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LOK SABHA
Friday, March 6, 1959/Phalguna 15,
% 1880 (Saka)

2

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEakER in the Chair]

ORAL ANSWERS TO QUESTIONS
Cement Production

+
*964 { Shri Ram Krishan Gupta:
. * 7\ Shri Rajendra Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
cement production in the country does
not correspond to the installed capa-
cities; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

The production of cement as against
“$he rated capacity for 1958 is indigated
below:—

Rated capacity:
6,812,567. .
Production: i

{ 6,065,118 (about 89 §o 90 per cent.
of utilisation).

The variations in the quantum of
sproduction are generally due to
reasons like shortage of electric power,
electrical and mechanical breakdowns,
stoppage of Kkilns on account .pf
periodical repairs, and shortage o‘f

381 (Ai) LSD—L.

K]
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workable orders.” As can be seen, the
ratio of utilisation of the rated capa-
city is quite satisfactory. There has
been a temporary glut of cement in
thre market but the off-take is expected
to improve.

Shri Ram Krishan Gupta: May I
know whether this installed capacily
will be increased during this coming
year?

Shri Manubhai Shah: Yes, Sir.
During the current year we expect
it to rise to 8'5 million tons and by
the end of the Second Plan to almost
ten million tons,

Shri Panigrahi: In the statement
it has beerr stated that owing to the
want of electric power the produc-
tion has suffered so far as cement is
concerned. May I know in which
part of the country production of
cement has suffered due to the short-
age of electric power?

Shri Manubhai Shah: Due to tem-
porary dislocation of power in three
factories, that is, one in Madras, one
in Sawai Madhopur and one in
Bihar, production has temporarily
suffered for a period of fifteen days
to a month,

Shri P. R. Ramaktishnan: Out of
the targets laid down in the Second
Five Year Plan, how much is allo-
cated to new factories and how
much is allocated for expansion of
existing factories?

Shri Manubhai Shah: Out of 59
schemes approved by~the Govern-
ment, 31 are for new factories and
28 “for expansion.

. Shri Dasappa: May 1 take it that
the factories which they have sanc-
tioned as new ~projects will  go
throligh according to schedule?
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Shri Manubhai Shah: No. As I
have indicated before the House, out
of these 59 schemes, 14 have already
been implemented, 17 have bean
covered for implementation by im-
port licences ete. and 28 are pend-
ing. Government are reviewing the
position every six months in view of
the fact that as thege is a temporary
glut of cement in the market to what
extent* further capacity should be
allowed.

s Aifrs T o aw @

F1 {99 1 somew &g § wkk Sy

TG4 AT ], 9 ¥ FAT A AT AT

a & R g 3w A @i A A

Al 7 B AR A A7 wE TR

F ST TEN gAY ?

ot wwid e A R oAy

TG | A AT aT gW F wReE w9
F T AT, T F ¥ 9,390,000 T
FT &YET Y T & W g7 AT oS
F AT R wT @R E )

Shri Dasappa: May I know when
the next review is likely to take
place and whether in view of the
programme set out here for 1,200
miles of highways, production of

steel and so on, the demand for
cement will also not go up?

Shri Manubhgi Shah: We do hope
that the demand and the off-take
should go up. But temporarily, as
I mentioned, there is a glut. The
review takes pla.ce at the beginning
of every licensing period. The next
review is due in April, 1959,

Shri Ranga: I am glad that the
hon. Minister has referred only to
the temporary lut, but in view of
the fact that sovernment is think-
ing of having Jvarious *schemes spe-
cially in the direction of construc-
tion of housing and so on, why is, it
that Government wish to give g0
much prominence to the so-called
temporary glut and in that way stall
the permission that they have to

give for foreign exc ange in ofder
-
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to enable these people to import the
necessary machinery for the conk-
truction of these factories?

Shri Manubhai Shah: The whole‘.‘

*idea has to be looked into in a pro-

ber perspective and I hope the
House will agree with that it the
present rated capacity of 74 millinn
tons is to increase by another 30 to
40 lakh tons, i.e., 3 to 4 million tons.
it is not a small increase. We hava
already covered 10 million tons and
therefore we have to carefully re-
view it so that a stage may not come
when the total installed capacity},
may be so excessive that we might
be faced with serious closures.

that some of the States have not
lifted their cement quota? Whica
are those States?

Shri Manubhai Shah: I have not
got the individual figuers, but it is,
true that the off-take of cement has
not caught up with the anticipated
increase in production that has taken .
place throughout the country. There
has also been a very great loss in the 3
off-take of the Central Government ™
requirements.
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Shri Ram Krishan Gupta: May I
knovy whether any factory will be
set up in the gublic sector? 3

Shri Manubhai Shah: For the pre-
sent, this does not arise because tha
installed capacity is already suffici<%
ent and wa generally expand our’ .
resources, which are already very P
scgree, for such projects which ave |

high priority projects. ¥
L]

Shri Rameshwar Tantia: Is it a fact ‘

™ P
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Shri Hem Barua: The Statement
says that it was affected by the short-
age of workable orders. May I know
to what extent the shortage of work-
able orders was felt?

Shri Manubhai Shah: There is no
percentage worked out as such. The
-overall availability is larger than the
overall off-take.

Shri Narasimhan: May I know....

Mr. Speaker: ‘Am I to allow a dis-
«cussion on this matter? I have already
allowed over five minutes.

Shri Narastmhan: Is it not a fact
that the Tariff Commission has sug-
gested that price reduction would
‘mean more off-take of cement? It
80, when the review, takes place, will
this suggestion also be examined?

Shri Manubhai Shah: For the pro-
position of the hon. Member hardly
any advice from the Tariff Commis-
‘sion is needed. If the price is reduced
naturally to some extent the off-take
will go up. But we cannot reduce
‘the price beyond an economic level.

Marine Diesel Engines

+

S Shri 8. C. Samanta:
' | Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 144 on the 14th February, 1938
and state the progress made so far in
setting up the factory for the manu-
facture of marine diesel engines?

*965

The Minister of Industry (Shri
‘Manubhal Shah): A statement is laid
on the Table of the House.

STATEMENT

Preliminary details regarding colla-
boration in the manufacture of Marine
Diesel Engines from three foreign
concerns have been received and are
under consideration. The project not
being a core-project has not been
placed by the Planning Commission
among those for which necessary
wresources would be allocated in the
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2nd Five Year Plan. However, Gov-
ernmaent are exanfining the possibility
of starting detailed investigations
with a view to implementing the pro-
ject in the beginning of the 3rd Five
Year Plan.

Shri §. C. Samanta: May I know
the names of the three foreign con-
cerns that have come forward for
collaboration? What is the sort of
collaboration?

Shri Manubhai Shah: 1 hope the
hon. Member does not need to have
the names. One firm is from Germany,
another is fromi Denmark and the
third is from Italy. The collabora-
tion will arise only after the tenders
are properly scrutinised and what
ultimately is going to be selected.

Shri S. C. Samanta: May I know
whether with their help it can be
taken up in the private sector?

Shri Manubhai Shah: The idea is
to have it in the public sector.

Shri Subodh Hansda: May 1 know
whether any preliminary investigation
has been carried out with a view to
implement it in the Third Five Year
Plan?

Shri Manubhai Shah: It is only
after the preliminary investigation
that we go forward for calling tenders
etc. Every preliminary data is work-
ed out.

Shri Warlor: May I know whether
the requirements of the small fishing
vessels will also be taken into con-
sideration before the projects are
finalised?

Shri Manubhai Shah: This is for
large-sized marine dicsel engines
required for ships and other things.

Panel of Experts for Leather Industry

+
{ Shri Subodh Hansda:
*966. ism 8. C. Samanta:

Shri R. C. Majhi:
Shri Sonavane:

Will the Minister of Commerce aad
Industry be pleazed to state:

(a) whether it is a fact that Gov-
ernment have wset up a Panel of
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Experts for Leather .and Leather goods
Industries;

(b) if so, the purpose of setting up
this panel; and

(¢) whether they have submitted
any report to Government?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House.

STATEMENT
(a) Yes, Sir.

(b) and (¢). The Panel, like a
Development Council, is intended to
keep in touch with the requirements
of the industry, to inform the Gov-
ernment in regard to its present posi-
tion, make recommendations for solv-
ing its problems and suggest what
steps should be taken to ensure the
continued growth and development of
the industry. The Panel is expected
to meet from time to time to consider
these aspects and make recommenda-
tions.

The Panel also appointed the
following Sub-Committees to study
the various aspects of the Industry
and report back to the Panel for mak-
ing suitable recommendations to the
Government:—

(1) Hides & Skins Sub-Committee.

(2) Footwear & Leather-goods
Sub-Committee.

(3) Export Sub-Committee.

(4) Vegetable Tanning Materials
Sub-Committee.

(5) Tanning & Footwear Machi-
nery Sub-Committee.

(6) Chemicals Sub-Committee.

The Panel also appointed an ad hoc
Sub-Committee to arrive at a quick
assessment of the position of hides,
skins and leather. This Sub-Com-
mittee has met and has practically
completed its work.

Shri Subodh Hansda: From the
statement I find that the panel has
sppointed various sub-committees to
study the various aspects of the in-
dustry. May I know whether these
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sub-committees have studied the
various aspects of this iadustry and
whether they have made any re-
commendation to the Government?

Shri Manubhai Shah: That I have
already mentioned. They are still
continuing to deliverate because
they have all been appointed very
recently including the panel itself
As soon as the reports are received
the main panel will review the
matter and make recommendations
to the Governmen!

Shri 8. M. Banerjee: In the state-
ment it is mentioned that the Panel
also appointed an ad hoc sub-com-
mittee to arriveg,at a quick assess-
ment of the position of hors, skins
and leather. May I know whether
the leather industry is facing a
crisis because of shcrtage of rawn
hides and also because of the rapid
growth of plastic goods? If so what
steps are being taken for protecting
the irdustry?

Shri Manubhai Shah: There is not
so much of a crisis. There is some
difficulty because recently there were
many changes. One is, if I may say
so, the Anti Slaughter Act protect-
ing certain animals from slaughter
which has reduced the availability of
indigenous hides and skins consider-
ably. Secondly, the import which
was laking place o> OGL basis
certain hides and skins has now
been severely restricted due to the
difficulties of foreign exchange. This
has also caused a certain amount of
setback. But plastic goods and other
things have hardly anything materi-
ally to affect the availiability or the
utilisation of hides and skins.
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Shri 8. C. Samanta: In agreement
with Netherlands, a training-cum-
production centre was set up at
Bakshi-ka-talab. The  Netherlands
experts through the W.H.O. came
there. May I know whether this body
is consulting them or not?

Shri Manubhai Shah: This question
hardly arises out of the question. If
the hon. Member is interested in any
particular centre, I will certainly pro-
vide him the information.

Contract Labour in Railways

+
967 Shri Subodh Hansda:
‘| Shri R. C. Majhi:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether any survey about the
present working conditions of con-
tract labour employed in Railways
has been made; and

(b) if so, what are the main find-
ings of the survey?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). Pre-
pliminary data for conducting such
survey is being collected.

Shri Subodh Hansda: May I know
whether the survey was carried out
in all the Railways?

Shri Abid All: For the presert we
will be having the survey in 12
places.

Shri Subodh Hansda: What are the
present conditions that are taken
into consideratior while survcyine
*he conditions of ‘hese  contract
workers?

Shri Abid Al: Purpose?
Mr. Speaker: The detailed manner

in which the survey is being con-
ducted.
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Shri Abld Ali: Mainly the purpose
is regulation of their working condi-
tions and ensuring conditions of em-
ployment. That would be the main
purpose of the survey.

Shri §. M. Banerjee: May I know
the total number of contract labour
working under the Railways and
whether they are being paid accord-
ing to the Minimum Wages Act?

Shri Abid All: For this, notice will
be necessary.
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Shri Hem Barua: May 1 know
whether trade union rights are made
available to the contract workers and
if not whether the Government pro-
pose to make these rights available

" to these people?

Shri Abid All: Certainly; every
one is entitled to have trade unfon.

Shri T. B. Vittal Rao: The other
day, the Railway Minister said that
the Minimum Wages Act is applied
to this contract labour. What iy the
machinery of the Labour Ministry
which checks up whether that is im-
plemented properly?

Shri Abid Ali: This question per-
tains to the survey which is to be
undertaken. Certainly these supple-
mentaries will be kept in view while
having the survey.
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National Coal Development
Corporation

*968. Shri Keshava: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the efforts, if any, made in the
Sounda Colliery of the National Coal
Development Corporation to introduce
labour participation in management;

(b) whether it has been successfui;
and

(c) if so, to what extent?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) to (c¢). Sounda 1s a new Colliery
opened in March, 1858 and it is too
early to consider the question of
introducing the scheme of labour
participation in management there.

Shri Kashava: Has this effort been
made in wny other unit under the
Corporation in the private sector?

Shri L. N. Mishra: We have intro-
duced this system so far as mines are
concerned, only in one place Argada.
So far as the other units are con-
cerned, we have introduced in 18 units
and we propose to introduce in 19
units more shortly.

Shrl Keshava: May I know if this
has resulted in increase of produc-
tion?

Shrl L. N. Mishra: It is too early to
assess. Apart from material gains,
we expect better results, that is, the
human aspect of the problem: making
labour equal partners with capital.
That is a greater gain,

Shri Ram Krishan Gupta: What is
the main function of this Council.
May I know whether they can discuss
bonus and wages?

Shri L. N. Mishra: The functions
of these joint councils are divided
into three: (i) seeking information us
regards balance sheets and planning
etc, (ii) items dealing with rationali-
sation and production programmes,
(lii) welfare measures like safety and
transport. They can directly adminis-
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ter these functions. So far as financial
question is concerned, it does not
come under the purview of this
council.

Shri T. B. Vittal Rao: May I know,
in the joint council, whether they are
nominees of recognised unions or
whether they are elected from
workers?

Shri L. N. Mishra: They are mainly
elected. In Kerala, some trade unions
have put their own nominees.

Shri T. B. Vittal Rao: May I know
the grounds for not introducing this
in the remaining 19 units of the
National Coal Development Corpora-
tion?

Shri L. N. Mishra: Efforts are being
made for introduction. We hope 19
units will be covered very soon but
not under the N.C.D.C.

Indians in South Africa

+
( Shri Ram Krishan Gupta:
| Shri D. C. Sharma:
*96Y. Shri Shree Narayan Das:
Shri Raghunath Singh:
| Shrimati Ila Palchoudhuri:

Will the Prime Minister be pleased
to state:

(a) whether the South African
Government has made any approach
to open negotiations with India and
Pakistan on the treatment of people
of Indian and Pakistani origin in
South Africa as recommended by
U.N. General Assembly recently; and

(b) whether the negotiations have
been started?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). No.

Shri Ram Krishan Gupta: In view
of this fact may I know whether the
Government has made any complaint
to the U.N.O. in this regard?

Shrimati Lakshmi Menon: We havc
made many complaints and it has
been brought to the notice of the
U.N.O. in 12 of its annual sessions so
far.
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Shri Ram Krishan Gupta: May I
know the nature of the hardships and
grievances of Indian people in South
Africa?

Mr. Speaker: In one word it can be
said.

Shrimati Lakshmi Menon:
discrimination.

st g fag o F ST SR
g 5= ofram a@r & fegam
Y T FT FE qraAT F¥ § o5 st
# g F g9 @ @Y § A
# 9 ?

qEW WA aar SI8Te-eTd WAy
(st wagTeTer AgE) ;T AR |
oW @R ¥ aifeeam & ggwa SR
fegea™ &1 qEF ©F 9 9 §Q
g, ufmt § s F@ & oY @ A
# wrg wanfawa T@ & |

Shri D. C. Sharma: May I know if
the good offices of any Common-

wealth country have been sought in
this matter to resolve this deadlock?

Shri Jawaharlal Nehru: There is no
question of seeking their offices. The
matter comes up. Annually it has
come up for the last 12 years in the
United Nations and  progressively
there has been a condemnation of the
attitude of the South African Gov-
ernment. Some of the Common-
wealth countries which have been
put in an embarrassing position, have
abstained. I am not clear, I do not
remember which one voted which
way. One or two have voted in
favour of South Africa, that is to say,
in favour of the position that the
matter should not be considered in
the United Nations, not in favour of
apartheid, I mean. Others have voted
against it.

Shri Joachim Alva: A few of the
African States have become indepen-
dent recently. Some more are on the
way of becoming self-governing by
1960 or 1961. May I know whether
we are carrying on active negotia-
tions with those States as their na-
tionals are also affected?

Racial
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Shri Jawaharlal Nehru: There is no
question of carrying on negotiations
because we are all of one opinion
about it.

Shri Achar: May I know, in this
matter, whether India and Pakistan
jointly act or independently?

Shri Jawaharlal Nehru: The only
action that takes place is either at
the United Nations or in addressing
communications to the South African
Government. We have  addressed
communications independently, but
on the same lines. That is, we have
consulted each other, Pakistan and
India, and more or less the same form
of communication has been addressed
to the South African Government
asking for a conference on the lines
suggested by the United Nations.

Shri C. D. Pande: May I know if
the Government’s attention has been
drawn to a statement by Dr. Banda
who is one of the leading leaders of
Africa that Indians should also leave
that country because they consider
themselves superior to Africans?

Shri Jawaharlal Nehru: No, Sir.
My attention has not been, drawn to

that.

Shri D. C. Sharma: May I know if
there is any provision in the United
Nations Charter which can be invoked
to enable Indians and Pakistanis to
have a conference with the South
African Government to solve this
problem?

Shri Jawaharlal Nehru: Is the hon.
Member referring to any kind of
action to be taken or resolution to be
passed?

Shri D. C. Sharma: Action.

8Shri Jawaharlal Nehru: There are
articles in the United Nations Charter
and when a breach of the inter-
mational peace comes into the picture,
action can be taken. Otherwise it ig
by resolutions that the United
Nations functions. They have pussed
resolutions repeatedly regretting the
attitude of the Union Government of
South Africa. As for any action to
be taken against it, no such move has
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been made and gs the U.N. is con-
stituted, there is no chance of any
such move succeeding.

Shri Hem Barua: In view of the
fact that Indian capital independently
estimated is £10 million in Pretoria
and £30 million in Durban, may I
know what steps Government have
taken to see that these uprooted
Indians get adequate compensation
for their fixed assets, let alone the
goodwill?

Shri Jawaharlal Nehru: Hon. Mem-
ber will remember he uses the werd
“Indian” repeatedly. There are no
Indian nationals in South Africa.

Shri Hem Barua: They are citizens
of South Africa.

Shri Jawaharlal Nehru: They are
South African nationals, South African
citizens of Indian descent.

Shri Hem Barua: Yes.

Shri Jawaharlal Nehru: Therefore,
legally and constitutionally we cannot
deal with them about South African
citizens, what they do about them. It
is true that on other grounds, his-
torical as well as humanitarian, we
do deal with this question in the
United Nations, but we cannot take
up the question of compensation etc.

Shri C. R. Pattabhli Raman: Is there
any truth in the statement recently
made that there is a change of heart
so far as the Government in South
Africa now is concerned in regard to
the treatment of Indians?

Shri Jawaharlal Nehru: I am afraid
1 have not becn able to look into their
hearts.

Textlle Mills

*970. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any working result has
been published in respect of some of
the Textile Mills which have been
taken over by the Central Govern-
ment or the State Governments; and

(b) whether Government intend to
take over other closed Textile Mills?
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The Minister of Industry (Shri
Manubhai Shah): (a) Information .3
being collected from the State Gov-
ernments. No mill has been taken
over so far by the Central Govern-
ment. Four mills are so far run by
State Governments, two in Bombay
and two in Kerala.

(b) No, Sir. Every case is con-
sidered on merits and suitable action
is taken.

Shri Rameshwar Tantia: May I
know whether it has come to the
notice of the Government that some
of the State-run mills as well as pri-
vate mills sell their sized beams to
unlicensed power looms, and if not,
whether Government will have a
check on that%

Shri Manubhai Shah: That hardly
arises out of this question, because
this is in regard to what happened to
the closed mills, but as far as sale
of beams is concerned from the
organised sector, without the Textile
Commissioner’s permission I do not
think any mill can give it to an
unlicensed power loom.

Shri Rameshwar Tantia: May I
know whether amenities to labour as
provident fund, holidays and other
amenities are given to these State-run
mills as in the private mills?

Shri Manubhai Shah: There has
been no relaxation in the statutory
obligation, but there may have been,
at the start of a particular mill, cer-
tain amount of compromise between
labour and the Government-run mill

in order to enable them to make a
start.

Shri S. M. Banerjee: In reply to the
previous question the hon. Minister
stated that the U.P. Government was
likely to take over the Atherton West
Mills at Kanpur. May I know whe-
ther a final decision has since been
taken in this connection?

Shri Manubhai Shah: Yes, Sir. We
have recoramended and the U.P. Gov-
ernment is keen. The survey party
has completed its report, and the
matter is under consideration of both
the Governments.
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Shrimati Parvathi Krishnan: May
I know whether it is a fact that the
‘Government of Madras has stated that
they do not intend at any time to
take over any mills that might be
closed for any reason whatsoever, and
it is part of Government policy that
they will not enter into this?

Shri Manubhai Shah: As far as we
are aware, the Madras Government
have not stated anything like that. As
a matter of fact, at one stage they
indicated their readiness to intervene
in the Kaleeswarar Mills, and as far
as we are concerned, both the State
Government and the Central Govern-
ment, we consider ourselves quite
competent to run any mill, if we find
it economical. .

Shri P. C. Bose: When a closed mill
is taken over by the Government, who
becomes responsible for payment of
-arrears of wages?

Shri Manubhai Shah: About the
arrears generally, they are, under the
Payment of Wages Act, a first charge
on the new lessee, whether 1t is the
‘Government or any private firm, and
therefore, there is no question of
arrears or wages, or payments due to
labour, suffering on account of the
intervention of the Government.

Shri Sonavane: Is it not a fact
‘that the mills taken over by the
Bombay Government are running
efficiently, and are even making
profits?

‘Shri Manubhai Shah: As I have
said in the answer, so far we have
not got the statistical evaluation, but
we have no doubt in our mind that
when we make a decision after proper
deliberation, we will try to run it as
far as it lies within our power in the

most economic and profitable manner..

Shri Dasappa: Does the interest of
the Centre lie in only suggesting to
the State Governments that they
might take over, or does it also mean
that they are prepared to aid them
and assist them?

Shri Manubhal Shah: To assist them
in every way.
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Shri Dasappa: in what way?

Shri Manubhai Shah: We give loans
from the NIDC sometimes, we can
recommend to the IFC, and the man-
ner in which financial and technical
aid could be given according to the
individual case. For instance, in the
case of Atherton West Mills, we did
suggest to them certain technical
people also who might be able to help
the UP. Government. So, every
aspect of the case is considered, and
the maximum possible assiztance is
rendered.

Shrimati Parvathi Krishnan: The
hon. Minister referred to the case of
Kaleeswarar Mills when he answered
my previous question and said that
the Madras Government had indicated
that they might take it over. Is it
not a fact that finally they did not
take it over, and said that one of the
reasons was that they had not got the
personnel to run it?

Shri Manubhai Shah: It was not
for that reason, but they did not con-
sider that the wunit was economic
enough to justify their intervention
and to work it successfully, because,
after all, the Governments are
answerable to the public, and unless
they can run it in an economical
manner, it will not pay either labour
or industry to seek the intervention of
the State or the Central Government.

Shri Vajpayee: May I know if it is
a fact that several mills in Gujarat
are facing a new crisis, and if so,
whether Government have any pro-
posals to help those mills?

Shri Manubhal Shah: As far as
Bombay State iz concerned, it is true
that it has the largest number of
closures, about 11 mills out of 33
closures at present throughout the
country. That is also because it has
got the largest number of mills which
are functioning, and it would not be
correct to suggest as the hon. Member
has done, that any new crisis is being
faced. On the contrary, in the last
one year the matter has been continu-
ously improving and the House will
be glad to know that as a result of
the intervention of the Government
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of India and because of our active
work in that direction, 17 closed mills
have reopened.

Shri K. N. Pandey: Is it a fact that
some of the mills in Kanpur are going
to be taken over by the U.P. Govern-
ment? Will Government see that all
the old employees are taken back?

Shri Manubhai Shah: That would
be the natural way of doing things,
because those who were already
working and have been rendered un-
employed for a temporary period
should get preference for employment
in a re-started mill.

Shri 8. M. Banerjee: May I know
the total amount of loan or aid paid
to the textile mills which were closed
for modernisation and rehabilitation
and the number in 1958-59, and the
number of those mills which had
actually received such aid?

Mr. Speaker: Why should he not
put a separate question? How can he
carry on like this?

Shri S. M. Banerjee: This is actually
about loan or aid. He has mlready
mentioned it. 1 have not invented
this question. It arises out of the
supplementary.

Mr. Speaker: No, no. Shri Sonavane.

Shri Sonavane: May I know what
steps arc being taken by the Govern-
ment to train chief executives to run
the Government mills because the
present mills are run on the mdvice
of private industrialists?

Shri Manubhal Shah: We have 482
mills in this country, the highest num-
ber of cotton spindles and looms per-
haps in any country in the world, and
we have enough executive people
trained already there. If we want to
mobilise or draft any executives from
the private industry, there will be no
dificulty at all. N

Shrimatl Parvathi Krishnan: With
regard to the taking over of the mills
that are closed, there are a number
of mills that are being closed because
of the inner management quarrels,
and the taking over by Government
becomes rather u difficult and cum-
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brous process as the regulations exist
today. Are Government considering
bringing in any legislation which will
enable them to intervene in a timely
manner in such cases?

Shri Manubhai Shah: As far as
sections 15, 16, 17 and 18 of the Indus-
tries (Development and Regulation)
Act are concerned, as the House is
aware, the powers of Government are
as wide as possible. But it is true, as
the hon. lady Member has pointed out,
that when the liquidation proceedings
are entered into because of the quar-
rel among the management, it does
take an unconscionably long time
before things are sgttled. So, the pre-
sent policy of Government is to have
a receiver appointed through a court,
who would be applied to, to take over
the mill provided it is found economic
in working; but we also feel that some
more steps are required to see that in
the course of such liquidation proceed-
ings, some powers are taken by Gov-
ernment to enable such good mills to
be run, which only because of the
liquidation proceedings are not being

re-run. That is under examination.
Industrial Committee on Cotton
Textiles
+

Shri Tangamani:
Shri A. K. Gopalan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that Indus-
trial Committee on Cotton Textiles is
likely to meet in 1959 to discuss the
problems confronting the Cotton
Textile Industry; and

Shri S. M. Banerjee:
*973.

(b) if so, when and where?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) Does not arise.

Shri S. M. Banerjee: In reply to
part (a) of the question, the hon.
Minister has said ‘No’. May I know
whether this meeting is not going to
be held at all in 18597
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Shri Abid Ali: It met once.

Shri S. M. Banerjee: The textile
industry is facing a crisis. That is
why this meeting was essential. That
was the purpose of the question.

Mr. Speaker: Is there a proposal to
have a second meeting?

Shri Abid Ali: There is no proposal
at present. The first meeting of the
committee was held in 1848. Since
then there has been no occasion to
convene a meeting. We had no agenda
to place before it, and no party asked
for it either.

Shri S. M. Banerjee: I am surprised
that the hon. Minister says that there
is no agenda. The textile industry is
facing a crisis.

Mr. Speaker: The hon. Minister said
that there was a meeting this year?

Shri Abid Ali: No. I heard the
question as to whether this committee
ever met, and I said, only once it met.

Shri T. B. Vittal Rao: In 1948.

Shri S. M. Banerjee: You can
imagine what is happening in the
Labour Ministry.

Mr. Speaker: The question is whe-
ther it is likely to meet in 1959. The
hon. Minister has said, no. As to why
it is not meeting and so on, the hon.
Member will reserve it for the general
discussion of the Budget.

Shri T. B. Vittal Rao: Can we not
ask why the meeting is not being
convened? According to the LL.O.
convention, all these industrial com-
mittees should meet periodically, and
the proceedings of these could be sent
also to the 1. L.O. Therefore, we asked
why in view of the serious situation
it is not meeting.

Shri Abid Ali: Formerly, we were
taking up questions concerning each
industry in this. committee. But since
the scope of the Indian Labour con-
ference has been widened, most of the
items concerning industries are taken
up there. As I have said earlier, when
we had no item to place before the
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committee, and no party asked for a
meeting either, there was no purpose
in holding a meeting without any
agenda.

Shri S. M. Banerjee: May I know
what the problem is? It is peculiar.

Shri T. B. Vittal Rao: May I know
whether all the problems of the textile
industry will be discussed only in the
Indian Labour Conference or the
Standing Labour Committee and not
in the Industrial Committee on
Cotton textiles?

Shri Abid Ali: If any item worth
being considered by this committee is
suggested by the trade union organi-
sation or the management, certainly
the meeting will be convened.

Shri S. M. Banerjee: At the sixteenth
Indian Labour Conference, the ques-
tion of the closure of textile mills and
the textile crisis was discussed......

Mr. Speaker: Nobody has taken it
up.

Shri S. M. Banerjee: I want to know
whether the all-India organisation or
the central trade union organisation
has not written to him at all, whether
they have been approached to send
any agenda for this, and if not, the
reasons therefor.

Shri Abid Ali: I have not come
across any such agenda.

Shri S. M. Banerjee; Has the hon.
Minister written to them?

Mr. Speaker: Why should he write
inviting complaints? Do hon. Mem-
bers want that Goverrment also
should ask people to complain against
themselves?

Next question.
Spindles and Looms in Punjab

*974. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of spindles and
looms to be established in the Second
Five Year Plan period in the State of
Punjab;
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(b) the number 0f such spindles and
.looms already installed there; and

(¢) whether the target would be
reached during the rest of the Plan
period?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). There
are no fixed targets for the installa-
tion of spindles and looms in any
State during the Second Five Year
Plan period. Licences have, however,
been granted for the installation of
111 lakhs spindles and 474 looms of
which 59,000 spindles and 12 lcoms
have been installed in the Punjab.
“There is likelihood that the balance
-of spindles and looms licensed as
above will be installed in the Punjab
"by the end of the Second Plan period.

Shri Ajit Singh Sarhadi: May I know
whether any efforts are made to
.encourage the co-operatives by giving
them Licences preferentially?

Shri Manubhali Shah: As the House
is aware, when the entire textile
policy was framed before four years,
preference was given to three cate-
gories only; the first was for co-opera-
tives; the second was for refugee
rehabilitation, and the third was to
bring up the level of the uneconomic
units to that of an economic one.

Ambulance Vans

*975 Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government propose to
make any rules regarding the provi-
sion of ambulance vans in proportion
to the number of workers employed
in the coal mines;

(b) it so, whether they have been
finalised;

(¢) when the same will be enforced;
and

(d) if the reply to part (a) above
be in the negative, the reasons thereof?

The Parllamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
There is no such proposal.
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(b) and (¢). Do not arise.

(d) It is proposed to amend the
relevant Section of the Mines Act to
provide that in every mine there shall
readily be made available such
arrangements as may be prescribed for
conveyance to hospitals of persons
who while employed thereat suffer
bodily injury or become ill. Suitable
modification in the Mines Rules, 1955
will be made after the Act is amended.

Shri T. B. Vittal Rao: The question
of amending the Mines Act has been
there for well over two and a half
yvears. May I know when the Bill will
be introduced in this House?

Shri L. N. Mishra: We hope to intro-
duce it soon.

Shri T. B. Vittal Rao: May I know
the reasons for the delay in introduc-
ing this Bill?

Shri L. N. Mishra: 1 require notice.

Shri Joachim Alva: Have Govern-
ment made any survey of the collieries
where there are vans kept for the use
of workers especially by the European
owners in the private sector?

Shri L. N. Mishra: Yes, there are
vans in a number of collieries. The
number goes to about four hundred.

Shri P. C. Bose: May I know whe-
ther the hospitals have got adequate
number of ambulance vans to carry
the injured persons from the collieries
to the hospitals?

Shri L. N. Mishra: Many of the
hospitals do have vans, especially
hospitals run by the Coal Mines Wel-
fare Commissioners and also the big
colliery owners who employ wmore
than five hundred labourers.

Shrimati Renu Chakravartty: May
I know whether any assessment has
been made by Government of the
ambulance facilities which are avail-
able to the various mines, right
throughout India, and especially in
the iron ore and coal belt?
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Shri L. N. Mishra: We have got
some figures, and we feel that there
is need to improve the situation, and
we expect that very shortly- some
more mines will have vans.

Persons of Indian Origin in Ceylon

+
Shri D. C. Sharma:
Shri Rameshwar Tantia:
o977 Shri N. R. Munisamy:
‘Y Shri Mahanty:
| Shi Sampath:
L Shri Siddananjappa:

Will the Prime Minister be pleased
to state:

(a) whether Govermpent are aware
that the Ceylon Government have
abolished special electorates reserved
for persons of Indian origin registered
as citizens of Ceylon; and

(b) if so, the reactions of the Gov-
ernment of India thereto?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

(b) The manner in which a parti-
cular class of Ceylon citizens should
be represented in their legislature is
of domestic concern to the people and
Government of Ceylon.

Shri D. C. Sharma: May I know
whether all such special electorates
have been abolished or only those
special electorates for persons of Indian
origin in Ceylon have been abolished?

Shrimati Lakshmi Menon: I could
not catch the question.

Mr. Speaker: His question is whether
all electorates have been abolished.
How can all electorates be abolished?

Shri D. C. Sharma: I wanted to know
whether all such special electorates
reserved for certain persons have been
abolished or only those special elec-
torates reserved for persons of Indian
origin have been abolished.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I cannot with any certainty
say, but my own impression is, that
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there are no separat:e electorates there.
In fact, what happened was that, some-
five years ago, when the then Prime-
Minister of Ceylon came here, there-
were some talks on this question, and
it was a suggestion by him, on behalf"
of the Government of Ceylon, that for
certain people of Indian origin, who-
were registered as citizens, they should.
have a special electorate for ten years
to give them a chance; it was not our:
proposal. Since they proposed it, we:
said, certainly if you so wish it, we:
shall agree. And later, a provision to-
this effect was introduced in that Act,.
but in effect, it was never given effect
to. And recently, they have removed:
that provision.

Apart from the reason given by my
colleague that it is a domestic matter,
we can hardly stand for separate:
electorate; we have not normally done
so anywhere. So, when the Prime
Minister of Ceylon informed me that
they were going to do it, I merely noted
that fact; I did not object to it nor
did I commend it.

Shri Sampath: In view of the fact
that the conditions of life of the people
of Indian origin are already becoming
very much worse, may I know whether
this step taken by the Ceylon Gov-
ernment will not deteriofate their con-
dition still further, and if so, what
steps Government contemplate ‘o
tackle this situation?

Shri Jawaharlal Nehru: This parti-
cular step by the Ceylon Government
has no effect at all on the deteriora-
tion or amelioration of the life of
persons of Indian origin there. They
have never had that facility given to:
them; if it had been given, it meant
very little, because, as far as I remem-
ber, about 12,000 to 13,000 persons got
the vote. That is, about 1,00,000
people have been registered under the
new Act. Of those, 13,000, who were
adults and who would have got the
vote under this, were spread all over
Ceylon in little groups. It has really
no effect—no electoral effect, I mean,
—they never had it, and now they
have removed it from the Statute-
book. So it has really no direct result
now.
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Raja Mahendra Pratap: This is not
a suggestion. But 1 just want to
explain that Ceylon in my plan is
within ‘Aryan’. Culturally Ceylon is
a Buddhist country. Therefore, I ask
whether the Prime Minister has
approached the Ceylonese Government
from this viewpoint, because when we
ask them as foreigners ‘we, Indians,
and you, Ceylonese’, they do not listen
to us, but if we approach them as
Buddhists having common culture and
as Aryans within ‘Aryan’, I think that
will settle this question.

Mr. Speaker: It is a suggestion for
.action.
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Shri Thanu Pillai: The terms of the
agreement contain many clauses, of
which one relates to this electorate.
In view of the fact that the Govern-
ment of Ceylon is changing it, will our
-Government consider abrogating other
.clauses wherein we are obliged to
register citizens who continue to be

residents of Ceylon to become Indian
.citizens?

Shri Jawaharlal Nehru: The hon.
Member suggests......

Mr. Speaker: Retaliation.

Shri Jawaharlal Nehru: Was he sug-
gesting retaliation?

Shri Thanu Plilal: Not retaliation.
We are obliged to do certain things as
‘per the agreement. They are now
iving the go-bye to that agreement.
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Why should we alone carry the baby
and continue to fulfil the obligations?

Shri Jawaharlal Nehru: I can appre-
ciate the hon. Member’s feeling about
it. But this supplementary has got
no relation to this question. There are
problems between India and Ceylon
about the people of Indian descent.
According to an agreement arrived at,
they were to register them, those who
fulfil their qualifications as their
citizens, and we were to register those
who fulfil our qualifications as Indian
citizens. There is no question of our
saying—and it would be improper for
us to say—that we will not register
a person whom we think is an Indian
citizen. That is not retaliation. We
cannot say thaj at any time. What we
have laid stress is that we will only
register such persons as qualify and as
decide to do so without compulsion,
that is, compulsion in Ceylon. Thal is
our position and we hold by that,
regardless of what the other party
may do. Anyhow, that has no rela-
tion to this particular question.

Fertilizer Factory in Andhra Pradesh

+
978 J Shri Rami Reddy:
* \_Shri E. Madhusudan Rao:

Will the Minister of Commerce aund
Industry be pleased to state:

(a) whether the Andhra Pradesh
Government have made repeated
representations for the establishnient
of a Fertilizer Factory in Andhra
Pradesh; and

(b) if so, whether the Central Gov-
ernment have come to a decision in
the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Choudra):
(a) and (b). Yes, Sir. The proposal
for the establishment of a fertilizer
factory in Andhra Pradesh will pe
considered alongwith other suitable
sites when additional fertilizer factories
are planned.

Shri Rami Reddy: May I knuw
when a decision is likely to Lc arrived
at in this matter?
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Shri Satish Chandra: It will take
some time. The new fertilizer fac-
tories will be included in the next
Plan. A technical committe2 has been
set up to study suitable sites where
fertiliser factories could be located.
It will also depend upon the resources
position.

Shri Rami Reddy: Has any time-
limit been fixed for submission of its
report by the committee?

Shri Satish Chandra: Obviously the
technical committee will submit its
report before the draft of the Third
Plan is finalised.

Shri Rami Reddy: The Minister has
said that it will take some time.
Meanwhile, if the eéAndhra Pradesh
Government approaches the Central
Government for setting up a fertiliser
factory in the private sector, will they
consider giving them assistance?

Shri Satish Chandra: The Andhra
‘Government has been writing repeat-
edly to the Central Government. Many
other State Govermments have also
been writing similarly. The entire
matter will have to be considered in
the light of transport problem, avail-
ability of raw materials and other
facilities, consumption areas. etc.

Shri Rami Reddy: My question was
whether the Central Government
would give assistance to the Andhra
Pradesh Government in setting up a
factory in the private sector.

Shri Satish Chandra: No such requst
seems to have been received. If and
when it is received, it will be con-
sidered.

Shri Thirumala Rao: In view of the
.information given by the hon. Deputy
Minister that the matter will be cons
sidered in the public sector in the
“Third Five Year Plan and whereas
Andhra Desa is one of the largest con-
suming centres of fertilisers and also
producers of foodgrains in a large
measure, have Government got any
proposal to help the private sector, if
it comes with capital and other equip-
ment, to start a factory?
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The Minister of Industry (Shrl
Manubhai Shah)? As we had the
privilege of assuring the hon. House,
Andhra Pradesh will be given the
highest priority in the allocation of
the next fertiliser factory. There have
been some not very concrete proposals
from the Andhra Pradesh Government
from time to time. Whether it is a
private sector proposal or public
sector proposal, we shall give our
utmost help to the Andhra State for
the establishment of a fertiliser
factory.

Shri Thirumala Rao: Has the atten-
tion of Government been drawn to the
fact published in the Press widely
that the Chief Minister of Andhra
Pradesh made an announcement on
the floor of the Andhra Legislative
Assembly that that Government is
going to encourage a private party, and
it is proceeding with the plan of set-
ting up a factory in the near future?

Shri Manubhai Shah: That is true.
They have been assisting one or two
parties which had also consultation
with us at the Centre here, and we
hope that at an early stage something
concrete will materialise out of that.
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Shri T. B. Vittal Rao: What neces-
sitated the appointment of the second
technical committee, and who are the
members of this committee?

Shri Manubhai Shah: The Chairman
of the second technical committee is
the Senior Industrial  Adviser
(Chemicals), Ministry of Commerce
and Industry. The reason why this
committeec has been appointed is that
recently as a result of new develop-
ments all over the world, the Govern-
ment are now convinced that not only
very large projects should be encour-
aged but medium and small scale
projects for the manufacture of nitro-
genous fertilisers should also be
encouraged. All these aspects will be
considered and as many factories as
could be provided for will be con-
sidered by the technical committee.

Shri Rami Reddy: Now Government
propose to set up three factories in
the public sector. If for any reason
the setting up of any of these factories
is likely to be delayed, will Govern-
ment divert the foreign exchange and
machinery to Andhra Pradesh?

Shri Manubhai Shah: None of the
public sector projects in our hands is
going to be delayed. We have laid
on the floor of the House the actual
dates of completion and we hope that
by the end of 1961 we will have
reached our annual capacity target of
4 lakh tons in terms of nitrogen f
nitrogenous fertilisers as included in
the Second Five Year Plan.

Trade Agreement between India and
Indonesia

*979. Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
fry be pleased to state:

(a) whether it is a fact that the
duration of trade agreement between
India and Indonesia has been extended
by one more year; and

(b) if so, whether any new clause or
suggestion has been added to the
agreement for developing more trade
between the two countries?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

(a) The Trade Agreement has been
extended till the 30th June, 1869.

(b) No, Sir.
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Shrimati Ila Palchoudhuri: In view
of the fact that we have to have
market research have we had any
market research in Indonesia so that
the effective items can be pushed to
that country from India

Shri Satish Chandra: The various
Export Promotion Councils undertake,
from time to time, market surveys in
different countries. The main diffi-
culty in Indonesia is that our exports
have not been able to find a favourable
market there due to increasing com-
petition from China and Japan. Our
Commerce Minister who has now gone
to Australia to attend the ECAFE
Conference proposes to visit Jakarta
on his return journey to carry on
turther talks and to explore the possi-
bilities of increasing our trade.
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Shri Shree Narayan Das: May I
know whether the working of the pre-
sent agreement has been reviewed; and
if so, may I also know whether there
is any proposal to make some revi-
sion of the trade agreement?

Shri Satish Chandra: Yes, Sir. The
agreement is due for revision. But, as
1 said, on account of the increasing
competition and our declining trade
with Indonesia, the matter has not
been taken up as yet. We are explor-
ing the possibilities of expanding our
exports. As and when the ideas
crystallise, the question of reviewing
the agreement will be progressed.

Shri Shree Narayan Pas: What is
the present position of the trade
between the two countries?

Shri Satish Chandra: The trade with
Indonesia has sharply declined during
the last one year. Our major exports
were cotton textiles in which we have
been replaced by China and Japan.
Between January and November, we
exported goods worth about Rs. 2
crores and imported goods from Indo-
nesia worth about Rs. 24 crores.

Shri Warior: May I know whether
any discussion took place to reduce
competition in the world market of
the same commodities which Indonesia
and we are exporting into the world
market?

Shri Satish Chandra: Indonesia has
got some freight advantages for its
imports from China and Japan.
Secondly, it has received large cre-
dits from China. All these factors
have contributed to the decline in our
trade with Indonesia.

Raja Mahendra Pratap: In view of

the fact that in Western Europe they

are demolishing economic barriers,
are we prepared to do the same in
Asia, especially with Indonesia?

Shri Satish Chandra: No such pro-
posal is under consideration.

Shrimati Renu Chakmvartty: In
view of the fact that India produces
some manufactured engineering goods

381 (Ai) LS.D-—2
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which can well be utilised in Indo-
nesia, have we tried in our trade
agreement to insert, besides textiles,
any clauses so that this offtake s
increased?

Shri Satish Chandra: These things
are included in the agreement and we
have been exporting in small quan-
tities our ‘engineering goods. But,
obviously, the preference there in the
matter of engineering goods is for
Japanese goods, and also goods from
Germany. All these things are being
reviewed now and we are trying to
expand our trade with Indonesia.

Shri Warior: I wanted to elicit
information as to whether about
similar commodities like pepper which
are being exported to world markets
by ourselves and Indonesia, we had
any discussion when this agreement
was revised.

Shri Satish Chandra: There is no
appreciable competition with Indo-
nesia in matter of our exports. As
far as we are concerned, we are main-
ly importing mineral oils from Indo-
nesia. As regards other things,
except, perhaps, some spices, there is
no competition between us and Indo-
nesia.

Shri Raghunath Singh: What steps
are being taken to regain our trade
with Indonesia?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
As the Deputy Minister has said, our
Commerce Minister is going there in
about a few days' time—about a fort-
night—and we have to review this
agreement before June, because the
agreement comes to an end in the
month of June. So, we will have the
opportunity then to review the whole
position. We will certainly come to
a new agreement keeping in view the
fact that we are able to improve our
trade substantimlly with Indonesia.

Shrimat! Renua Chakravarity: The
hon. Deputy Minister stated that the
goods coming from China and Japan
get a freight preference than which
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we give. In fact, the line to Indo-
nesia is open for the public sector,
that is the Eastern Shipping Corpora-
tion. Could I know whether our
exports could be done on a c.i.f. basis
with our own ships and the freight
rates so adjusted that we can be
competitive?

Shrl Satish Chandra: It is not
freight rate only. Apart from freight
rate, there are other things also.
Indonesia has been given large credit
facilities by China. Indonesia has got
credit facilities from U.S.S.R. which
it is utilising in its own way. All
these things come in and it is a com-
plicated matter. We are trying to
come to some sort of arrangement
with the Indonesian Government.

Trade in Raw Ootton

Shri Nagi Reddy:
Shri Vasudevan Nair:

Will the Minister of Commerce and
Indusiry be pleased state:

(a) whether Government  have
studied the effect on trade in raw
cotton arising out of the crisis in the
textile industry;

(b) whether it is a fact that the
upward trend in the consumption of
cotton has been reversed as a result
thereof;

(c) whether this has reflected on
the prices of Indian cotton; and

(d) if so, what measures Govern-
ment propose to take to help the
producer?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sis.

(b) Actually, the indications for
1958-39 are for a higher consumption
than in 1957-88.

(¢) Over all, the prices during the
current season have in fact shown an
ywpward trend particularly so in the
medium and long staple varieties of
cotton grown in the country.

+
Shrimati Parvathi Krishnan:
*980.
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(d) The cotton producer is getting
adequate return for his crop and hence
no special measures are considered
necessary.

Sardar Iqbal Singh: May I know Y
whether it is a fact that the prices
for raw cotton are showing a down-
ward trend?

Shri Manubhal Shah: No. On the
contrary, as I indicated, with the
improvements that are taking place
in the staple varieties, the prxes are
much higher than the international
prices of similar staples.

Shri Achar: Is it not a fact that
after import licence was allowed to
higher staple cotton, the prices of
cotton went®down?

Shri Manubhai Shah: There is some
misunderstanding. What is allowed
is what is not grown in this country.
The two things have, obviously, no
relation.

Sardar Iqbal Singh: Has it not gone
down?

Shri Manubhai Shah: No, Sir.

Sardar Igbal Singh: The hon. Min-
ister is saying that there is no down-
ward trend. At present the cotton
price in Punjab is Rs. 38 per md
for raw cotton whereas in December
and November it was Rs. 40 and
Rs 41

Shri Manubhai Shah: If the com-
parable months are taken, it may be
that a particular variety might have
sagged. But, from the statistics we
have before us, it is clear that all
the varieties have shown a slightly
upward trend excepting, perhaps
alightly, inferior cotton.

rnducuono!'ryru

shrl lollyn
981,
Shrl V. P N-m

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
arrived at any rough estimates of
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production of cycle and automobile
tyres at the end of the Third Five
Year Plan; and

(b) the steps proposed to be taken
to ensure that new units of produc-
tion are situated with the best loca-
tional advantages?

The Minister of Industry (Shri
Manubhal Shah): (a) No, Sir. De-
cisions for industrial targets for the
Third Five Year Plan are yet tq be
taken.

(b) The existing policy and pro-
cedure in regard to licensing of new
units takes into consideration loca-
tional advantages along with other
relevant factors as ajlso the question
of according preference in licensing
new units in regions and areas de-
ficient in such industries.

Shri Kodiyan: May I know whe-
ther Government is aiming at self-
sufficiency in the matter of production
of cycle and automobile tyres during
the Third Plan period?

Shrl Manubhal Shah: Naturslly,
Sir, when the country s expanding
at such a good and fast rate, we will
have to expand the industrial tar-
gets of all products including tyres.

Shri Kodiyan: May 1 know whe-
ther in locating new units of pro-
duction, sufficient consideration will
be given to the State where rubber is

grown in plenty?

Shri Manubhai Shah: We always
take all factors into considcration and
particularly the hon. Member refers
largely to Kerala. We have licensed
a giant tyre factory in Kerala as
well as expansion of the cycle factory
that is already existing there.

Shri Punnoose: In view of the
considerations that had been enunciat-
ed just now, may | know why the
Government were not able to per-
suade a big manufacturing company
to start a factory in Kerala?

Shri Manubhai Shah: In all these
industrial developments, all the

parties have to play their part. If
the industrialists, the State Govern-
ments and the Central Government
do so, I have no doubt that more
and more industries will come in
every area.

Shrimati Parvathi Krishnan: The
Minister has not answered the earlier
supplementary. We would like to
know whether the Government aims
to be self-sufficient in the matter of
bicycle and automobile tyres?

S8hri Manubhal S8hah: We have al-
ready established production capacity
for a million tyres for gutomobiles and
we have licensed a further capacity of
1.1 million. It will make the country
more than self-sufficient and enable
us to export. It is our hope and firm
estimation that very shortly we shall
not only be self-sufficient but also
surplus in automobijle and cycle tyres.

WRITTEN ANSWERS TO QUES-
TIONS

Import and Distribution of Copper

*971. Shri Shree Narayan Das: Wil}
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the working of the
control of imports and distribution of
Copper has been reviewed;

(b) it so, with what reult;

(¢) whether any estimate has been
made as to the requirement of this
metal in India; and

(d) what portion of this demand
is met by indigenous produce and
what part by imports?

The Minister of Isdusicy (8hri
Manubhai Shah): (a) to {d). A state-
ment is laid on the Table of the House
{See Appendix III, annexure No. 37].

Handleom Industry

*972. Shrt V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Handloom Industry specially in
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L]
South India has experienced difficulty
im obtaining its requirement of art
silk yarn; and

(b) it so, the steps taken in this
regard to help the industry?

The Minister of Industry (Shri
Manubhai Shah): (a) Some represen-
tations were received that art silk
yarn was not available for use by
handloom industry in sufficient
quantities.

(b) Arrangements have been made
with four indigenous manufacturers
of art silk yarn to distribute a speci-
fled percentage of their production to
the handloom weavers in the country.

Delegation to East European
Countries

973 { Shri Vidya Charan Shuk!la:
) ‘L Shri Kistalya:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the precise nature of sugges-
tions made by the delegation which
made a survey of the export markets
in East European countries regarding
the examination of the role of the
State Trading Corporation and the
possibility of increasing the Cor-
poration’s usefulness to the cus-
tomers; and

(b) the progress made in giving
detailed consideration to these sug-
gestions?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Attention is invited to the state-
ment laid on the Table of the House
in reply to Starred Question No. 1
answered on the 17th  November,
1958.

(b) The State Trading Corporation
i{s gradually expanding its business
and increasingly earning the satis-
faction of its customers.
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Weavers Co-operative Socleties in
Andhra Pradesh

*983 Shri D. V. Rao:
{ Shri Nagi Red@y:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Governmeni have re-
ceived any complaint regarding the
arrears of subsidy on handlooms pro-
ducts to be paid to the Weavers Co-
operative Sqrieties in Andhra Pra-
desh, due to the delay in the disburse-
ment of funds from the Centre;

(b) if so, what action has been
taken; and
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(¢) the amount of arrears to be
paid by the end of 1958?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Certain
representations were received about
the inadequacy of funds provided by
the Central Government for rehate
scheme. The State Government had
put in a claim for Rs. 42.42 lakhs for
arrears of rebate expenditure up to the
end of March, 1958 An immediate
sanction for Rs. 25 lakhs was issued
to them on 9th January, 1959, pend-
ing examination of the claim.

As regards expenditure on rebate
during the current year a revised
procedure of Centra] assistance to
States has also been introduced,
which is likely to assist the State
Governments in disbursing the claims
of weavers’ societies as quickly as
possible.

Bi-Partite Joint Consultative
Machinery

(Shri Aurobindo Ghosal:
*984. { Shri §. C. Samanta:
| Shri Subodh Hansda:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that a bi-
partite joint consultative machinery
will be formed in the public sector;
and

(b) if so, when?

The Deputy Minister of Labour
(Shri Abid AH): (a) and b). Bi-
partite Joint Consultative Machinery
exists in Public sector undertakings
like railways, and defence installa-
tions. In the P&T department, Ports
and certain other undertakings per:
riodic meetings are held at different
levels. Works Committees exist in a
number of public sector undertakings.

Power Alcohol

*985. Shri Pangarkar: Will the
Minister of Commerce and Industry
be please&'to state the steps proposed
to be taken to increase the production
of power alcohol with a view to meet

the requirements of the country dur-
ing 1959-60?

The Minister of Industry (Shri
Manubhai Shah): Indigenous produc-
tion is adequate to meet all require-
ments of power alcohol for the next
few years and more capacity is being
established.

Coffee Production

*986. Qazl Matin: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that this
Yyear coffee production in the country
is expected to reach a record figure
of 60,000 tons; and

(b) what steps Governmens are
taking to promote exports of coffee
and to absorb the balance by increas-
ing internal consumption?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a). No, Sir. The production for this
year is estimated by the Coffee Board
at 44,810 tons (44,104 tons). Judg-
ed by the past records, the actual
production might be slightly higher
than this figure. It is, however, un-

likely that this crop will go up to
60,000 tons.

(b). A statement is laid on the
Table of the House. [See Appendix
III, annexure No. 38).

U.N. Report on Religious Rights

*987. Shri Shivananjappa: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a re-
port prepared by India on discrimi-
nation in religious rights was approv-
ed by the UN. Sub-Commission on
Prevention of Discrimination and Pro-
tection of Minorities; and

(b) it so, the main features of the
report?

Affairs (Shrimati Lakshmi Menon):

(a) and (b). No report has yet been
approved. A draft report was dis-

cussed by the Sub-Commission en
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Prevention of Discrimination and Pro-
tection of Minorities at its 11th session
in January this year. The Sub-Com-
mission has requested that a final
report should be presented for consi-
deration at its next session in 1960.
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Dandakaranya Project

*989. Shri Sanganna: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it is fact that machi-
nery worth Rs. 1} crores has been im-
ported for the Dandakaranya Pro-
ject;

(b) if so, what are the details of
the machinery; and

(c) whether the machinery is im-
ported under the Technical Coopera-
tion Mission?

The Minister of Rehabilitution and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No.

(b) dnd (c). Do not srise.
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Manafacture of Cartridpes

*990. Shri P. G. Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the total amount of
money spent yearly in importing
twelve bore cartridges;

(b) the reasong for not manufac-
turing them in the country; and

(c) the steps Government propose
to take in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House.

S®ATEMENT

I would like to invite attention of
the Hon'ble Member to the answer
given by my colleague, the Deputy
Minister of Defence on the 13th
December 1958 in reply to Unstarred
Question No. 2088 and to say that
when the production of 12 bore cart-
ridges gets into full swing in the near
future, it will be adequate to meet
the country’s demands. Certain arms
dealers in the private sector also
undertake 1e-filling 12 bore cartridges.
Measures to step up production will
be taken as and when the demand
justifies.

Information regarding the actual
value of import of 12 bore cartridges
only (empty or loaded) is, however,
not available.

Machinery for Cement Industry

eggy, J Shrimati Nla Paichoudhauri:
* 7\ Shri Aurobindo Ghosal:

Will the Minister of Commerce and
Influstry be pleased to state:

(a) whether it is a fact that sub-
stantia] progress has been made in re-
gard to the manufacture of cement
machinery in India;

(b) if so, the extent and nature of
the progress so far made; and

(¢) when India is likely to become
completely self-sufficient in meeting
the country's requirements of cement
machinery?
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The Minister of Indusiry (8hri
Manubhai Shah): (a) to (c). There
are now six firms registered or licens-
ed under the Industries (Develop-
'ment and Regulation) Act, 1951 for
the manufacture of cement machinery
and parts thereof. Of these, two are
licensed for the manufacture of com-
plete cement plants, and one of them
has started production of a few items,
while the other is expected to go into
production by 1961. Barring a few
components which may have to be
imported, the country is expected to
attain self-sufficiency in respect of
cement machinery requirements in
the first and second years of the Third
Plan.

L]
General Cariappa’s Talks with
General Ayub Khan

J Shri N. B. Maiti:
\ Shri N. R. Munisamy:

Will the Prime Minister be pleased
to state:

(a) whether General K. M. Cari-
appa former Commander-in-Chief of
the Indian Army and President of the
Asian-African Goodwill Society re-
cently visited Karachi and had talks
about Indo-Pakistan disputes with
General Ayub Khan, President of
Pakistan;

*992

(b) whether General Cariappa re-
ported the matter to the Government
of India; and

(c) it so, the details thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) to (o). Government of India
have seen press reports to this effect.
General Cariappa’s visit was entirely
a private one and Government of India
had no connection whatever with it.

Government Press at Veerapand!
(Madras)

fm. Shri Nanjappa: Wil] the
Minister of Works, Housing and Sup-
?ly be pleased to state the progress
rin the construction of a Government
Press at Veerapandi, Coimbatore
District, Madras State?

The Deputy Minister of Works,
Houding and Supply (Shri Anil K
Chanda):

Construction work has not yet been
taken up.

Ban on Concessional Cinema Shows

r Shri Vajpiyee:
994 Shri Assar:
’ Shri Ram Krishan Gupta:
iShrl E. Madhusudan Rao:

Will the Minister of Informatien and
Broadcasting be pleased to state:

(a) whether the Public Relations
Committee of the Delhi Administra-
tion has urged imposition of a ban
on Cinema shows run in the afternoon
at concessional rates; and

(b) if so, the decision taken in this
regard?

The Minister of Information and
Broadcasting (Dr. Keskar): (a). It is
understood that the Public Relations
Committee of the Delhi Administra-
tion has urged such an imposition of
a ban.

(b) Regulation of cinema shows is
under the authority of the local ad-
ministration which in this case is the
Delhi Administration. It is under-
stood that the recommendation is
being studied by the Administration
of Delhi.

Cess on Salt

Shri Subbiah Ambalam:
Shri A. K. Gopalan:
Shri Warlor:

Shri Kodiyan:

Shri Tangamani:

Shri E. V. K. Sampath:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government propose t
levy a cess of one anna per maund
on salt produced over 5,000 to 15,000
maunds and two annags per over
18,000 maunds;
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(b) if so, what are reasons for such
a levy on small-scale salt manufac-
tured under 10 acres;

(¢) whether Government have re-
ceived any representations from
small-scale salt manufacturers in this
regard; and

(d) if so, the reactions of Govern-
ment thereto?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). No,
8ir.

(c) and (d). Yes, Sir. Points men-
tioned in the representations are
being given due consideration.

Zonal Cells for Industries

( Shri Siddananjappa:
*988. { Shri Ram Krishan Gupta:
Shri M. R. Krishnan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up ‘Zonal
Cells’ of experts to advise industria-
lists on proper management; and

(b) if so, when they will be set up?

The Minister of Industry (Shri
Manubhai 8hab): (a) and (b). The
proposal was considered but it was
not found very useful and so no
turther action is being taken.

Finance for Medium Industries

( Shri Warior:
*997 { Shri Kodiyan:
Shri Vasudevan Nalir:

Will the Minister of Commerce and
Industry be pleased to state:

(8) whether the formation of a con-
sortium of Banks to underwrite new
capital issues and provide finance to
medium industries with a capital be-
low Rs. 50 lakhs was considered by
the Standing Committee of the Cen-
tr;l Advisory Council of Industries;
an
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(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). During
the course of the general discussions
at the meeting of the Standing Com-
mittee of the Central Advisory Coun-
cil of Industries held on the 17th
February, 1959 a refrence was made
by certain members to the need for =
Consortium of Banks to afford finan-
cial assistance to medium scale in-
dustries. This matter of financing
medium scale industries is engaging
the attention of the Government.
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Plant ang Machinery for Chemical
Industries

*999. Shri Vidya Charan Shukla:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Indian delegation
which visited Japan some time back
under the sponsorship of Japan
Consulting Institute in India, has
submitted its report to Government
on the resultg of its discussions with
Japanese manufacturers for supply of
plant and machinery for chemical in-
dustries in India;

(b) if so, the salient features there-
of; and

(¢) the action taken by Government
thereon?
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The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The
Indian Delegation which went to Japan
have in their Report indicated that
suitable machinery for production of
alkalis and allied products could be
obtained from Japan if individual in-
®dustrialists took up negotiations with
the manufacturers in that country.
Direct negotiations are taking place
between parties concerned.

Fair Price for Indian Paper

{ Shri Ram Krishan Gupta:
Shri Vidya Charan Shukla:
1000, 2 Shri Kistaiya:

‘) Shri Subbiah Ambalam:

] Shri Sarju*Pandey:
( Sardar Igbal ‘Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
334 on the 28th November, 1958 and
state:

(a) whether Government have re-
ceived report from the Tariff Com-
mission regarding the fixation of fair
prices to be charged by wholesalers
and retailers for paper manufactured
in India;

(b) if so, the details thereof; and

(c) the decision taken by Govern-
ment thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). No, Sir.
The Tariff Commission expect to sub-
mit their report by the middle of
May, 1959.

Export of Raw Jute
" Shri Rameshwar Tantis:

Shri Subodh Hansda:
[ Shri A. M. Tariq:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether it is a fact that the
State Trading Corporation have ex-

‘l“l'i Shri Barman:

[
purted raw jule to foreign countries;
and

(b) if so, what is the response from
those countries?

The Deputy Minister of Commerce-

and Industry (Shri Satish Chandra):
(a). Not yet, Sir.

(b) Does not arise,
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Regional nctrlt;l' Kurasia

+1003. Shri 7. B. Vittal Reo: will
the Minister of Labour and Employ-
ment be pleased to state:

(a) at what stage is the constr}xc—
tion of thirty-bedded regional hospital
at Kurasia in the Korba Coal-field;

(b) what is the estimated cost eof
the hospital; and

(¢) when it is likely to be com-
pleted?

The Deputy Minister of Labour
(Shri Abld All): (a) The plans and
.estimates are being finalised.

(b) About Rs. 689,372

(¢) Does not arise.
Employees Provident Fund

*1004. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a dicision to
speed up the collection of provident
Fund dues from the employers;

{(b) the amount of arrears due from
the employers as their share of con-
tribution to the Employees' Provi-
dent Fund at present; and

(¢) whether Government is consi-
dering the question of increasing
penalty against defaulting employers?

The Deputy Minister of Labowr
(Shri Abid All): (a) Yes.

(b) About  Rupees seventy-five
lakhs by the end of November 1958.

{¢) It is proposed to press for more
deterrent punishments than are being
generally awarded and to ensure
speedy recovery of arrears.
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Code of Efficiency and Welfare

€1005. Shri D, C. Sharma: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) whether there is any proposal
to evolve a Code of Efficiency and
Welfare; and

(b) if so, the steps taken in the
matter so far?

The Deputy Minister of Labour
(Shri Abid AlD): (a) and (b). A preli-
minary draft of Code of Efficiency and
Welfare has been circulated to Em-
ployers and Workers Organizations
for comments.

[ ]
Nylon

*1006. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state what are the main
raw materials required for the pro-
duction of Nylon and what is the posi-
tion of India in respect of each?

The Minister of Industry (Shri
Manubhal Shah): A statement is laid
the Table of the House. [See Appendix
ITI, annexure No. 39.)

Export of Handloom Cloth

*1007. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that there
has been considerable decline in the
export of Handloom cloth during the
year 1958; and

(b) if so, the extent thereof and
the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) The exports
during 1958 have been less than the
exports in 1857.

(b) The quantity and value of ex-
ports during 1957 was 37 million yards
and Rs. 3563 million respectively.
The volume and value of such ex-
ports during 1958, upto November,
amounted to 31 million yards and Rs.
45'71 million respectively. The main
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causes are the general setback in ex-
ports and competition from other
countries, and restrictions imposed on
imports of handlooms in other coun-
tries.

Training 6f Indlan Engineers

*1008. Shri Siddananjappa: witl
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether Government have a
plan to send Indian Engineers abroad
for training in the latest techniques
of management of industries; and

(b) if so, when they are likely to
be sent and the countries to which
they will be sent?

The Minister of Industry (Shrl
Manubhai Shah): (a) No, Sir; Gov-
ernment have no plan, but the Na-
tional Productivity Council has a
scheme for sending candidates for one
year training abroad in the flelds of
Industrial Engineering, Industrial
Management and Industrial Relations
under T.C.M. aid.

(b) Further details are yet to be
-gettled.

Chandigarh Capital Project

Shri Ram Krishan Gupta:

Shri Harish Chandra
*1009. Mathur:

Sardar Igbal Singh:

Shri Siddananjappa:

Will the Minister of Planning be
pleased to refer to the reply given to
‘Starred Question No. 713 on the 8th
December, 1958 and state:

(a) the nature of action taken re-
garding additional outlay for the
‘Chandigarh Capital Project; and

(b) the details of the new items of
work in the Project?

~ The Deputy Minister of Planning
{8Shri 8. N. Mishra): (a) and (b).
Against an additional outlay of Rs.

7-86 crores proposed by the State Gov-
ernment for new works at Chandi-
garh in January, 1957 the Working
Group recommended an additional
provision of Rs. 18022 lakhs—20
lakhs for additional accommodation
for the High Court as proposed by
the Punjab Government, 135:11 lakhs
for construction of residential ac-
comodation for Government ser-
vants against a sum of Rs. 420 lakhs
as proposed and Rs. 34:11 lakhs for
establishment charges for these new
works at the proposed rate. This was
accepted by the Planning Commis-
sion.

Economy in Bullding Constructions

*1010. Shri Rameshwar Tantla: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) how far the recommendations
made by the Indian Standards Insti-
tution and the National Buildings
Organisation regarding economical
specifications, standard designs, con-
servation of materials and lower
safety margin are being taken into
consideration while putting up new
buildings; and

(b) how much saving has been
effected due to these recommenda-
tions during 1858?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) It is understood that
quite a large number of Government
departments have adopted the Indian
Standards specifications for buildings
materials and that the recommenda-
tions made by the National Buildings
Organisation from time to time have
also been adopted by construction
agencies wherever possible.

(b) It is very difficult to make an
accurate assessment of the savings
effected, but we are taking steps to
ensure that a broad indication is ob-
tained from our constructing agen-
cies of the nature and extent of sav-
ings involved, as a result of econo-
my in methods of construction and
by use of alternative building mate-
rials etc.
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Cement Purchased by Government

*1011. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment have paid a higher price for
the cement purchased in 1958 as com-
pared to 1957; and

(b) the total quantities of cement
bought in 1957 and 1958 and the total
price paid each year?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). The
information is being collected and will
be placed on the Table of the House.

Sugar Co-operative Factory in Madras

*1012. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 107 on the
20th November, 1958 and state:

(a) whether the fourth Sugar Co-
operative Factory in Madras State has
been started;

(b) the amount sanctioned for the
same;

(c) the probable date when the fac-
tory will go into production; and

(d) the capacity of the factory?
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The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the
House.

STATEMENT

(a) to (d). The capacity targetted
for the sugar industry for the Second
Five Year Plan period has already
been licensed under the Industries
(Development and Regulation) Act.
In view of this and the prevailing
foreign exchange stringency it is un-
likely that fourth Co-operative Sugar
Factory wil] be taken up during the
Second Five Year Plan period in the
Madras State.

Project Em;)loyment Exchanges

1482. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number and names of Pro-
ject Employment Exchanges, if any,
set up for the major projects (State-
wise) so far; and

(b) the number and names of such:
Project Employment Exchanges to
be set up during the remaining period
of Second Five Year Plan?

The Deputy Minister of Labour
(Shri Abid Al): (a) New Project.
Exchanges:

Name of the river valley project

Location of
Exchange

1. Nagarjunsagar Dam Project .
2. Rihand Dam Project
3. Koyna Dam Project

Steel Projects :

1. Rourkela Stee Plant
2. Bhilai Steel Plant
3. Durgapur Steel Plant

River Valiey Projects being served by existing Exchanges

1. Damndar Valley Corporstion

. . . Nagarjunsagar,
. . . Rihand.
. Koyna,

Rourkela.
Drug.
Durgapur.

() Kumardhubi for Bihar ares
of the DVC projects.

(#) Asansol for the West Be.nnl
area of the D. V. C,
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Name of the river valley projsct

Locetion of Exchange

2. Hirakud Dam Project .

3. Chambal Dam Project .

(3) Kosi Dam Project
Bhakra Nangal Dam Project

Sambalpur.

() Kotah Exchange for Rajasthan
area of the prvject.

(%) Gwalior Exchange for the
Madhya Pradesh area of the
Project.

Birpur.
Nangal.

Setting up of State Housing Boards

1483. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Starred® Question No.
695 on the 8th December, 1958 wund
state the names of the States which
have enacted legislation to set up the
State Housing Boards for constructing
and managing Housing Estates and
financing housing activities in States?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The com-
munications received in this regard
from the State Governments so far,
indicate that statutory Housing Boards
are already functioning in Bombay
and Mysore States. The Government
of Madhya Pradesh have enacted
legislation for constituting a Housing
Board; and the Government of Andhra
Pradesh have decided to extend the
former Hyderabad Housing Board
Act, 1956 (which has not so far been
implemented) to the entire State of
Andhra Pradesh and to implement it
from 1st April, 1859. In addition,
the Madras Government are consider-
ing the question of placing their non-
statutory Housing Board on a statu-
tory footing.

Industrial Relations

1484. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 552
on the 29th November, 1958 and state
at what stage is the question of under-
taking studies on the working of im-
portant statutes governing industrial
relations?

The Deputy Minister of Labour
(Shri Abid All): A Committee of the
Standing Labour Committee at its
meeting held on the 16th and 17th
January, 1959 at Bombay considered
the suggestions for amendment of
the Industrial Disputes Act, 1947. The
recommendations of this Committee
and other subjects concerning indus-
trial relations will be considered in
detail at the next session of the Indian
Labour Conference.

Press Information Bureau Offices im
Punjad

1485. Shri Ram Krishan Gupta: Will
the Minister of Information and
Broadcasting be pleased to state the
number of branch offices of the Press
Information Bureau which have been
opened during 1958-59 in Punjab?

The Minister of Information and
Broadcasting (Dr. Keskar): No branch
office of the Press Information Bureau
has been opened during 1958-59 in
Punjab.

Tea Cultivation

1486, Shrl Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state the total and
additional area brought under tea
cultivation during 1858 (State-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Relevant information is collected from
tea estates only on financial year basis.
A statement showing the additional
area brought under tea during the
year 1957-58 is placed on the Table.
(See Appendix III, annexure No. 40.}
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Export of !:n':lnoerlnc Goods

1487. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the main items of cngineering
goods exported during 1958; and

(b) the total amount of foreign ex-
change earned thereby?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). In the official statistics
published by the Director General of
Commercial Intelligence and Statistics,
there is no such general classification
ws ‘Engineering Goods' which is  too
vague a term. Information in respect
of value of individual items exported
from India is published regularly in
the ‘Monthly Statistics of India’s
Foreign Trade'.

Export of Manganese Ore

1488. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total export of manganese
ore during 1958 (State-wise); and

(b) the total amount of foreign ex-
change earned thereby?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastrl):
(a) and (b). Statewise export figures
are not available. The total export of
manganese ore during 1958 (January-
November) was 8,36,000 tons valued
at Rs, 1,411 lacs.

Import of Radio Sets

1489. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total number of radio sets
imported during 1958; and

(b) the amount of foreign exchange
{ncurred thereon?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). There is a total ban on
the commercial import of radios since
October, 1957. However, as a part of
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personal baggage, about 1,500 radi93
costing Rs. 4 lakhs have come in
during January-November, 1958.

Passports for U.S.A.

1490. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of passports issued
for U.S.A. during the last five years
(year-wise); and

(b) the number of Indian immi-
grants at present in U.S.A.?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The number of passports
issued for U.S.A. during the last five
years (year-wise) is given below:—

1954 .. 4255
1953 .. 3987
1956 .. 5141
1937 .. 4331
1958 .. 3653

(b) The total number of immigrants
of Indian origin into the U.S.A. upto
the end of June, 1958 is estimated to
be 2,924

Goa-Bombay Steamer Services

1491, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 2208 on the 17th September, 1958
and state whether any decision has
since been taken to start steamer ser-
vices between Goa and Bombay?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The proposal is still under
consideration but at present it is not
likely to be accepted.

Indians in Burmsa

Shri D. C. Sharma:
use. { Shri K. U. Parmar:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 2208 on the 1T7th
September, 1958 and state the number
of Indian nationals affected by the
Land Nationalisation Act in Burma,
who have been paid compensation
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during the period July 1958 to the 3lst
January, 19597

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The number of Indian
nationals affected by the Burmese
Land Nationalisation Act is not known.
The Government of Burma do not
maintain nationality-wise statistics in
this respect.

It is, however,
stood that 298 claims from
nationals, involving a sum of
Rs. 5,35,669, were paid during the
period from the 1st July, 1958 to the
81st January 1959.

Export of Jute Goods

1493, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

informally under-
Indian

(a) the total volume of Indian
jute goods trade with Japan and
Egypt during the year 1958-59 so far;

(b) whether there is any decline in
the trade; and

(c) if so, the steps taken by Govern-
ment in the matter?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

(a) The value of jute goods export-
ed to Egypt during January—Novem-
ber 1958 was nearly Rs, 2'4 crores;
the volume of trade with Japan during
the same period wag “nil”.

(b) Yes, Sir, so far as Egypt is

concerned.

(c) No special steps have been con-
sidered in respect of Egypt.

As Japan has got her own Jute
manufacturing industry, there is no
possibility of trade in jute goods with
that country.

Medium Industrial kstates in Orissa

1494, Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a proposal to
set up medium industrial Estates in

“»Orissa; and
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(b) it so, the details thereof with
their location?

The Minister of Commeree and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). The Orissa Government
propose to set up five Industrial
Estates during the Second Plan period.
The location and estimated cost of
these estates are given below. The
Estate proposed for Rourkela |is
medium sized:—

~ Location - Cost (Rs. in lakhs)
Cuttack 33°69
Jharsuzuda 5797
Rourkzla 1244
Berhampur 613
Kendrapars 447
Total 62°70 lakhs.

Grant of Industrial Licences

1495, Shrl V. P, Nayar: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion is consulted before industrial
licences are granted for new units;

(b) whether the opinion of the
Planning Commission was taken be-
fore licences were given for Dunlops
to start a Rubber Tyre factory at
Madras or the Tata Italian combina-
tion to start a tyre factory in Bombay
State; and )

(c) the reasons, if any, for recom-
mending such licences?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No, but the
Planning Commission is represented
on the Licensing Committee set up
under clause 10 of the Registration and
Licensing of Industrial Undertakings
Rules for making recommendations
regarding the licensing of industrial
units, and is specificglly consulted if
any important issue arises.

(b) The Planning Commigsion was
~ not specifically consulted.

(¢) The Licensing Committee re-
commended the grant of licences be--
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cause new capacity is required in
order to meet fully the anticipated de-
mand. In the case of the Madras
factory of Dunlops there was the fur-
ther consideration that the establish-
ment of a plant in the South would
.contribute to greater dispersal of the
rubber tyre manufacturing industry.

Statements of Account Issued to Dis-
placed Claimants

1496. Shri Onkar Lal: Will the Minis-
‘ter of Rehablilitation and Minority
Affairs be pleased to state the number
+of Statements of Account issued under
the Displaced Persons (Compensation
and Rehabilitation) Act of 1954 so far?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Up to 31st January, 1959,
181,159 Statements of Account have
been issued.

‘Export of Machines and Plant to
Burma

1497. Shri Siddananjappa: Will the
Minister of Commerce and Industry be
pleased to state the steps the Govern-
ment of India are taking to encourage
‘Indian firms to export their products
to Burma in view of the fact that the
Burmese Government have recently
jssued licences for import into that
rcountry of a large variety of machines
.and plant?

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
“The fact that the Government of
Burma has issued licences for the im-
port of a large variety of machines has
‘been brought to the notice of the
Engineering Export Promotion Council
.and the Director General of Commer-
cial Intelligence and Statistics, who
will arrange suitable publicity among
~exporters,

Export of Kyanite Ore

1498. Shri Siddananjappa: Will the
Minister of Commerce and Industry
‘be pleased to state:

(a) whether it is a fact that exports
ot Kyanite ore from India have in-
«creased;
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(b) it o, by how much; and

(¢) what is the amount of foreign
exchange earned from the exports of
this ore in 1957-58?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) By 32,000 cwt. in 1957-58 over
the exports in the preceding year.

(c) Rs. 80 lakhs.

Establishment of Soda Ash Factory im
Andhra Pradesh

1499, Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased state:

(a) whether there is any proposal to
establish a Soda Ash Factory in
Andhra Pradesh; and

(b) if so, the progress made so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) Does not arise.

Pakur Quarry Workers

Shri P. G. Sen:
1500. { Shri Barman:
Shri S. C. Samanta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the items of concilia-
tion agreement dated the 8th July,
1956 on the past demands of Pakur
Quarry Workers' Union and those
after the strike being called off on
the 27th June, 1937, have been im-
plemented in full;

(b) whether a siren has been in-
stalled to avoid exacting over-time
and repeated disputes there for time-
rated machine mazdoors employed in
45 plants under different manage-
ments in quarry siding, Pakur; and

(c) whether any quarry workers
welfare fund similar to that of coal
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mines labour welfare fund has been
started for the health, education and
welfare of the workers?

% The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

(b) A siren has been provided at
the Gopalpur Mine for regulating
working hours. Another owner has
provided a whistle. In all other cases
bells have been provided at crusher
plants which are situated very near
. the mine workings so that the time
signal can be heard by all mine
workers.

(c) No.
LL.O. Expert for Madras

1501. Shri Keshava: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) at whose instance the services
of an ILL.O. productivity expert in
transport have been made available
to Madras; and

(b) whether his services are being
spared for the State of Mysore?

The Deputy Minister of Labour
(Shri Abid All): (a) At the request
of the Madras Government.

(b) No request has so far been re-
ceived from the Mysore Government.

Visitors from Pakistan and Vice

Verea

1502. Shri D. C. Sharma: Will the
‘Prime Minister be pleased to state:

(a) the number of Pakistani
nationals from East and West Pakis-
tan separately who visited India dur-
ing the year 1958; and

(b) the number of Indians who
visited East and West Pakistan
separately during the same period?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) *6,45,742 Pakistan na-
tionals visited India from East
Pakistan and 61,353 Pakistan nationals

visited India from West Pakistan dur-
ing 1858.

(b) *2,22,896 Indian nationals visit-
ed East Pakistan and 88,346 Indian
nationals visited West Pakistan dur-
ing the same period.

Calclum Carbide

1503, Shri Ram Krishan Gupta:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that produc-
tion of calcium carbide in India is
considerably lower than that needed
for internal consumption; and

(b) if so, the nature of the steps
taken or propose to be taken to make
the country self-sufficient in this res-
pect?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) Steps have been taken to in-
crease the indigenous production by
licensing additional capacity through
expansion of existing units and instal-
lation of new units.

Installation of Statues in Delhi ana
New Delhi

( Shri Ram Krishan Gupta

! Shri Bhakt Darshan:
Shri D. C. Sharma:

{ Sardar Iqbal Singh:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1040 on the 8th December,
1958 and state at what stage is the
question of installation of statues at
suitable places in Delhi and New
Delhi?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The
Advisory Committee on the installa-
tion of statues in the Capital have

1504.

*This figure does not include Pakistan|Indian nationals who enter-

edlleft Assam
381(Ai) L.S.D.—3.

during

1-11-58 to 31-12-1988.
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not been able to make any specific
recommendations to the Government
of India as the proposals received by
them were either not duly supported
by offers of funds or were, in certain
cases, withdrawn by the sponsors.

Trade with Japan

J Shri Ram Krishan Gupta:
1505. 1 shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there has been any im-
provement in the export of Indian
goods to Japan during 1958-58 in com-
parison with that of 1957-58; and

(b) whether the imports into India
from Japan have declined during
1958-59 as compared to 1957-58?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). A statement showing
figures of India's export to and im-
port from Japan for 1857-58 and
1968-59 (April-November 1958) s
placed on the Table. [See Appendix
111, annexure No. 41].

Legislation for Motor Transport
Workers

Shri Ram Krishan Gupta:
1506 Shri Bhakt Darshan:
*Y Shri T. B. Vittal Rao:
{_ Shri Kodiyan:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 850 on the 11th December, 1858
and state at what stage is the ques-
tion of enacting legislation to regu-
late working conditions of motor
transport workers?

The Deputy Minister of Labour
(Shri Abid Al): The various propo-
sals regarding hours of work, spread-
over and payment for overtime work
for motor transport workers are still
under examination of the Central
Government.
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Partition Committee

( Shri Ram Krishan Gupta:
1507.{ Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 8 on the 17th November,
1958 and state:

(a) whether any more meetings of
the Partition Committee of the West

4796

Shri Ajit Singh Sarhadi: ¥

Pakistan and Punjab Governments!_‘

were held to discuss matters regard-
ing which agreement was not reach-
ed; and

(b) if so, the matters regarding
which decistons have been reached?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No Sir. No further meet-
ing of the Partition Committee of the
Governments of West Pakistan and
Punjab has since been held.

(b) Does not arise.

Purchase of Gunny Bags

1508. Shri Rameshwar Tantia: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Food Department
purchased gunny bags during Novem-
ber or December, 1958; and

(b) whether the prices were lower
than the minimum prices fixed by the
Indian Jute Mills Association?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)
46,400 bales (139,20,000 pieces) of B
Twill Jute Bags valued at Rs. 133.42
lakhs were purchased on the 9th
December, 1958 by the Directorate
General of Supplies and Disposals, on
behalf of the Ministry of Food and
Agriculture—Department of Food.

(b) Purchases were made at prices
lower than the floor prices notified by
the Indian Jute Mills Association to
their members.

<
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India 1958 Exhibition

1509. Pandit D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of new appoint-
ments made, if any, for the “India
1958” Exhibition category-wise and
the scale of their pay (excluding
daily labourers); and

(b) whether any of the posts are
to be made permanent?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) A statement is placed on the
Table. [See Appendix III, annexure
No. 42]. b

(b) No, Sir.

Handloom Weaving Co-operative
Societies iIn Punjab

(Shri Ajit Singh Sarhadi:
1510 { Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many handloom weaving
co-operative societies are there in
Punjab (District-wise);

(b) whether any survey has been
made of weavers and, if so, with
what results; and

(c) what steps are being taken to
bring all the weavers under co-opera-
tives?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) 588 on 31st December, 1938.
District-wise figures are not avafl-
able.

(b) Yes, Sir. It has been reported
by the State Government that the
Survey Report will be published
shortly.

(¢) Weavers outside the co-opera-
tive fold are progressively persuaded
to join co-operative societies or form
new ones. As an incentive measure,

loans and grants are given as finan-
cial assistance for contribution to
share capital and for purchase of
equipment etc.
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Industrial Estate in Batala

1512, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 24 on the
17th November, 1958 and state the
up-to-date progress made in cons-
tructing buildings for the Industrial
Estate at Batala in district Gurdas-
pur?

The Minister of Commerce and
\ndustry (Shri Lal Bahadur Shasiri):
A piece of land measuring about 30
acres has been sclected and necessary
steps for its acquisition are being
taken by the State Government. The
construction work of Industrial Units,
Roads, Drainage etc. is proposed to be
taken up during 1959-60.
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National Small Industries Corporation

1513, Shri Panigrahi: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether the National Small
Industries Corporation has accepted
applications from small industries in
Orissa under the scheme for supply-
ing machinery on hire-purchase,

(b) if so, the number of applica-
tions received and accepted so far
from Orissa; and

(c) whether
been supplied to
tries in Orissa?

machinery has since
small-scale indus-

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) 10 applications covering 47
machines valued about Rs, 7.76 lakhs
were accepted out of which 7 applica-
tions covering 42 machines valued at
Rs. §5.71 lakhs were either withdrawn
after acceptance or rejected for non-
receipt of earnest money etc. As such
3 applications covering 5 machines
valued at Rs. 2,05,120/- were finally
accepted.

(¢) Orders for three machines have
already been placed, out of which 2
machines have been delivered and

action is in progress for the other
machines.

Co-operative Societies in Manipur

1514, Shri L. Achaw Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of Hand-pounding
Co-operative Societies registered in
Manipur;

(b) the number of such societies
which were granted loans by the
Manipur Administration during 1958;
and

(c) the largest amount of loan
granted so far to a single co-oper-
ative society?
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) 22.

(b) NilL
(c) Rs. 23,875 during 1956-57.
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Career Pamphlets

1516. Shri Aurobindo Ghosal: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) Whether any career pamphlets
have been published;

(b) if so, the number thereof;

(c) the languages in
have been published; and

(d) the mode of their distribu-
tion? .

which they
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The Deputy Minister of Labour

(Shri Abid Ali): (a) Yes.

(b) 51

(c) 51 in English. Of these 36 have
been translated in Hindi and 19 in
Oriyya.

(d) Priced copies are on sale at
Government Book-sellers and at all
Employment Exchanges. They are
also put up for sale at exhibitions,
melas and conferences. Two compli-
mentary copies are sent to all High
Schools through the State Directors
of National Employment Service.

Employees’ Provident Fund Act.

1517, Shri Aurobinde Ghosal: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of contraventions
of Section 14 of the Employees'
Provident Fund Act that have taken
place in the year 1958; and

(b) in how many cases there have
been convictions?

The Deputy Minister of Labour
(Shri Abid Al): (a) and (b). The
total number of contraventions and
convictions from the inception of the
Scheme to the 31lst January, 1959 are
given below:

(a) Contraventions—1,508.
(b) Convictions—553.

The figures for 1958 only are not
readily available.

Fertilizers and Chemicals
(Private) Ltd.

1518. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state the amount of
foreign exchange saved since the pro-
duction started at the Sindri Ferti-
lizers and Chemicals (Private) Ltd.?

The Minister of Commerce and
fndustry (Shri Lal Bahadur Shastri):
The foreign exchange saved, conse-
quent on the reduction in imports of
fertilizers due to Sindri’'s Production,

Sindri
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is about Rs,
December, 1958.

Manufacture of Tungsten Carbide

1519. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have re-
ceived any response from any private
enterpreneur for the manufacture of
tungsten carbide;

60 erores upto 3lst

(b) if so, the names of firms in-
terested in this industry; and

(c) whether any final decision has
since been taken?

The Minister of Commerce and
Dndustry (Shri Lal Bahadur Shastri):
(a) to (c). A number of enquiries
have been received in regard to set-
ting up of manufacture of tungsten
carbide,. Concrete proposals are
however not yet received and as such
no final decision has been taken there-
on.

Employment in West Bengal

1520. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that em-
ployment opportunities in West
Bengal failed to improve during 1938;

(b) the total number of vacancies
notified in public sector and those in
private sector during the above
period;

(c) the number of industries closed
down;

(d) the number of persons declared
sgurplus or retrenched due to nation-
alisation or closure; and

(e) whether it is a fact that the
rate of new jobs created under the
Second Five Year Plan has slowed
down?

The Deputy Minister of Labour
(Shri Abid All): (a) No assessment
has been made.
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(b) In the publit sector—20,838.
In the private sector—5,317.

(c) Four jute mills are reported to
have closed.

(d) All surplus persons were
absorbed in other mills. The actual
number is not known.

(e) No specific information is avail-
able.

Educated Unemployed in West Bengal

1521. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether the number of educat-
ed unemployed in West Bengal has
increased;

(b) what has been the effect of the
schemes undertaken by Government
to reduce educated unemployed;

(c) whether any further schemes

are under consideration; and
(d) if so, what are they?

The Deputy Minister of Labour
(Shri Abid All): (a) The number of
educated unemployed in the State as
a whole is not known. The number
of educated applicants (matriculates

and above) registered with the Em-

ployment
during 1888

Exchanges rose by 4,226

(b) The overall effect of plan
schemes is unknown. In West Bengal,
188 persons have been trained at the
pilot Work and Orientation Centre
for Educated Unemployed which was
set up in May 1858 under a special
scheme and 147 are under training.

(c) Yes.

(d) (1) The establishment of Work
& Orientation Centres under a re-
vised scheme.

(2) The establishment of Goods
Transport Cooperative Societies.

(3) An

Apprenticeship Training
Scheme.
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Industries in Dharmanagar, Tripura

1522. Shri Bangshi Thakur: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government contem-
plate to start industries in Dharma-
nagar, Tripura on the basis of avail-
ability of raw materials; and

(b) if so, when and what are those
industries?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) A survey of the Tripura ad-
ministrative agea is proposed to be
taken up to explore the possibility
of setting up industries in this area on
the basis of locally availabe raw ma-
terials. A pulp mill and a small
sugar plant are at present under ccn-
templation. These schemes will be
included in the Third Five Year Plan
as and when power supply is avail-
able.

Rural Industrialisation Programme
1523 J Shri Wodeyar:
"\ Pandit J. P. Jyotishi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the amount allotted to States
for the development of Cottage and
Small-Scale Industries under execu-
tion in the rural parts of the Coun-
try in 1958-59; and

(b) the amounts spent by each
State so far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) A statement showing the indus-
try-wise and State-wise Central assis-
tance allocated for 1958-59 for cottage
and small scale industries is placed on
the Table. [See Appendix III, anne-
xure No. 43]. The major portion of
the developmental schemes in respect
of khadi (traditional and Ambar),
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village industries, handlooms, handi-
crafts, sericulture and coir are for
execution in the rural parts. Schemes
relating to small scale industries and

“ypowerlooms are also being implement-
ed in the urban and rural parts of
the country.

(b) A statement is placed on the
Table. [See Appendix III, annexure
No. 44.]
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Employment Exchapges in Delhi

1524. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the number of un-
employed Graduates, Intermediates
and Matriculates on the live registers
of the Employment Exchanges in
Delhi at present?

The Deputy
(Shri Abid Al): The
given below:

Minister of Labour
information is

No. on the Live Register

Category
as on 31st December, 1958.
(1) . @
Graduates 4,034
Intermediates 2,413
Matriculates 16,233
ToTtAL 22,680

Mills owned by Birla Brothers.

1525. Shri Sinhasan Singh: Will the
Minister of Commerce and Industry
be pleased to state the number of
mills owned or managed by the Birla
Brothers in India and foreign coun-
tries?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The Department of Company Law
Administration keeps a record of
Joint Stock Companies, but main-
tains no separate list of the trading,
manufacturing or other units operat-
ing within the legal framework of
the companies. While the Depart-
ment possesses information as to the
managerial control exercised over the
companies, it is not in a position to
indicate as to what extent the owner-
ship of these companies belongs to a
particular group.

The information readily available
with the Department shows that the

three leading managing agency com-
panies in this group, viz, ‘Birla Bro-
thers Private Limited’, ‘Cotton
Agents Private Limited’ and ‘Birla
Gwalior Private Limited’ which are
presumably referred by the Hon'ble
member as “the Birla Brothers”.
manage between them 52 companies,
including 23 subsidiaries. Three of
these companics are known to func-
tion in foreign countries.

Indian Labour Conference

1526. Shri Muhammed Elias: Will
the Minister of Labour and Employ-
ment be pleased to state the names of
those industries and establishments in
case of which the recommendations of
15th Session of the Indian Labour Con-
ference in respect of minimum wage
had been implemented?

The Deputy Minister of Labour
(Shri Abid All): The recommenda-
tions were brought to the notice of
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the State Governments. No infor-
maticn about the action taken by the
State Governmentis has been receiv-
ed.

Balance of Trade with Australia

1527. Shri Ajit Singh Sarhadi: Wil!
the Minister of Commerce and Indus-
try be pleased to state:

(a) what has been the balance of
trade with Australia during the last
two years;

(b) whether export of jute, jute
goods and textiles to Australia has
increased in the year 1958; and

(c) it not, what efforts have been
made in this connection?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (c). Two statements are placed
on the Table. [See Appendix III,
annexure No. 45).

Balance of Trade with Canada

1528. Shri Ajit Singh Sarbadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what has been the balance of
trade in the year 1958-50 with
Canada; nd

(b) what cteps have been taken to
increase the export of jute, jute goods
and cotton textiles to that country?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) A statement showing the balance
of India's trade with Canada during
the period April—November, 1958, for
which the latest figures are available,
is placed on the Table. [See Appen-
dix III, annexure No. 46].

(b) Apart from general export pro-
motion measures, some special steps
for increasing exports of Indian jute
goods and cotton textiles to Canada
have been taken. These are set out in
the statement placed on the Tabie.
[See Appendix III, annexure No. 46].
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P.T.0. Concession for Coffee Board
Staff

1529. Shri Sanganna: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment have granted P.T.O. conces-
sions to the staff of the Coffee Board;

(b) whether the members of tae
staff of the India Coffee Houses and
Depots are entitled to those conces- J
sions; and ‘

(c) if the answer to part (b) be in
the negative, the reasons therefor?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Coffee Board has, with the ap-
proval of the Government, granted
P.T.O. concessions to its employees.

(b) Staff working in the Pool
Depots and Powder Distribution Cen-
tres are entitled to this concession.
Staff working in the Coffee Houses
are not entitled to this concession.

(c) Staff working in Coffee Houses
are treated as ‘Industrial employees’
and just as Government have cxclud-
ed its ‘Industrial employees’ from the
operation of the orders graniing
P.T.O. concessions, Coffee Board has
also disallowed this concession to its
‘Industrial employees’'.

Industrial Policy Resolution of 1956

1530. Shri Bimal Ghose: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the development of
new industries in the Public and Pri-
vate Sectors as indicated in the
Industrial Policy Resolution of 1956
has been and is being strictly adhered
to; and

(b) it not, the cases where breach-
es have occurred and the reasons
thereof?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Yes, Sir.

(b) Does not arise.
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French Documentary

1531, Shri Halder: Will the Prime
Minister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a French
documentary film which was exhibit-
ed on the 14th, 18th and 20th of
December, 1958, in the Playel
Cinema Hall in Paris, scandalising the
religious rites of Bengal; and

(b) if so, steps taken by Govern-
ment in the matter?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Embassy
of India, Paris, who were invited to
see the fllm in question, viz. “Splen-
deur Des Rites Religieus”, have stat-
ed that the film is not objectionable;
on the other hand, a portion of the
film was considered highly favourable
to India.

Land for Refugee Markets and
Colonies

1532. Raja Mahendra Pratap: Will
the Minister of Rehabilitation and
Minority Affairs be pleaced to state:

(a) what was the purchase price of
the land per square yard for each
Government-built refugee market or
refugee colony in each State in India
and what amount per square yard is
being charged for the same land used
for the refugee market or refugee
colony from the refugees of West
Pakistan in each State; and

(b) how much the Gcvernment of
India have received as rent annually
from the West Pakistan refugees for
Government-built refugee merket or
refugee colony in cach State and the
evacuee properties in India?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khaana): (a) and (b). The number
of units constructed in different States
#11 India is about 2 lakhs. The num-
ber of urban evacuee properties is
about 285,000 The infarmation is
not readily available and the time and

labour involved 4n its collection is not
considered to be commensurate with
the results likely to be achieved. It
information is required about any
particular market or colcny, au effort
will be made to collect it.

Export of Indian Goods to Afghauistan

1533. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any improve-
ment in the export of Indian goods to
Afghanistan during 1958-59 so far in
comparison with that of 1957-58; and

(b) whether the exports from
Afghanistan have declined during
1958-597

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) and (b). A statement showing
our exports to and imports from
Afghanistan during 1957-58 and 1958-
59 (April-November) is placed on the

Table. [See Appendix III, annexure
No. 47].

Nanga] Fertilizers and Chemicals
(Private) Ltd.

1534. Shri Daljit Singh: Will the
Minister of Commeree and Industry
be pleased to state:

(a) the number of regular skilled
and unskilled employees working in
the Nangal Fertilizers and Chemicals
(Private) Ltd.,

(b) the number of oustces among
them; and

(c) the number among them bclong-
ing to Scheduled Castes?

The Minister of Commerce and In-

dustry (8hri Lal Bahadur Shastri):
(a) Skilled .. 343
Unskilled .. 488
(b) Skilled .. 87
Unskilled .. 218
(c) Skilled .. 9

Unskilled .. 02
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Export of Gunny Bags to Burma

1537. Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India's
exports of Gunny bags to Burma are
likely to decrease; and

(b) if so, what are the reasons
therefor?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) Mainly the expansion of jute
manufacturing industry in Burma.

Import of Cotton

1538. Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the period for the im-
port of Cotton from soft currency
areas had been extended; and

(b) if so, till what date and which
variety of Cotton was affected there-
by?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir. In two instances the
period of shipment was extended.

(b) In the first instance the ship-
ment period was extended from the
31st October, 1958 to 31st January,
1959 and in the second case from 31st
January, 1959 to 31st March, 1859.
The varieties to be imported were
cottons stapling of 1-3/16” and above
and 1-1/16” and above.

Hindustan Machine Tools (Private)
Ltd., Bangalore

1540. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total number of different
lathes produced in Hindustan Machine
Tools so far;

(b) the production month-wise dur-
ing the last 12 months; and

(c) the approximate cost of produc-
tion per unit?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
‘a) 666 lathes of Oerlikon design.
(This includes 13 lathes assembled
from imported components).

1958 Lathes
®): February 34
March . . . . 22
April . . . . 30
May . . . . 30
June . . . . . . 25
July . . . . . . . 25
August . . . 15
September . . . . 15
October . . . . 10
November . . . . .
December . . . . 25
January, 1959 . 30
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ed. However the sale prices of the

Oerlikons type lathes since bcginning

(¢) It is regretted that the cost of
production in a commercial under-

taking is not advisable to be disclos-

up to date have been as under:

Hindustan H-22 (ex-

Year factory price) 3
1000 mm 1500 mm
Rs. Rs.
1955 42,000 41,000
1956 39,000 41,000
1957 36,000 38,000
1958 29,500 34,000

Khadi Gramodyog Bhawan, New
Delhi

1541. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to U.S.Q. No. 1104 on the 8th Decem-
ber, 1958 and state:

(a) whether the Khadi and Village
Industries Commission has since con-
sidered the demands of the employces
of the Khadi Gramodyog Bhawan,
New Delhi in consultation with the
Khadi Gramodyog Bhawan authori-
ties;

(b) if so, the decision taken, if any;
and

(c) if the answer to (a) be in the
ncgative, how long it wiil take to
come {0 a decision in the matter?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The demands are still under con-
sideration.

(b) boes not arise.

(c) Decision will be taken as soon as
possible,

Employees’ State Insurance Scheme

1542. Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleascd to state:

(a) the arrangements for hospitali-
sation under the Employees' State
Insurance Scheme in Punjab;

(b) what will be the minimum ade-
quate number of beds vequiced to nieet
the needs of the insured persons and
their families; and

(c) the amount spent on the medical
needs of families of insured workers
in Punjab so far?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 29 general beds
have so far been reserved in the
existing hospitals. Unreserved beds
are also available to insured persons.

(b) 51 general beds and 37 T.B.
beds for the insured persons.
Families are entitled to out-door
medical care and domiciliary mid-
wifery only under the Scheme,

(c) Figures of expenditure have not
yet been compiled as medical care
has been extended to the families only
with effect from 1st November, 1958.

Plan Publicity in Punjab

1543. Sardar Igbal Singh: Wi!] the
Minister of Information and Broad-
casting be pleased to state the amournt
of money sanctioned in 1958-59 for
Plan Publicity in Punjab?

The Minister of Information and
Broadcasting (Dr. Keskar): The Plan-
ning Commission have approved in
the State’'s Budget a provision of
Rs. 6 lakhs for Plan Publicity during
1958-89.
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Cost Structure of Industries

1545 Shri Ram Krishan:
* {Shrl Bimal Ghose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact thet Gov-
ernment are considering a proposal
to appoint study groups for looking
into the cost structure of some im-
portant industries in the ccuntry; and

(b) if so, the number of groups ap-
pointed with the names c! important
industries?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Yes, Sir. The Govern-
ment are thinking of appointing three
or four Study Groups for looking into
the cost structure of some imprrtant
industries in India. The details are
being worked out in consultation with
the Planning Commission.

RE. MOTIONS FOR ADJOURNMENT
U.S.-PAKISTAN DEFENCE Pacr

Shri Hem Barua (Gauhati); May 1
make a humble submission?  About
my adjournment motion, you were
pleased to say that it was a continu-
ing matter. I fail to undcrstand how
it could be a continuing matter. My
adjournment motion s about the
molestation. ... (Interruptions). It is
a new phenomenon. It is not a conti-
nuing matter. At the same time they
have trespassed into our territory and
that is also a new phenomenon. They
have looted our property. That is a
new phenomenon. These are not
continuing matters. Firing only is
the continuing matter. If you had
given your ruling in tha! matter in
that way, I would have possibly
understood it. But here I cannot
understand how this matter con be
brushed aside as a continuing matter.

Mr. Speaker: The trouble in the
border is assuming various shapes and
forms. Today he may bring one gun
and tomorrow another gun. Like-
wise, there is molesta‘ior and all the
other things. We have been discus-
sing this matter from liime to time.
The hon. Member will have opportu-
nities. Let him gather all the other
facts also and place this scrious matter
at the time of the General Discussion.
He may have an oppoitunity. Al-
most every day we w:ll have an ad-
journment motion and see that this
Government goes out of office for this
incident, one after the other. 1 am
not going to allow tho time of the
House to be spent like this. Of course
these are all matters which are being
taken notice of. I hava disallowed it;
1 am not going to oblige the hon.
Member by admitting this adjourn-
ment motion. ... (Interruptions).

Shri Hem Barua: Sir, you were
pleased to let me collect and gather
enough of materials. [ have all the
material ready at this moment.

Mr. Speaker: But adjournment
motion is not the proper remedy. He
may choose other rcmedirs.
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Shrimati Renu Chakravartty (Basir-
hat): Sir, 1 had sent in en adjourn-
ment motion on the U.S. defence pact
with Pakistan. I do not want it to
be considered as an adjournment
motion which wants to censure the
Government. Obviously, it cannot be
6o but it is of sufficient importance for
the House to adjourn to discuss this
matter. As you know various assur-
ances were given by the Deputy
Minister about the interpretation on
the question as to the application of
the Baghdad Pact and the use of
arms received under the Baghdad Pact
and so on. Now, the U.S.A. is not
only giving arms aid but military aid
to any type of aggressionn that may
take place. Therefore, it is a very
serious thing and this House must
take cognisance. ... (Interruptions).

Shri Raghunath Singh (Varanasi):
My calling attention notice relates to
this.

Mr. Speaker: I have disallowed the
adjournment motion on this account.
There is no responsibility on the part
of this Government and after 1947,
after the establishment of a democratic
republic form of Government, it will
be treated as a censure against the
Government. The other opportunities
are open to the hon. Members if they
are anxious.

The Prime Minister and Minister
of External Affairs (Shrl Jawaharlal
Nehru): Sir, if I may say. with res-
pect, the question of adjournment
motion hardly arises. But quite apart
from that, I would beg of you to per-
mit me to make a brief statement on
this subject...... (Interruptions).

Shrimati Renu Chakravartty: I will
even withdraw my adjournment
motion immediately if the hon. Prime
Minister makes that statement.

Shrl Raghunath Singh: There is a
calling attention notice on the same
point.

Mr. Speaker: Is he prepared to
make the statement now?

Shri Jawaharlal Nehru: Yeas, Sir.
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I can well understand the concern
of Members about this news about
the culmination of these long series
of talks in the signing of a new mili-
tary pact between the United States
of America and the Pakistan Govern-
ment. This matter has been before
us in various forms in the last few
weeks or more. In fact, it was as a
result of the revolution in Iraq in July
last that this question arose before the
countries of the Baghdad Pact. They
saw that the Baghdad pact had been
dealt a mortal blow by Baghdad going
out of it and hence they had meetings,
I beiieve, in London. Then, soon
after, certain provisional or other
decisions were, taken to have bilateral
pacts to replace in effect the Baghdad
pact which, though continuing in
form, had lost substance. We were
concerned naturally and we follow-
ed these proceedings in so far s we
could. We were not in, of course. On
many occasions we have expressed our
concern about it to the United States
Government because new accounts
were appearing in the world's Press
about this and on many occasions we
were assured that this was merely
some past commitment being carried
on and there was no question of any
special or additional military aid and
certainly it was not aimed against
India and it was confined to the pre-
vious purpose of the Baghdad pact.
So far as we were concerned, we
were not enamoured of the Baghdad
pact at any time. In fact we did not
like any military pact, more especial-
ly, such as concerned us or concerned
our safety. We did not like it. But
anyhow, we were given this assur-
ance that this was a repetition of some
old commitment and nothing new and
the nature of it would not change even
in the bilateral pact. That has been
the position. I have stated that—as
the hon. ladv Member stated just
now—about these assurances.

Now, a reference has been made to
this pact in this morning's papers.
We have not seen the full text of it.
It is possible that the text may be
made public because I think—it is
said—that it would be registered at
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the United Nations; if it is so, then it
would be made public and if it is
made publi, we shall examine it and
if the House so desires, I can place
a copy on the Table of the House.

But I should like to add that last
evening the Ambassador of the United
States visited our Foreign Office—not
me but the Foreign Secretary—presu-
mably after the signature of this bila-
teral treaty at Ankara and he told the
Foreign Secretary, he repeated in fact,
wha't he had said previously that this
was not anything special or additional,
this was an old commitment about
military aid, etc. and he specially re-
peated that this was governed by the
Congressional resolytion which is
often called the Eisenhower Doctrine.
That is to say, that it only applied to
communist aggression and to none
other.

Now, I am, as I said, repeating what
they have said. I do not personally
think that any kind of aggression is
likely to be prevented or any- secu-
rity to be added to by such pacts. That
is my personal view. But, anyhow,
this is the assurance he gave last
evening.

This morning’s newspapers state that
the Foreign Secretary of the Pakistan
Government has put a different inter-
pretation to it (Interruption). There
is apparently a conflict between the
interpretation put by the United
States Government and the Pakistan
Government. We propose to point this
out to the United States Government
or their representatives and to enquire
which is the correct interpretation; in
fact, find out what the facts are as
far as we can. That is all we can do,
Sir, at this stage. But I thought it
would be desirable for me to place
these facts before the House.

Shri Hem Barua: May I know whe-
ther the U.S. Ambassador who met
our Foreign Secretary last evening
gave us a categorical assurance to the
effect that these commitments would
not be utilised against India?

Shri Jawaharial Nehru: I have said,
Sir, what I had to say.

RE: ALLEGED LEAKAGE OF
BUDGET PAPER

Mr. Speaker: Papers to be laid on
the Table.

Shri S. M. Banerjee (Kanpur): Sir,
I have submitted an adjournment
motion.

Mr. Speaker: I have not looked into
it. I will look into it and bring it
up on Monday if necessary.

Shri S. M. Banerjee: Sir, I have to
fight my election petition case, and I
am going away. This is a very serious
matter, Sir, leakage of budget papers.
1 have sent you photostat copy of a
letter also. -

Mr. Speaker: No hon. Member on

.account of his own case elsewhere

ought to hustle this House. Hon.
Member gave me a notice saying that
there has been leakage of budget in-
formation, budget papers. He also
supplied photostat copy of some letter
wherein it is said that these matters
are already known to the writer and
therefore they must take care. Just
as I was entering the House I got it.
I have to look into it and see whether
I should bring it up, whether there
is a breach of privilege and what
cxactly this House can do. I only say
that we will wait till Monday. Had
we been sitting tomorrow I would
have brought it up tomorrow it possi-
ble. Hon. Member must get his case
adjourned. I cannot oblige him by
allowing him to raise an issue here
without knowing what exactly it is. I
cannot allow the time of the House to
be taken away like this. Therefore,
this matter will stand over till Monday
Hon. Member must make his own
arrangements or ask some other per-
son to take it up.

Shri 8. M. Banerjee: Then it should
be fixed for Tuesday, Sir, because 1
will not be here on Monday.

Mr, Speaker: All right. I have no
objection.
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ANNUAL REPORTS OF GOVERNMENT
COMPANIES

Shri Jawaharlal Nehru: Sir, I beg
to lay on the Table, under sub-section
(1) of Section 639 of the Companies
Act, 1956, a copy of each of the follow-
ing Reports: —

(i) Annual Report of the Iadian
Rare Earths (Private) Limited
for the year 1957-58 along
with the Audited Accounts.

[Placed in Library, See
No. LT-1263/59]

(ii) Annual Report of the Travan-
cote Minerals (Private)
Limited for the year 1957-58
along with the Audited Ac-
counts.

[Placed in Library, See

No. LT-1264|59].

AMENDMENT TO CENTRAL SILK BoOARD
RULES

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to lay
on the Table, under sub-section (3)
of Section 13 of the Central Silk Board
Act, 1948, a copy of Notification No.
G. S. R. 208 dated the 21st February,
1959 making certain furthe amend-
ment to the Central Silk Board Rules,
1955.

[Placed in Library, See
No. LT-1265/59].

NOTIFICATION ISSUED UNDER ESSENTIAL
CommobpITiES ACT

Shri Manubhal Shah: Sir, I beg to
lay on the Table, under sub-section
(6) of Section 3 of the Essential Com-
modities Act, 1955, a copy of Notifica-
tion No. S.0. 250 dated the 31st Janu-
ary, 1959 as amended by Notification
No. S.O. 291 dated the 7th February,
1939.

{Placed in Library, See
No. LT-1266/59)].

HALF-YEARLY RrrorT Oor Com Boarp

Shri Manubhai Shah: Sir, I beg to
lay on the Table, under sub-section

Calling Attention to 4824

Matter of Urgent Public
Importance

(1) of Section 19 of the Coir Industry

Act, 1953, a copy of the Report on the

working of the Coir Board for the

half-year ending the 30th September,

1958.

[Placed in Library, See
No. LT-1267/59].

——

12.14 hrs.
COMMITTEE OF PRIVILEGES
NINTH REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Ninth Report
of the Committe® of Privileges.

12°15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AcTIviTIES OF HOSTILE NAGAS IN ASSAM

Shrimati Ila Palchoudhuri (Naba-
dwip): Sir, under Rule 197, 1 beg to
call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and 1 request that
he may make a statement thereon:

“The resumption of activities
by the hostile Nagas in Assam.”

But, Sir, the Prime Minister Has
gone.

Mr, Speaker: There is another Min-
ister who will answer it.

The Deputy Minister of External
Affairs (Shrimatli Lakshmi Menon):
Sir, on the evening of the 20th Febru-
ary, 1959, two separate groups of Naga
Home Guards, each estimated at 40 to
50 in strength, armed with rifles and
stenguns and wearing olive-green
military uniforms carried out raids on
Naga-Jangka and Naginijan Tea Esta-
tes under Titabar and Teok Police
Stations in the Sibsagar District of
Assam. Naga-Jangka Tea garden is
about 15 miles South East of Jorhat
and Naginijan is about 20 miles South
East of Jorhat. The two Tea Estates
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are separated by a distance of about
6 miles.

12.16 hrs.
[MR. DEPUTY SPEAKER in the Chair]

In the first case the raiders, who ap-
parently lay in ambush near Naga-
Jangka Tea garden earlier in the day,
overpowered 7 labourers of the garden
who had gone that side for shooting
in the foot-hills and snatched away
two guns with 9 cartridges from them.
All the labourers except one were
detained for the whole day and relea-
sed after sun-set. The person who
was detained was later made to show
the raiders the Marwari firms. At
about 7.30 p.M. the Naga Home Guards
came down to the garden and divided
themselves into two groups. One
group attacked the firm of the garden
Banker and at the point of rifles looted
away cash, ornaments and other food-
stuffs of the approximate value of
Rs. 10,000. The other group ransacked
a shop nearby in the village and took
away cash and other articles valued
at Rs. 3,000. During their retreat, the
Naga Home Guards opened fire indis-
criminately towards the garden hos-
pital, killing two women labourers
and injuring five others, Three of
the seriously injured persons were
removed to Cinamara Centra] Hospi-
tal. The Naga Home Guards also
forced one labourer to carry a bag of
rice with them. He was released at
1030 a.M. on the following morning.

On receipt of the information - re-
garding thig raid at the nearest Army
post at Mariani (9 miles South East
of Jorhat), the Company Commander
along with one platoon moved out of
Mariani and reached Nagejunka at
20,00 hours. The troops searched the
area up to the border along the route
alleged to have been taken by the
raiders, but could not contact the
raiders.

On the same evening the second
batch of raiders looted about 40 shops
in Naginijan bazar under Teok Police
Station and took away cash, clothes,
foodstuffs and other articles. Later

381 (Ai) LSD.—4.

Public Importance

they (NHGs) looted. two Marwari
shops and removed cash and proper-
ties worth Rs. 500 and Rs. 150 respec-
tively. The NHGs also attacked sev-
eral pedestrians and cyclists and loot-
ed two cycles and a few  wrist-
watches and small purses etc. On
their way back, they looted a liquor
shop and took away about Rs. 5,000
in cash and four gallons of liquor.
The owner of the liquor shop was
taken as hostage at the point of rifle
for a distance of about a mile and
then released with a warning not to
disclose the identity of the raiders.

On receipt of the information of this
raid two sections of Assam  Police
moved from Debrapara (12 miles
South East of Jorhat) to Naginijan
and reached the place of incident at
21.830 hours on the same day. No
raiders, however. could be contacted.

It appears that the intention of the
raiders in both the cases was to loot
cash, clothing and other articles.
Several cases have been registered in
Titabar and Teok Police Stations. We
have also received information indi-
cating that Naga Hostiles are intensi-
fving activities on the borders of
Manipur and the Assam Plains.

The Army has taken immediate mea-
sures to prevent recurrence of such
raids. The steps taken include the
following: —

(a) Intensive day and night patrol-
ling throughout the Plains Sector is
being carried out. The patrols have
been instructed to visit the maximum
number of villages along border to
restore confidence amongst the locals.

(b) Ambushes are being laid at all
likely approaches and routes from the
hills.

(¢) Mobile
ordered.

(d) Army posts have been establish-
ed at Hunwal MZ 7394 (12 miles South
East of Jorhat) and Naginijan.

(e) Railway tracks are being patrol-
led.

patrols have been
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(f) All night trains are being es-
corted.

(g) Action is being taken to comb
the Naga Hills-Tuensang Area which
adjoins the Plains Sector.

12.19 hrs.

STATEMENT RE: CLOSURE OF
MAHESHWARI DEVI JUTE MILLS

Mr. Deputy-Speaker: Shri Abid Ali.

Shri S. M. Banerjee (Kanpur): Sir,
before the hon. Minister makes the
statement, I would like to seck onc
clarification.

Mr. Deputy-Speaker: It is not usual
to allow any questions after the state-
ment has been madc.

Shri 8. M. Banerjee: Mr. Speaker,
Sir, at the time 1 submitted my ad-
journment motion I said that the hon.
Minister for Commerce and Industry
will make a stitement, because my
adjournment motion related to the
Commerce and Industry Ministry. 1
want to know whether the hon. Minis-
ter, Shri Abid Ali, is making a state-
ment now which has the concurrence
of the Minister of Commerce and
Industry, because the real problem re-
lated to him,

Mr. Deputy-Speaker: The hon.
Minister.

The Deputy Minister of Labour
(Shri Abid All): The hon. Member,
Shri S. M. Banerjee, wanted to know
the position with regard to the notice
of closurc of the Maheshwari Devi
Jute Mills, Kanpur.

The subject of industrial relations
concerning jute industry is within the
State sphere. Therefore, details had
to be obtained from the Government
of Uttar Pradesh. According to the
information received from them, the
Maheshwari Devi Jute Mills, Kanpur,
has put up a notice of closure on the
28rd Fcbruary, 1959, notifying that the

MARCH 6, 1959 Business of the House 4828

mills would be closed from the 24th
March, 1959, for the following rea-
sons:

(i) Management’s inability to bear
further losses;.

(ii) Low production due to non-co-
operation of Labour;

(iii) Deterioration in plant and
machinery;

(iv) Unsatisfactory conditions in
jute trade; and

(v) Failure to raise adequate finan-
ces to replace old machinery.

The closur® of the mills is likely
to involve 1,118 workers, The State
Government are examining the reasons
for closure with a view to rendering
such legitimate assistance as may be
possible.

The Mills had applied in August,
1957, for a loan from the National
Industrial Development Corporation
for modernization of its machinery.
The Corporation could not, however,
agree to the grant of the loan as the
security offered was inadequate.

12.22 hrs.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, 1 rise to
announce that Government Business
for the week commencing Monday,
the 9th March, will consist of—

(1) General Discussion of General
Budget.

(2) Submission to the Vote of the
House of Demands on Account.

(3) Consideration and passing of
the following Bills, as passed by
Rajya Sabha:

(i) Chartercd Accountants (Amend-
ment) Bill; and
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(ii) Cost and Works Accountants
Bill;

(4) Discussion on the 14th Report

"of the Law Commission on the Re-

»

form of Judicial Administration, Vols.
1 and II, on motion to be moved by
Shri Easwara Iyer and others at
4.0 .M. on March 12th.

Shri T. B. Vittal Rao (Khammam):
The hon. Minister has put down so
many Bills for the next week. Next
week, we have got 20-hour dwcussion
on the general budget. Then the reply
has to be made. So. the whole week
is covered and—

Shri Satya Narayan Sinha: Every
day we sit for six hours. #So, we fixed
all this programme. By next Thurs-
day, the general discussion would be
over on Friday 2} hours remain.
Perhaps the hon. Member has not
counted correctly.

Shri Harish Chandra Mathuy (Pali):
This is a motion by a private Member
to discuss the report on judicial admi-
nistration by the Law Commission. 1
think it is a very important document
and to discuss it from 4 to 6 P.M.
would not meet the purpose.

Mr. Deputy-Speaker: That case may
be made to the Speaker. The hon.
Member may see him.

Shri Satya Narayan Sinha: Under
the rules we cannot have more than
two and a half hours, in any case, if
it is a private Members’ motion. Un-
less the rule is going to be amend-
ed—

Shri Harish Chandra Mathar: I

think that is the ordinary rule, bu:
the House can suggest a change.
Shri Satya Narayan Sinha: 'The

House can change the rules also.

Shri Harish Chandra Mathur: |t
can change it and give more time for
the discussion of the report.

Mr. Deputy-Speaker: When it is
taken up, the sugestion may be made.

PHALGUNA 15, 1880

(SAKA) of the House

[ )
Now, only the order of business has
been stated. When it is coming up
before the House,—I mean the rc-
port—the hon. Member may put the
suggestion to the House.

Shri Harish Chandra Mathur:
When we give our consent by impli-
cation for 2} hours, then it means
the House has agreed to it.

4830

Mr. Deputy-Speaker: No consent is
required at this moment. The han
Minister has only announced the
order of business for next week.

Shri Satya Narayan Sinha: A
motion may be made to the House. I
have only stated that the motion w:ll
be taken up at 4 M. 1 have not
stated that it has to be discussed
from such and such a time.

Shri Harish Chandra Mathur:
This particular motion will be taken
up definitely at 4 p.M. on the 12th.
That is perfectly all right. But now,
if the hon. Minister of Parliamentary
Affairs explains that there is no t'me
restriction, 1 am quite happy about
it; but just a minute earlier.

Mr. Deputy-Speaker: The hun.
Member wil] appreciate that the
time is allotted by the Businesg Advi-
sory Committee. The report of the
Business Advisory Committee is pre-
sented to the House for its approval.
It is then the time for any hon.
Member to just make suggestions or
give notice of amendments to the
effect that such and such time may
be increased. Now, only th-
announcement has been made in re-
gard to the order of business for next
week. No approval of the House 13
needed at this moment nor are we
going to take up the question of time
allofted to the motion.

Shri Satya Narayan Sinha: May I
point out one aspect to the House?
For this year, we have allotted five
hours for the demands for Grants in
respect of the Ministry of Law. The
time for that demand never used to
be so much before. Only having
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this report in view, we thought that
80 much time would be necessary,
and then we are allotting 23 hours
for discussing the report. So, we will
have 74 hours at the disposal of the
House for the whole thing.

Shri T. B. Vittal Rao: Under the
rules, if the motion is moved by any
private Member, one cannot have
more than 2} hours. But this report
of the Law Commission on reform of
judicial administration has created
such a countrywide concern and as
many members are interested in it, 1
would request the Minister of Par-
liamentary Affairs to see that the
motion for consideration of the repor.
is moved by the Law Minister in
which case we can have a full day.
Th:s report raises very important
issues and it has itself raised many
important issues and many hon.
Members would have to take mare
time.

Mr. Deputy-Speaker: The views of
the hon, Members have now reached
the Minister. He will consider and
make up his mind.

APPROPRIATION (RAILWAYS)
BILL®*

The Minister of Rallways (Shri
Jagjivan Ram): I beg to move for
leave to introduce a Bill to authorisc
payment and appropriation of certa:in
sums from and out of the Consolida-
ted Fund of India for the service of
the financial year 1959-60 for th:
purpose of Railways.

Mr. Deputy Speaker: The question
188

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consol{dated

*Published in the Gazette of India Extraordinary

dated 6-3-59.
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Fund of India for the service of the
financial year 1959-60 for the pur-
pose of Railways”.

The motion was adopted

Shri Jagjivan Ram:
the Bill.

1 introducet

BUSINESS ADVISORY COM-
MITTEE

THIRTY-SIXTH REPORT

Mr. Deputg-Speaker: Shri
Narayan Sinha: He is not here.

Satya

The Minister of Raiilways (Shri
Jagjivan Ram): On behalf of the
Minister of Parliamentary Affairs, 1
beg to move:

“That this House agrees with the
Thirty-sixth Report of the Business
Advisory Committee presented to
the House on the 5th March, 1959".

Mr. Deputy-Speaker: The question

“That this House agrees with the
Thirty-sixth Report of the Business
Advisory Committee presented to
the House on the 5th March, 1959

Shri Harish Chandra Mathur
(Pali): Now perhaps is the time, as
suggested by you, to raise this ques-
tion. The question has been raised
also by the hon. Member on the other
side. In view of the weighty obser-
vations of a country-wide concern,
which have been made by the Law
Commission in their report on the re-
form of judicial administration, it
would have been much better—

Mr. Deputy-Speaker: Order, order.
I am sorry that the report that is
being presented does not contain the

Part II—Section’ ‘2,

tIntroduced with the recommendation of the President.
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respect of ‘Ordinary Working Ex-
penses—Administration’ .

4833 Demands

item about which this objection is
made. The question is:

DEMAND No. 5—ORDINARY WORKING
EXPENSES—REPAIRS AND MAINTENANCE

“That this House agrees with the
‘Thirty-sixth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 5th March,
1969.”

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,62,63,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1959, in
respect of ‘Ordinary Working
Expenses—Repairs and Mainten-
ance’”.

The motion was adopted.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1958-59.

Mr. Deputy-Speaker: We now take
up discussion on the supplementary
demands for grants in respect of the
Railways for 1958-59. o

DEmAND No. 6—ORDINARY WORKING
EXPENSES—OPERATING STAFF

DEMAND No. 1—RAILWAY BOARD Mr. Deputy-Speaker: Motion moved:

Mr. Deputy-Speaker: Motion maved: “That a supplementary sum not

exceeding Rs. 88,53,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1959, in
respect of ‘Ordinary Working
Expenses—Operating Stafl’ ”.

“That a supplementary sum not
exceeding Rs. 2,62,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1959, in

respect of ‘Railway Board’ ",
DEMAND No. T7—ORDINARY WORKING

DEmaND No. 2—MISCELLANEOUS ExPENSES—OPERATION (FurL)

EXPENDITURE
Mr, Deputy-Speaker: Motion moved:

Mr, Deputy-Speaker: Motion moved:
“That a supplementary sum not

“That a supplementary sum not
exceed ng Rs. 27,41,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1959, in
respect of ‘Miscellaneous Expendi-
ture' ",

exceeding Rs. 88,53,000 be grantcd
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 19389, in
respect of ‘Ordinary Working
Expenses—Operation (Fuel)’”.

DeMaND No. 8—ORDINARY WoORKING

DeMa; No. 4—OrpiNARY WoORKING
P ExXPENSES—OPERATION OTHER THAN

EXPENSES—ADMINISTRATION

Mr. Deputy-Speaker: Motion moved.

““That a supplementary sum not
exceeding Rs. 1,81,88,000 be granted
to the President to defray the
charges which will come in course
«f payment during the year ending
the 31st day of March, 1959, in

Starr Anp FumL
Mr, Deputy-ﬂmket: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,50,64,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending

‘Move;i with the recommendation of

-‘tlie Ment.
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the 31st day of March, 1959, in
respect of ‘Ovrdinary Working
Expenses—Operation Other than
Staff and Fuel'".

DxMaND No. 10—ORDINARY WORKING
EXPENSES—LABOUR WELFARE

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 43,74,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1859, in
respect of ‘Ordinary Working
Expenses—Labour Welfare’' ",

DemanDd No. 12—DIVIDEND PAYABLE TO
GENERAL REVENUES

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 44,36,000 be granted
to the President to defray the
charges which will come in course
of payment during the yvear ending
the 31st day of March, 1959, in
respect of ‘Dividend Payable to
General Revenues’”.

DEmANnD No. 16—OPEN LINE WORKS—
ADDITIONS

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 18,58,89,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1859, in

respect of ‘Open Line Works—
Additions' "

DeMaND No. 17—OprEN LINE WORKS—
REPLACEMENTS

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 13,59,03,000 be grant-
ed to the President to defray the
eharges which will come in course
af payment during the year ending
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the 31st day of March, 1958, in
respect of ‘Open Line Works--
Replacements’ ".

DeEmaND No. 19—MISCELLANEOUS
CHARGES—DEVELOPMENT FUND

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 18,93,000 be granted
to the President to defray the
charges which will come in course
.of payment during the year ending
the 31st day of March, 1959, in
respect of ‘Miscellaneous
Charges—Development Fund”.

I have refeived notices of several
cut motions. There are several cut
motions that are out of order. The
following cut motions are out of order
as they are extraneous to the items
which constitute the demands:

Demand 2: Cut motion 4;

Demand 4: Cut motions 1, 5,
6, 7, 8, 9 and 10;

Demand 5: Cut Motion 11;
Demand 6: Cut motion 2.

Shri T. B. Vittal Rao (Khammam):
There are demands about surveys.
Can we not say why certain surveys
were taken up and certain other left
out? I am referring to Demand Wo.
2, page 4.

Mr. Deputy-Speaker:
is included in this.

Shri T B. Vittal Rao: It i not.

Mr. Deputy-Speaker: If it is not
included, then it will be extraneous to
the money that is being asked for.
The cut motions should relate to the
surveys that are mentioned here. If
he has certain other survey in his
mind, that would be extraneous to
the demand.

Shri T. B. Vittal Rao: There are
very important things.

Mr. Deputy-Speaker: He might
speak on the demand., but his cut
motion v ont of order. The House

That survey
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will now take up the demands and the
cut motions that are in order.

. Pay of officers in the Railway Board

Shri T. B. Vittal Rao: I beg to
move:

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,62,000 in respect of ‘Rail-
way Board’ be reduced be Rs.
100",

Pace of work on Khandwa—Hingoli
rail link

Shri Warior (Trichur): 1 beg to
move: *

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,62,563,000 in respect of
‘Ordinary Working Expenses—
Repairs and Maintenance’ be re-
duced by Rs. 100”.

Absorption of casual labourers work-
ing on Khandwa-Hingoli rail link

Shri Warior: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,62,53,000 in respect of
‘Ordinary  Working Expenses—Re-
paids and Maintenance’ be
reduced by Rs, 100”.

Efficient use of coal
Shri T. B. Vittal Rao: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,37,08,000 in respect of
‘Ordinary Working Expenses—
Operation (Fuel)’ be reduced by
Rs. 100”.

Schools fees in Railway Schools
Shri T. B. Vittal Rao: T beg to move:

“That the demand for 1 Supple-
mentary grant of a sum not exceed-
ing Rs. 43,74,000 in respect of ‘Ordi-
nary Working Expenres—Labour
Welfare bhe reduced by Re 1007
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Shri Warlor: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 43,74,000 in respect of
‘Ordinary Working Expenses—
Labour Welfare’ be reduced by
Rs. 100.”

Need to expedite the work of furnish-
ing unit in Integral Coach Factory

Shri T. B. Vittal Rso: 1 beg to move:

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 18,58,89,000 in respect of
‘Open Line Works—Additions' be
reduced by Rs. 100"

Need for strengthening of the track
between Guntakal and Bangalore

Shri T. B. Vittal Rao: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 18,568,89,000 in respect of
‘Open Line Works—Additions’ be
reduced by Rs. 100”.

Mr. Deputy-Speaker: All the
Demands and cut motion are now’
before the Housec. v

Shri T. B. Vittal Rao: [ want ‘to
make a few observations on the sup-
plementary demands, the scope : of
which is very limited. We have also
had a discussion on the railway
budget during the last three or four
days.

Coming to Demand No. I, 1 would
like to know what specifically is the
work of this Welfare Officer, because
in the administration, at thc various
levels, there are labour welfare ins-
pectors and labour welfare officers. I
want to know whether this labour
welfare officer who hag been appoint-
cd in the Railway Board will coordi-
nate the work of these people.

The Minister of Rallways (Shri
Jagjivan Ram): He is to look after
the welfare of the secretarial ataff.
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Shri T. B. Vittal Rao: Whenever I
ask labour weHMare officers to go to the
colonies of railway employees and
look to the sanitation and other ame-
nitieg there, invariably they do not do
it. If at all they go and submit a
report about such amenities for the
residents of the colonies, the report is
not taken note of by the railway
administration. When we are spend-
ing a lot of money on labour welfare
officers and inspectors, they must be
effectively made use of and whatever
reports they submit should be taken
note of by the administration.

Demand No. 2 is a very important
demand. About the Igatpuri-Bhusa-
wal electrification engineering survey,
already my friend, Shri Bharucha, has
talked about the volume of traffic
obtaining on that line in the general
debate. What I would like to impress
on the hon. Minister is, the railways
were granted a foreign exchange of
Rs. 425 crores. While discussing the
foreign exchange position in the
second Plan, it was stated that Rs. 290
crores will be given to the railways for
foreign exchange. But when we come
to the chapter on railways, it is stated
that Rs. 425 crores will be the foreign
exchange component of the total
expenditure on the railways during
the Plan period. Granting it Rs. 425
crores, this particular project has been
there for the last sc many years—13
years or 80. Even then they wanted
to electrify it, but certain other elec-
trification projects were given priority.
There may be good grounds for that,
but this is also an equally important
project and this should have been
taken up. The surveys were conduct-
ed long ago, but probably they have
to be slightly modified to suit modern
conditions. So, it should not be
delayed any further.

Regarding the line Kottavalasa to
Bailadilla, I am glad this portion of
the rail link will go through Andhra.
There are very few railway lines in
Andhra Pradesh either from the point
of view of the density of population or
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the area. For the preliminary engi-
neering, final location and traffic sur-
vey from Kottavalasa to Bailadilla,
Rs. 2 lakhs are demanded. 1 think it
is only a token demand, because the
preliminary engineering survey itself
will consume a lot of time and Rs. 2
lakhs. This is a project which would
be taken up in the third Plan or a
little earlier. I would like to see that
a t'me-schedule is drawn for this.
Otherwise, my experience is that sur-
veys are conducted; the railway admi-
nistration examines them for a long
time and then they are sent to the
Railway Board which examines the
surveys for a considerable period.

Shri Jagjivan Ram: If the hon.
Member derives great satisfaction
from surveys only, there it is.

Shri T. B. Vittal Rao: There is no
doubt that this is a very essent'al
line, because iron ore has to be trans-
ported to Japan from Vizag port. From
that point of view, this is a very
important rail link. So, a time-sche-
dule should be drawn up and the
surveys should be conducted within
that time.

Then, 1 have been asking for a
stores code from the Railway Board.
1 have been writing to the Railway
Board, but I was told that it will be
sent to the Government Bookstall—
Kitab Mahal. But whenever I go
there, they say it has not come. There
is talk about pilferage of stores and
so on; so, I want to know about the
stores balances, how they are main-
ta‘ned, etc. So, I would request the
hon. Minister to expedite printing and
supply of these books whenever they
are revised. Otherwise, it creates a
lot of inconvenience.

The Minister said the other day that
they are thinking of certain freight
concessions to certain commodities
which are exported. I am very glad
consultation is going on between the
various Ministries concerned. but I am
not satisfled with that I would like
a small committee to be appointed to
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8o into this because it is a very
important matter involving foreign
exchange, foreign policy, etc. It is
not purely a business transaction. So,
1 would like a small committee con-
sisting of the various Ministers and
some prominent public men to be
appointed to go into this matter and
submit a report within 2 or 3 months.

Coming to Demand No. 5, the
Khandwa-Hingoli rail rink was there
for a pretty long time. This was taken
up in 1953. I may tell you that this
rail 1.nk was hanging fire for nearly
20 years, because the Government did
not decide the gauge policy and it was
finally taken up in 1953. Now, six
years after it was tgken up, only 41
or 42 miles of this link have been
opened for trafficc. On 1st October
when 1 saw the railway guide, I was
very happy to see that certain stations
were given and that opening to traffic
at these stations will be done in the
near future. I was very happy
because the railway line had to be
extended up to Sirpur on that rail
link. So, I put a question asking when
this portion of the rail link will be
opened to traffic. I was told that it
would be done at the end of Decem-
ber, 1959. That means to say this
link has taken an unusually long time.
When 1 asked how many bridges had
to be constructed, I was told that
there are still some more bridges to
be constructed. We have spent so
many crores of rupees on getting the
steel and structural materials. We
seem to have paid a little more for
all these th‘ngs. No doubt we require
them. A special mission was sent to
see that all the iron and steel mate-
rials required for our railways are
delivered by the end of this year. I
would like this work to be expedited.

Today there are about 3,000 casual
labour working on the rail links. Some
effort should be made to absorb them
in the railways. Otherwise, after the
link work is over, you will have the
same situation as we are having iIn
the Ganga bridge project. Though
the Ganga bridge project was com-
pleted one year ahead of schedule, the
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workers are facing retrenchment.
There is no assurance of taking them
over. If from now onwards you give
preference to them in the vacancies
that are arising in the Central Rail-
way, then you will not have any
trouble later on. Some of these
workers are working continuously for
3—5 years. Therefore, efforts should
be made to absorb them in class IIl
and class IV posts in the Central Rail-
ways as and when vacancies arise.

Now I come to Demand No. 7,
Operation (Fuel). I would like to
know whether the railways are still
carrying coal from Bengal-Bihar coal-
fields to Southern Railway by ships
1 am asking this because now our
wagon position is quite good. In that
case, we should transport our coal
from Bihar-Bengal by railways and
by that we will be saving a freight of
Rs. 1 crore which we now pay to the
steamers.

Then ]I come to Demand No. 8,
printing of books and other th'ngs.
We have got a suburban railway line
from Bolarum to Falaknuma. We have
surprised to find from the tickets that
they are printed in English and Hindi.
It is purely a Telugu-speaking area.
So, it is absolutely necessary that the
names of places in the tickets should
be printed in Telugu also. 1 want the
Minister to look into this as otherwise
people will be put to a lot of incon-
venience.

Then there is the expenditure in
connection with uniforms. In some
railways these uniforms are being
supplied to certain categories of stafl;
in some other regions it is not sup-
plied. When I raised this question
with the Railway Board, I was told
that this question has been referred
to the Uniform Committee. When 1!
subsequently asked them for a copy
of the report of the Uniform Com-
mittee, I was told that it is a purely
departmental committee. There should
be a uniform policy in regard to grant
of uniforms, of course with necessary
seasonal var‘ations. I do not know
the recommendations made Iw  the
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Uniform Committee, which of them
have been accepted and which of them
have not been accepted because of the
absence of the report in my possession.

Then 1 come to Demand No. 9. This
relates to school fees in the railway
schools for the children of railway
employees. 1 have drawn the atten-
tion of the Railway Board to some
schools at Bitragunda and other places.
Those places come under the compul-
sory education area. That means that
whereas the schools I1ocated in those
areas do not charge any school fee,
the children of the railway employees
who are studying in the railway
school have to pay school fee. Of
course, I know the Railvg‘ny Board has
referred this matter to the State Gov-
ernment. I also contacted the Educa-
tion Minister there and he said he will
expedite it. Though one year has
passed this issue has not yet been
settled.

Shri Jagjivan Ram: We have not
received any reply from them.

Shri T. B. Vittal Rao: So I ask: why
not the railways incur this money?
Why should the employees of railways
pay for the education of their children
when others are getting free educa-
tion? Railways have got so many
crores of rupees in the suspense
account. The school fee that has to
be collected can also be kept in the
suspense account. As soon as it is
re-imbursed by the State, that account
can be cleared. This may be donc so
that the railway employees may get
the benefit of this. Otherwise, it is a
violation of the State laws. It is true
that the State Government has not
given any reply. But why should the
railway employees suffer. You have
already Rs. 51 crores on the suspense
account, although a  satisfactory
explanation has been given for that.
Likewise, in store balance and stock
adjustment account there is certain
amount in suspense. Of course, all
these amounts will be cleared. Simi-
larly, you can have a suspense ac-
count for this also. Se, I would
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sincerely suggest to the Minister that.
from April 1st at least they should
be exempted from the payment of
school fees.

Now I come to Demand No. 12
relating to payment of interest en the
capital at charge. The Railway Con-
vention Committee of 1954 has recom-
mended that there is an element of
over-capitalisation to the tune of
Rs. 100 crores. The Railway Enquiry
Committee also reported that there is
a sum of Rs. 100 crores capital for
which no physical assets exist and so
that should be written off. The Rail-
way Convention eCommittee have also
recommendecd that it should be written
off or some method should be found
by which this could be taken away.
Now what has happened? Five years
have passed. Year after year when
a question is put I am told “we are
in consultation with the Finance Min-
istry for evolving a method or formula
for removing this over-capitalisation
of Rs. 100 crores”. If you do away
with it, it will be very good. Other-
wise, wc will be unnecessarily pay-
ing some interest on this amount also.

There is a sum of Rs. 20.28 crores
in connection with steel, iron and
other things we have received recent-
ly. Here 1 would carnestly submit
for his consideration one thing. 1 am
referring to the track from Guntakal
lo Bangalore. For the last 30 years
1 have been travelling on that Tine, at
least once or twice a year. Anyone
who has travelled by this railway line
will easily say that there has been no
improvement at all on that line. It
covers a distance of 174 miles. The
same old timings are followed. 1 do
not know what the difficuities are.
Though we have been speeding up
trains everywhere, in the Guntakal-
Bangalore line the same old timings
are followed. For the last 30 years
there has been no change there, except
the addition of one station here or
there. If the track is bad. it should
be renewed verv quickly and the
speed should be increased so that from
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Secunderabad to Bangalore we can
travel a distance of 400 miles within
14 or 15 hours. Now we take about
24 hours for covering this distance of
400 and odd miles. Now the whole
pattern of traffic has changed after
the re-organisation of States. Now
people from Hindpur come to Hydera-
bad in large numbers. So the speed
from Secundrabad to Bangalore has to
be speeded up. When in other routes
we are covering about 900 miles in 24
hours, in this line we are covering only
430 miles in 24 hours. So, this should
be attended to by the Ministry.

I am very happy to know that the
cost has come down in the Integral
Coach Factory. But | find from the
report for 1957-58 that in Chittaranjan
Locomotive Works class 1 and clasg 2
officers number 47. The Integral
Coach Factory has also got the same
number of officers, namely 47. But
whereas the Chittaranjan factory
employs about 8,000 employees, the
Integra]l Coach Factory employs only
4,000 workers. But why this admi-
nistration for the Integral Coach
Factory should have so many officers”
1 do not know. There are 47 officers
in Chi‘taranjan, which is such a huge
locomotive works. Here also, in the
Integral Coach Factory, there are 47
officers. If you take into consideration
the total number in the administra-
tion that also is very nearly equal to
that of Chittaranjan. This aspect of
the question has to be gone into.

Secondly, the second shift was to be
introduced in the Integral Coach Fac-
tory. It was stated last year that from
1st April, 1959 it will be introduced.
I hope they will introduce the second
shift from 1st April, 1959. But, at the
same time, I would request the hon.
Minister to consider the possibilities of
introducing a third shift because it is
a very new machinery and we csn
utilise the machinery and other things
available to the full capacity and to
the full time so that our cost of pro-
duction of these coaches may go down
and at the same time we may have
morc number of coaches from this
Integral Coach Factory.
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Then 1 come to the furnishing unit.
Progress in this regard is not at all
satisfactory. I w.ll request the Rail-
way Ministry to kindly see that work
is properly expedited.

Then, I come to the investment of
road transport services. This year I
find from the report to which this.
Supplementary Demand relates that
there is a shortfall of Rs. 1:69 crores
out of the total amount of Rs. 2'S
crores provided for. Railways have
decided that a sum of Rs. 10 crores
will be invested in road transport
services in the S...~: and this has
been set apart. But this year there
has been a shortfall.

In Andhra there is 28 Road Transport
Corporation. Firstly, they insisted
that unless a corporation is formed
they would not invest. Afterwards
when the Road Transport Corporation
has bcen formed, they have invested
Rs. 50 lakhs. I hope they have been
given that because it is shown in the
Budget as having been spent. For the
coming year, Rs. 22} lakhs are being
provided for. I would request the
hon. M'nister not to increase the
capital of the Corporation otherwise
what happens is that if the capital is
increased then payment of income-
tax by the Road Transport Corporation
also increascs. If the capital structure
or the equity capital is increased to a
very great cxtent, then the income-tax
that has to be paid to the Central
Government will be increased. There-
fore I would request that some portion
of the amount need not be invested in
the road transport services but it
should be given as a loan at a fixed
rate of interest. This would encour-
age the road transport services in the
State because they arc now embark-
ing on a policy of nationalisation of
road transport and the only impedi-
ment for them is the lack of resources.
So, the Railways should really spend
this Rs. 10 crores which has becn set
apart in the Second Plan. Likewise,
Kerala which has refused to form a
corporation for various reasons. So.
I only request the Central Government
that when the Statesx want monev out
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«©f this they should be given that a:
a loan. There should be some change
of policy. Please do not insist that it
should be in the capital.

Shri Jagjivan Ram: That the Trans-
port Ministry will decide.

Shri T. B. Vittal Rao: When the
Railway Ministry invests the money,
it is also represented on the board of
directors. So, the money would not
g0 anywhere.

12.54 hrs

[MR. SPEAKER in the Chair]

Finally, I would like to know the
amount of foreign exchange that we
have spent during the last three years
of the Plan period so that we can see
for the coming years what will be
the position and whether we have
exceeded the allotment.

wlo oy fag  ( Tgaw)
e WEed, aga A fewrew A agw
G wivw & 1 Y gewraey g, Afe
o A werd 7 ogerd vk off, v A
M £ g & Y &Tar a1, 39§ 7R
w9 &S g | A QY g SuneT g
1fgq v |

ot e Tw ;e femTe 9%
R ?

Yo it fer - & femrew A 4y
QT AT TETE | & W wTAT g §
& WArEg ® qrE wré Wi A A8,
A METATGTAITY, g I FTH AT @,
I &Y g g e amav

% W1 T A ARG § g D
g AR ¥ aff wk | Wgen-
qifye & feafed & fomr @
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QU AT W9E § Ys-uE IR.Yo ATH o
fee T T QexE-%o. 3. 3 HIE o
TWH T FEAT 13 ¥R AT o

AT ALY AW T ®FH T & BT F HqE
t ATATEE A | W ATEeH  AOWE §
&t ot ooy @ W wE § waew @ @y o
w=gT § | 4 ngan g fF Mg & oo
F A AFRIG LA M IF |

ot wErwm e @ oy
g # €

wto e fog ;g 2 Fr oA
1 & g fw e s wifey f+
UZaF & MgHAT ATZA I AR
g & ar /g 1 AfF Tgaw ¥ Mg
HFRIT T HATAGAT T & FT & o o
MEET ¥ qrva a% fae faar s o
TS 7 T G @ AR 39T e
Y A Emoar e
fora aga faw wwar &, afes 99 o
ararfed | W N Ao M e A g®
qE & Ty F9T N wfgw A 2 A
TH €9 g% O 9T #Y Sy 7 #7717
W & HOET Agaw-Ngr & wyArar §
w0 fR gAR AT § AR F wTE@W
T R NG A SARTARTE § &
ERT WX I I HATG T GETHIA
T | A g fedt o § wg A
fogmr gar v @, 99 & W A
A gRen & R s,
e ¥ fgame aw o @rea & Mg
O §U 9% Tt A% N 6w ¥ a9 w7
w9 q€ fear wmw o) W % wdTn
wigeR W faut € s, fw &
fot dfer sz wr wgd €, W
AGT T WA AT WY qiY AT @ R,
fom ® aR & gw ¥ ez s a7 &
wfrw g1 @ ¢
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ot WHEw oW dfeasht ®Y o5, & FTA TAT § | T F WATAT AW
wifeeegol # ama o w7 Hfoa | 7g ft @it & f5 wree ool @
ot : 2 9T WY STET €941 @9 FUT FE
ormitim : W & o ¥ WA WA W o8 § e e

ey, i amar 9 w1 oA . ? sart
AT § | SN T g 97 @A fowa TR | T % §T9 v ofssa @ fn
w1 | g | fege # quEsT 3/ % AT 3. e WrE wWAT

T p ST Ew gF AT g arfer wTan § fw

E:qmﬂgtuga; ey iy I & w7 T &7 A qhHT R
X ‘ N L Iq F AT gUTT FTAT ST €0 3
‘w.'m?mmzw AT AT & wgan g f& g o arer fewiew
& ar 7 ? § Jav g7 sareT A g1 gH g & A
. . L. TS s ged fearew & Fwe av
é":;wmﬁ‘:mé{ﬁ :g foraem % & &9 g1 9%, ¥g foar wmw
o T | T ¥ e 2 & g v fagar satar & wmg @wi fefed-
: ' ‘ feor amgq M i@ v & fam faai

T Wt v wgbr ¥ fegem o g &, faar 9

w1 AW R A fraa Faamd
Shri Haldar (Diamond Harbour, Re-

&t TN O ;3 3§ a1 A served—Sch. Castes): 1, shall draw the
ﬂﬁ?l attention of the Railway Ministry to

o the Sealdah Division of the Eastern
Railway where every day an incident

Wto Torie fag : a7 37 & 7 o occurs. Perhaps this is the most

g AffT mASATI s AT AT I N congested railway section in our
safray a country, and not only in India, but
’ b Tg} g in the world also. But against heavy
~ s s 5 odds the station masters, drivers and
T A ? tﬂT X AT A other employees do their job there
HAZL FW F74 & 97 99 F) 7T & fE taithully. I have full sympathy for
Y AT T ® HF § AT UF qT those employees who are rendering
o . o . this service to our country, but the
® "= 15\”'3 Ao o ¥t aEY ‘7"? a9 administration, especially the high
W% ?HITT LY ATE To zrgﬁra#m officers are responsible for negligence
% Em wTET § 1 af A, A & af their duties.
qET YT FH @I IAATE I_ A In this conection, I shall mention
ot BT ax O ¥ ffew the accident at Sonarpur station in
. ;s & fw =t 2, the Diamond Harbour section which
q% A9 599 ¢ ¥, 0¥ AT occurred on 26th February 1958. On
Cautll & ¥ guwan g fir qg =farm a1 this no report has been placed before
TR BN i the House up till now. The most
ﬁf- st . TN HEwH B ) strange thing about this accident is
8 RSy aRgEEass ay this, that the statement of the

Station Master who was on duty at

A AT | WaT ¥ fAg & ;
that time was not taken by the en-

I .“"f FATE I ‘f ® oy & d quiry committee.  This station
W 9T I AT A A W master has worked for nearly 33
AT @Y 7T 9T, IH F1 TR 37 years in the railways, and he has

complained against the administra-

% o I sarar & g1 1 o R AR tion of the railways in a latter to the
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General Manager a few days  ago.
In that he has said:

“It beats my conscience to iet
the public and the India Govern-
ment know the full facts in de-
tail about the Sonarpur  acci-
dent case dated 26th February,
1958; as 1 was then the Station
Master at Sonarpur, and no
statements were taken from me,
so 1 have minded to publish ine
same after my retirement from
service on 16th January, 1859
and many unknown things will
be revealed”.

There is the Railway Corruption
Enquiry Committee which is function-
ing in our country, but 1 am  as-
tonished why the statement of the
Station Master was not taken at the
time of the enquiry, There may be
some hidden reason. The Station
Master complained to the authorities
on several points, and he accused
the higher authorities for this negli-
gence, and he especially accused the
officiating Assistant Operating Super-
intendent (originally a movement
traffic inspector) who has been on
duty now for nearly 20 years with-
out a break except for only one year
in 1947-48. I do not know why the
recommendation of the Railway Cor-
ruption Enquiry Committee is not
implemented, and why an officer s
posted.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): What i< not
implemented?

Shri Halder: This officer huas been
posted in this division continuously
for more than ten years in the same
section at Sealdah. He has been post-
ed in this area for practically 20 years
without a break, except for one year
1947-48.

There are some bad  loconiotives
because of which trains sometimes
stop in out-of-the-way places and as
a result the drivers are sometimes

MARCH 6, 1969

for Supplementary 4852
Grants (Railways)

beaten. This happened a few days
ago, and the driver took shelter under
a bush for the whole night for fear
of being beaten by the public. = Not
only the drivers, but even the crew
are sometimes insulted for the late
running of the trains, and they are
afraid of the passengers. Even the
station masters suffer the same fate.
I have full sympathy for these people,
and I only blame the officers and the
administration who are responsiktle
for this management.

Shri Shahnawaz Khan: It is not the
locomotives that are bad, it »s the
coal. .

Shri Halder: Not only coai the

locomotives are sometimes broken.
Even the other day, the Calcutta
Mail by which we were travelling

broke down midway between Etawa
and Kanpur, and the train was de-
tained when this House was discuss-
ing the late running of irains. I
would like to remind the hon. Mmis-
ter of this.

For the late running of these trains
several passengers complained in the
complaint book, but to our utter
astonishment a case was filed against
those passengers who signed in the
complaint book. Is it the policy of the
Railway Ministry to keep thesr com-
plaint book clean so that nobody will
venture to write anything against the
railway administration?

Shri Shahnawaz Khan: The incident
to which the hon. Member is referring
is sub judice. He should not refer
to such incidents.

Mr. Speaker: Very good.

He mayv
avoid it.

Shri Halder: Yes, Sir.

There are several cases which aie
also sub judice and our Speaker has
also given a ruling on this point.
So, I would not like to mention them.



_48 53 Demands

But I shall mention in this con-
nection the name of Shria H. C. Khanaa
who is Assistant Operating Superin-
‘tendent of Sealdah Division, against
whom there have been several com-
plaints from passengers, station
masters and guards. All the state-
‘ments were taken from these person:,
but no steps were taken.

Shri Jagjivan Ram: He is making
a complaint against one particular
officer by name. I do not know whe-
ther #t will be fair.

Mr, Speaker: Under the rules it is
prescribed that in extremely im-
portant cases, if the conduct of any
particular public servant has to be
brought up before the House after
exhausting all the remedies available,
due notice should be given through
me to the Minister in charge so that
he mav come prepared with all the
facts. If not, when a reference i«
made to X, Y or Z, the Mimister may
not be able to answer, if he has not
got all the facts with him. Therefore,
individual cases ought not to be re-
ferred to—hon. Member will read
the rules—unless it is a matter of
great importance when I will allow,
in which cases he must intimate the
Minister that he is going to raise this
point and that he should be prepared.
‘Therefore, he may talk generally and
not about individual cases.

Shri Jagjivan Ram: He has men-
tioned already the name of one parti-
cular officer.

Mr. Speaker: The hon. Minister
may reply. if he has got the facts.

Shri Jagjivan Ram: 1 am hearing
this thing all of a sudden here. No
reference to this has been made at any
stage before.

Mr. Speaker: What does the  hon.
Minister want me to do?

Shri Jagjivan Ram: That portion

chould be deleted.
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Mr. Speaker: N.o. I am not pre-
pared to delete everything that is said
on the floor of the House.

Shri Jagjivan Ram: No; you have
yourself quoted the rule that if any
allegation is to be made against any
officer, the grounds should be sent to
you first so that I could call for the
details and be ready with them and
first give them to you and then if
necessary, it may be raised in the
House. I am suggesting that that
rule should be observed.

Mr. Speaker: I agree, bu' every-
thing that is said on the floor of the
House is not expunged. All that [ can
say is that it will be treated as not
having been mentioned; it will con-
tinue to be there; it does not matter.
The hon. Minister has also said that
he may have a lot of explanation with
respect to it.

Shri Jagjivan Ram: How can 1
have the explanation here? I shall
take time, I cannot give an explana-
tion in respect of the point that the
hon, Member has raised, because I am
not aware of the facts.

Shri Kodiyan (Quilon-Reserved-Sch.
Castes): He can reply to that  point
later.

Shri Warior: He has given the ex-
planation already that he is not readv
with the facts. So, it need not he
expunged.

Mr. Speaker: To avoid inconven-
ience, I would suggest this.

The hon. Minister has suggested
that it is embarrassing to him if he
is not able to answer; and if he does
not answer, it may go as if there is no
answer to this, and it will mesan
that whatever is said against a parti-
cular officer has been sgaid and it
stands. and this will be broadcast.

1 am consilering as to whether I
should expunge it. I shall look into
this matter. ’
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Hereafter, hon. Members will try
to avoid this sort of reference unless
it be that it is a matter of such
great importance they must give me
an opportunity to consider whether it
is of such a great importance that
individual cases ought to be brought
up here, because there are about
nine lakhs of employees. Whenever
1 find that the person concerned is
an important officer, I shall pas: on
that information to the hon. Minister
so that he may come ready.

What does the rule say?

Shri Naushir Bharucha (East
Khandesh): It refers to defamatory
statements.

Mr. Speaker: Rule 353 says:

“No allegation of a defamatory
or incriminatory nature shall be
made........ ”,

There would be a complaint only if
that man has misbehaved or in the
office he had not discharged his duties;
there would not be any complaint un-
less he is remiss or he has done this
or that.

The rule says:

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the
Speaker and also to the Minister
concerned so that the Minisler
may be able to make an investi-
gation into the matter for the
purpose of a reply:

“Provided that the Speaker
may at any time prohibit any .
member from making any such
allegation if he is of opinion that
such allegation is derogatory to
the dignity of the House or that
no public interest is served by
making such allegation.”
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The wording here is ‘allegation of
a defamatory or incrimmatory
nature’. If any officer is accused—of
course, whatever he hasg said is said
against an officer, derogatory to his
own status and his own duties—it
will come under rule 353.

Shri Naushir Bharucha: In that
case, what will happen is that our
rizht of speech will be so severly res-
tricted in that it will be impossible
to say anything against the adminis-
tration. Whichever way we may say
anything to criticise, it will become
defamatory in that sense.

Mr. Speaker:. This refers to cases
where individual names are mention-
ed. This will apply only to individual
cases. There are about nine lakhs of
employees under the railways. If
every hon. Member should go on
saying, ‘My station master did not
give me the ticket in time, or he
was rude or this or that’, shall I go
on allowing all those statements to
be made here? This applies only to
individual cases. Wherever pointed
attention is intended to be drawn tn
any particular case, I shall find out
whether it is of such great import-
ance, that the name should be men-
tned here; and if it is of substantial
importance,, I shall allow the hon.
Member to mention the name, in
which case, the Minister also will be
informed earlier, so that he can come
prepared in advance with whatever
he has to say so far as that matter is
concerned.

Therefore, let it stand. I shall con-
sider what exactly is to be done re-
garding this matter.

Shri Halder: I have one submision
on this point, namely that these offi-
cers were placed before the railway
vigilance officers, and an inquiry was
made; and the statements of the
station masters and several guards
were also taken. And T do not
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Mr. Speaker: I would advise hon.
Members to do one thing. Let there
be no hesitation; whenever the con-
duct of any individual officer comes
to their notice, let them write to the
Minister there and then; they need
not even write to the subordinate
officers. The Ministers are responsi-
ble to the House; whatever any oflicer
may do, the Minister is responsible.
Therefore, let them bring to the
notice of the Minister, and only in the
ultimate resort, come to this House
regarding the conduct of any parti-
cular officer.

"Shri Halder: This matter was also
brought to the notice ofsthe Minister
by several Members of this Hcuse
and also by the Assam Railway staff.
I have also tabled cut motions on this
to the Demand for Grants in the
Railway Budget.

Mr. Speaker: That is very good, in
which case, what the hon. Member
should do is to inform the Minister
beforehand [that they are going to
bring up this matter to day. They
may have written to him six months
ago, and he may have his own reasons
for not....

Shri Warlor: The cut motions are
there.

Shri Kodiyan: The cut motions have
been submitted.

Mr. Speaker: That is all right. But
has any of those cut motions been
referred to now?

Shri Halder: Yes.

Mr. Speaker: I shall ask the hon.
Minister to address himself to a cut
motion which has been, not tabled,
but moved.

Now, is there a cut motion in re-
lation to a particular individua!?

Shri Ralder: No.
381(Ai) LSD.—8.
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Shri Jagjivan Ram: Nothing is clear
from the cut motion. It only relates
to inefficiency of officers.

Mr. Speaker: If the hon. Member
gives details of the inefficiency in
advance, the hon. Minister will cer-
tainly reply. Therefore, the hon.
Member can only talk generally.

Shri Halder: Then, I shall come to
corruption and malpractizes in  the
printing press at Howrah.

1 shall not mention the names ot
the persons who are involved in this
matter, but I shall only reguest the
Railway Ministry to inquire into this
matter in detail, so that these xinds
of corruption many be eradicated in
the railways.

I next come to the harassment of
the railway employees, who are some-
times harassed by the railway officers.
The instances were already brought to
the notice of Parliament, but again
these things are happening in Sealdah
or Howrah, and almost every day,
complaints are coming from the rafl-
way employees against the GRP or
the railway police department people.

Now, I come to the Barasat-
Basirhat railway. More than a year
ago, Rs. 1'1 crores or so was sanction-
ed for this. But no work has yet been
done,

Mr. Speaker: I would suggest one
thing to hon. Members.

Individual cases or complaints
against bad treatment and corruption
and other things come to the Minis-
ter; and when the Minister takes
strong action, immediately, there
is a strike. I am not talking about
the case here, but I am talking of
any particular case where such @
thing happens. So, the Minister and
the Members in the Opposition and
others must come to an arrangement
whereby if strong action is necessary,
and it is taken, the Minister will have
the support of the Opposition; and the
Minister also must take strong action



4859 Demands

{Mr. Speaker]

whenever it is brought to his notice,
and such action or such a kind of
punishment is necessary. But what I
find is that strong action is suggested.
and when the Minister acts, im-
mediately, some other man comes to
the help of that person against whom
action is taken. Therefore, the Min-
ister also becomes indifferent gradual-
ly and starts fceling ‘Why should 1
get into this trouble’?

Shri Warior: It is only when the
strong action is misplaced that this
thing happens.

Mr. Speaker: I have no particular
case in mind, but there are such
cases; I am also moving about in
the country.

Shri Prabhat Kar (Hooghly): Our
experience has been otherwise. When-
ever these things are brought to the
notice of the Ministry, we have seen
that action is not taken.

Mr. Speaker: I can only say this. I
am not talking about the railways
only. Let us say that in a motor bus
service, somebody is dismissed; if
all the others join together and then
find out whether the dismissal is
right or not and they say that the dis-
missal is improper and that they are
going to assist that particular person,
that is another matter. But irres-
pective of the propriety or otherwise
of the dismissal, if merely hccause
that particular person belongs to a
particular trade union, they say that
they are going to support that person
and they say, come along, we shall
support, that is not proper. I do nnt
want that sort of thing to happen in
the railways, when, a number «f :mch
fnstances have to come to our notice.
Under these circumstances, as early
as possible, an arrangement must be
reached between the Government and
the leaders of the various groups to
this effect that wherever there =
anything improper, by all means, they
can bring it to the notice of Govern-
ment, but where proper punishment
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has been meted out, they will support
them. Otherwise, there will be a
danger. The Minister will be weak.
He cannot go on.

Shri Halder: Regarding the Barasat-
Basirhat Railway, while replying the
other day, the Minister said that most
of the land required has been handed
over to the railways but some of the
land-owners had gone to the court
and obtained injunctions and no fur-
ther progress could be made until
that injunction was vacated and the
land was giwen to the railways. I
do not understand this attitude. If
somebody objects, why should the
railways overlook the interests of the
whole country? If there is some
legitimate grievance, the line should
be diverted to some other place. This
line must be completed within a short
time. This is an important line. It
¥ also on the border with Pakistan.
Thousands of persons will make use
of this route; now they come by bus
service or through ports or other
routes. So this line must be com-
pleted as soon as possible.

Shri Warior: I wish to speak only
on Demand No. 18. It is stated in the
explanatory note:

“A reduction of Rs. 1'69 crores
under Investment in Road Ser-
vices is due to the schemes not
having materialised to the extent
anticipated earlier”.

I wish to deal with only this point.
The Railway Minister had been kind
enough to mention in his  budget
speech that traffic on the railways
was decreasing owing to the unheal'hy
competition from the roads. Here
also we see that sufficient discourage-
ment 8 given to road transport -by
way of a reduction of Rs. 1'69 crores
in investment.
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To my knowledge, two of the State
Governments have not opted to tske
the advice of the Railway Ministry tc
form their own road transport cor-
porations. The difficulty in forming
corporations is patent. As far as I
know of the Kerala Government, the
State Government is averse to this
suggestion because there are so many
other impediments in the way. Apar.
from that, the State Government de-
rives a good revenue which it will
Jose, and to regain which will have
to tax the people. So the revenue
coming as profit from road transport
is now adjusted to the revenue
account. They do not want to forgo
that revenue. But for ghat they have
to suffer something else. The ex-
tension programme is to be shelved
now because there are not sufficient
tunds forthcoming for road trans-
port either from the Ministry of
Transport or from the Mmistry of
Railways. Happily and luckily, the
Railway Ministry has got sufficient
funds. Road transport has become an
imperative necessity not because
people have any aversion to the rail-
ways but because the efficiency of the
Railway Administration has come
down to such an extent as to divert
people’s attention from railways. The
original estimated amount for com-
pensation for goods lost or damaged
has now gone up by Rs. 14 lakhs odd—
Rs. 78-69 lakhs increased provision is
found necessary for compensation for
goods lost, damaged etc. This, shows
that owing to pilferage, mismanage-
ment and inefficiency in transport on
railways, road transport is taking
advantage of the cream of the freight
and passenger traffic from the rail-
ways. For example, if there is a
speed of, say, 50 miles in 24 hours in
railways whereas road transport will
cover 150 miles in the same time, that
itself makes the transport of parcels
and so on from one place to another
through road transport profitable.

Shri C. K. Nair (Outer Delhi): 58
miles in 24 hours?

Shri Kodiyan: It may be even less.
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Shri Warlor: If properly caiculat-
ed, it may be even less. I am only
referring to it approximately. Be.
cause of efficiency in running, securi-
ty of goods transported in road trans-
port and the inordinate delays that
occur in the goods sheds and parcels
offices of the railways, people re-
“nrt to road transport as against the
railways. But should the Railway
Ministry grudge giving some aid for
road transport on that score? I do
not think they should do so. If the
Railway Ministry makes up for its
deficiencies n administration, in the
speed of trains and so on and sees
that there is a healthy competition, as
in all other sectors, between road
transport and railway transport which
are both essential wmgs and vital
lines for transport of goods and
passengers, nobody will take to road
transport just for the sake of it
because road transport also hes its
own difficulties; ‘bhe freights are much
higher and road transport cannot cope
with the increasing traffic that we
have now-a-days.

So I appeal to the Ministry that
considering all these relevant facts,
the policy in connection with giving
aid to, or investing money in, road
transport must be revised and road
transport must also be given some
assistance which will in the long
run, react for the better administrat-
ion of the railways also.

Shri Shahnawag Khan: Giving
assistance to road traffic to compete
with the railways?

Shri Warlor: Healthy competition is
always good. It is not destructive
competition that we are encouraging
It is healthy competition, because in
our developing economy, passenger
and goods traffic is increasing day by
day. We must encourage it and thenm,
if necessary, we can co-ordinate also.

For the States, there is another im-
pediment in the way of having a
corporation. The income-tax goes to
the Central Government. After de-
ducting ncome-tax only, the cor-
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poration gets something. The railways
will insist upon their share in the
cquity capital. With that gone to the
railways, what is left to the poor
State? QOur revenues have one by
one been taken by the Central Gowv-
ernment. So the States must be
guaranteed informally at least by

the Central Government of some

revenues for developmental activities.
Now they are squeezed one way or
the other; if such a coercive policy
is adopted by the Central Govern-
ment, there is no hope for State Gov-
ernments.

At the same time, I do'not want
that railways should suffer for the
sake of road transport. The Railways
are not suffering on account of road
competition; they are suffering on
account of inefficiency of adminis-
tration, pilferage, inordinate  dclays
and so on.

Shri Shahnawaz Khan: We are
suffering because the cream is going
somewhere else.

Shri Warlor: The cream is going:
the fat underneath will also zo if the
railways carry on like that.

13.29 hrs.

[Mr. DerPUTY-SPEAKER in the Chair)

If reform is not effected in the
entire structure of the adminisiration
of the railways and if there s no
co-ordination of road and rail trans-
port evolved by the Ministry, not only
the cream but everything will go
phut,

So I appeal to the Minister to
follow the policy I have suggested.
Let the policy be simplified. Let
there be co-ordination of road and
rail transport. Let road transport be
also encouraged, whether they come
nto a corporation or not—that may
be left to the States concerned Then
there is some possibility of extanding
road transport which will be an
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additional help in moving freight and
passenger traffic.

8hri Achar (Mangalore): Mr.
Deputy-Speaker, Sir, the other day
I spoke mainly on the speed of our
trains and I alse. drew the attention of
the House as to how our speed com-
pares with the speed of trams in
countries like America. Whereas it
is 80 to 100 miles there, it is hardly
between 20 to 30 miles here. Prob-
ably, we are not going to reach that
condition now.

But, today, I wish to say a few
words about ¢raing which affect my
constituency. I have a railway line
of only 4 or 8 miles in my constitu-
ency and it would look as if it is a
very small point—why so much im-
portance is being given to it. But, T
may submit that though it is only a
distance of 4 or 3 miles, it is of the
utmost importance for two districts.

An Hon. Member: Is therc a rail-
way station also?

Shri Achar: We have got a railway
line of 4 or 3 miles and also a rail-
way station. Certainly, when there
is a railway line there must be &
station. I am only pointing ths out
that it is of great importance to two
districts—both South Kanara and
Coorg, a district which has no railway
connection. They have to travel
about 80 miles to reach this railway
station of Mangalore.

Shri Jagjivan Ram: It is a very
pleasant drive.

Shri Achar: That drive is only by
motor or other transport which is
competing with the railways. The
point I am referring to is this.

There is a train from Mangalore to
Madras, the Madras—Mangalore Mail.
Formerly, that train used to take
abaut 21 to 22 houre. Now, it takes
about 24 hours. I do not miad three
hours. The point is this. Formerly,
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the train used to reach Mangalore
from Madras at 4 Pm. with the
result that the post, the papers and
all parcels, whatever they may be,
could reach the end of the district
or even Mercara, which is about 80
miles away, by buses. The post,
letters and everything used to reach
all parts of the district the same day.
Now, the train arrives at Mangalore
at 6°15 p.M. with the result that
there is no bus service afterwards.
Even in Mangalore, if the train is a
little late, the letters are not de-
livered the same day so that we
could not reply the next day by the
train which leaves Mangalore.

They say there are, engineering

troubles. All the same I was I would
like to make this request. I would
very much ‘wish that the train

reaches Mangalore by 4 o'clock. If the
speed could be increased, it is most
welcome; #f that is not possible, I
would make this request that at least
it ehould leave Madras and Bangalore
a little earlier. Now, it is leaving

‘Madras at 7.15 and Bangalore also at-

about the same time. The departure
from Bangalore is also an important
fact because Bangalore is our capital
now. So, I would request that if it
is not possible to increase the speed.
at  least the trains should leave
Madras and Bangalore earlier so that
they may reach Mangalore at 4 p.m.

I have to make another reguest to
the Railway Minister. As I said, there
is a mail train from Mangalore to
Madras and to reach Bangalore, our
headquarters of the Mysore State,
we have to change at Jalarpet at
about midnight and reach Bangalore
early morning—that is after about
24 hours. Formerly, there was one
bogie of first, eecond and third class
from Mangalore to Bangalore. Now.
that is not there, so that we caunot be
sure of any berth in the train from
Madras to Bangalore. The passenger
has to change at Jalarpet with the
result that at midnight he will be
left there without any convenience
and without being sure of getting the
Madras-Bangalore mail.
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An Hon. Member: Is it very cold
there?

Shri Achar: Cold or whatever it be
nobody would like to be left in the
Turch at midnight in the railway
station. Certainly, # is not as cold
as Delhi. But my point is this. Con-
ditions are going worse in view of the
fact that people from Soutn Kanara
‘and Mercara have to catch this train
to reach Bangalore, our headquarters.
1 would make this request that, as
was done formerly, at least one bogie
containing first and second class is
reserved so that it can be attached to
the Madras-Bangalore Mail and
passengers coming from Soutn Kanara

can travel without this imconvenience
of being left in the lurch at Jalarpet.

One small thing which I will men-
tion about speed......

Mr. Deputy-Speaker: Perhaps, hon.
Members who could not get a chance
during general discussion are availing
themselves of this opportunity.

Shri Jagjivan Ram: Yes, Sir, this
seems to be a general discussion.

Mr. Deputy-Speaker: It apears as if
this were only a continuance of the
General Discussion. We are now
having before us........

Shri Achar: Supplementary De-
mands, of course, Sir.

Shrimati Parvathi Krishnan: He is
supplementing the Central Discussion.

Shri Achar: But, I would submit
that the efficiency of the trains would
certainly come under this.

Mr. Depaty-Speaker: Ie it an honest
mistake or only an assumed one?
The hon. Member should not con-
clude.

Shri Achar: I would say it is only
an honest mistake. Apart from that
1 would submit......



4867 Demands

8Shri D. C. Sharma (Gurdaspur): If
it is an honest mistake why does he¢
persist in it?

Shri Achar: The other point 1 would
like to mention is about the goods
station at Mangalore.

Mr. Deputy-Speaker: Is the Rail-
way Minister asking for a supple-
mentary grant for that? (Interrup-
tions). The hon, Member should con-
clude now.

Shr Achar: I am only mentioning
this fact that the goods station is in a
very bad condition. Considerable
timber is being entrained thcre and
the approach roads, especially, are in
a very bad condition. During heavy
monsoon, both man and beast find it
very difficult to reach the bogie. Of
course, the station has been enlarged a
little now; but these roads have not
been attended to. 1 would request
the Ministry to attend to this mutter
because it is of considerable im-
portance and there is considerable
trade there.

Finally, I would say a word about
the commercil clerks. They have
been submitt}ng memorandum after
memorandum. Their  grievances
should be very sympathetically con-
sidered.

I would give one instance. 1 hap-
pened to see the booking office at
New Delhi. There are a large num-
ber of fans: but, they are arranged in
such a manner that during summer
when the fans run, the breeze never
reaches the persons who are working
there. I am told that this has been
represented several times. If they are
properly put up, the staff will get
the benefit of these fans. As it is,
they are of absolutely no use; only
electrical energy is wasted and no-
body benefits by it. 1 will request the
hon. Railway Minister to see that the
subordinate officials do attend to
this matter.
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Shri Sonavane (Sholapur-Reserv-
ed-Sch. Castes): Sir, I take this op-
portunity to congratulate our Rail-
way Ministry for having done so many
good things and also providing
travelling space for third class
passengers by abolishing ice vendors
compartments. I would not narrate

Mr. Deputy-8peaker: There is no
occasion also. The hon. Members
should realise the difficulty of the
hon. Minister also as he will have
to go into all those questions again.
Now, it has a limited scope.

Shri Jagjivan Ram: They have also
their supplementary demands!

Shri Sonavane: They were only
introductory remarks. I would come
to the main points. I would place
some of the points regarding my con-
stituency’s requirements. The first
is that a foot-overbridge should be
constructed joining the two stations
of Sholapur, one of the metre gauge
and the other broad-gauge......

! SrTHrER Ow - R4 98 T e
A g Farg ?
Iqreqw wgaw - fafreer awe
& & & w9y o fewie & T
FL@T & 1 A AT IAT AEY W
oy & 2 Qfag
Shri Sonavane: These are the de-
mands in general. At least one of

these fourteen Demands—the Railway
Board—is before the House.

Mr. Deputy-Speaker: It is before
us but the demand may be in respect
of certain additional posts that might
have been created. The scope of the
discussion would be: why was it
necessary, why was it not brought in
the beginning, was it such that it had
to be created afterwards? These are
some of the things that can be dis-
cussed and not the general Qquestion
of the Rallway Board or i‘s Aoings.
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They had already been discussed and
the scope is now very limited. 1
have already made a request to those
Ron. Members who have had no
chance to send in memoranda......
(Interruptions.)

Shri Sonavane: I had no oppor-
tunity to put my views at the time of
the general discussion and therefore, I
am taking thi& opportunity to place
these grievances of my constituency.

Mr. Deputy-Speaker: But the
reader who reads the debate after-
wards would certainly make a re-
mark that the hon. Member had
utilised this opportunity to serve bhis
constituency but the Chair was
negligent. N

Shri Sonavane: The reply to my
question regarding the provision of
the overbridge has been that the
State Government refuses io  bear
the charges and the matter s being
examined further. I do not know
what charges have been refused by
the State Government. This demand
has been there for the last three or
four years. There have been several
fatal accidents on that road and so it
was demanded. 1 feel that the Rail-
way Ministry should take up this
qQuestion with the Bombay Govern-
ment and see that the travelling public
suffer no more.

1 want to point out the benefit of
the conversion of the narrow gauge
line into a broad-gauge line Lbetween
Kurduwadi and Miraj. I have been
told on 19th February, 1959 that cer-
tain reports are expected to be re-
ceived shortly. I feel that this line is
very profitable because the Pandarpur
fairs are held and the heavy rush of
passengers will be there taking re-
course to this line. It so happens
that even wagons are converted for
carrying these third class passengers
to Pandarpur. A decision to convert
this line has been taken and 1  hope
that the Railway Ministry will ex-
pedite this conversion and help in
carrying of these passengers in pro-
per compartments and not wagons.
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The third point ,which I would
stress 18 about the extension of electri-
fication to one of the sections on the
Central Railway from Poona to Shola-
pur in view of the availability of
electric power from Koyna project...
(Shri Jagjivan Ram: When?)....in
1961 or ’62. As electric trains are
running from Bombay to Poona
if this work is taken up, I think there
would be a lot of savings on coal
There is also a heavy traffic on this
line because this line goes up to
Madras and this would facilitate the
passengers travelling from Bombay
to Madras and to other places.

I would place certain other points
regarding the recruitment of Schedu-
led Castes in the railway service.
When the Ministry appointed some
special officers for recruiting third
and fourth class employees, we hoped
something would be done. But
though the employees have been
selected, they have not been absor-
bed in the railway services on
account of the economy drive. If
this economy drive is to apply in the
case of recruitment, many vacancies
could not be fllled up. I hope the
Railway Ministry will consider these
points and that the question of eco-
nomy would not come in the way of
recruitment of the candidates of the
Scheduled Castes and Tribes.

Then, Sir, there iy another feature
with regard to the recruitment of
Scheduled Castes.

Mr. Deputy-Speaker: It looks very
strange that when the Minister comes
up with Supplementary Demands for
Grants, hon. Members instead of
asking for reduction in that are ask-
ing for more to be spent on certain
other aspects. It is not that they
have any objection to this much being
granted, but they ask that more
should be spent.

Shri Somavane: The reserved
vacancies are there and if they are
filled up no additional grant would be
required. The posts of special officers
have already been crested, and if
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vacancies are filled up it will not re-
sult in any further Supplementary
Demands being brought up here.
That is why I wanted to make out
this point at this stage.

Now, there are the posts of water.
men. Our Railway Minister said
that Scheduled Caste and Mualim
candidates are to be appointed to
these posts in an increasing scale.
That is very good. But I would also
make a suggestion that in the depart-
mental catering establishments where
there are so many posts of servers, if
Scheduled 'Castes and Scheduled
Tribes—particularly Scheduled Castes
—candidates are employed, then the
cause of removal of untouchability
would also be served. With that end

in view, Sir, I suggest that Sche-
duled Castes candidates may be
taken in these catering establish-

ments in an increasing measure.

The question of thefts in railway
carriages is also there. What I find
is that the ticket collectors, particu-
larly those working on the suburban
railways, do not generally work very
efficiently. They hardly collect a few
tickets from those passengers who
leave the station. It is not known
whether the number of tickets sold
for a particular station is collected by
these ticket collectors who are posted
at the gates. Whenever [ have
used these local trains, I have found
that these ticket collectors hardly
make any effort to collect the tickets
from passengers. They simply stand
at the gates, and do not demand
tickets from the passengers who go
out. Therefore, I would suggest that
they should be asked to collect all the
tickets or at least a majority of
tickets issued for a particular station.
If this is done, I think the ticketless
travel would also diminish.

With these words, Sir, I congratu-
late the Ministry and hope that my
suggestions will be looked into,
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Shri Harish Chandra Mathur
(Pali): Mr. Deputy-Speaker, Sir, we
have before us Supplementary
Demands to the tune of Rs. 42,92,00,000
and very satisfactory explanations
have been given by the Railway
Ministry for coming forward with all
these Demands. But, Sir, it you just
examine these Demands a little
thoroughly you will ind that for
various Demands there is not much
of justification.

Now, to start with, we have the
first Demand—Railway Board—
Rs. 2,62,000. As I looked into the
explanation I found a very satisfac-
tory explanagion, that they wanted to
appoint one Under Secretary as Wel-
fare Officer and certain temporary
staff for certain welfare schemes and
other matters. On the face of it, I
say, it looks to be quite justified,
prima facie it is perfectly all right.
But I say it iy not justified because,
Sir, you will remember that only
vesterday when I pointed out that
the Railway Board has unnecessarily
expanded and there are too many
officers and too many of the minis-
terial staff there the Railway Minister
was good enough to respond quickly
and say that a process in the reverse
direction has already started. But
from these Supplementary Demands
I confirm that the process in that
direction has not started. If it had
been so, the Raiway Board would
have been told to ask one of their
officers of the rank of Under Secre-
tary to do the job of a Welfare
Officer.. When they have swollen the
number of ministerial staff from 458
to over a thousand, they should have
been able to find some establishment
to took after this work. There-
fore, definitely it is obvious that that
process has not started.

Mr. Deputy-Speaker: That process
started after this has been done!

Shri Harish Chandra Mathur: 1
cannot understand when this process -
started, perhaps the hon. Minister
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will give some indication of it. The
very fact that just for one Under
Secretary they had to ask for these
additional Grants shows that they
had a very rigid attitude about the
increase in their staff, and they
wanted to take every little opportu-
nity to increase their staff. They
did not even hestitate to come here
with a Supplementary Demand just
for one officer. They could not adjust
even to that extent. That shows the
mental attitude, and I do not know
how this mental attitude fits in with
the observation made by the hon.
Minister. That is how I read it. As
1 said, the explanations are very
satisfactory and they are there.

[ ]

Again, a large sum is going to be
spent on surveys. New additional
surveys have been taken on. If I
have a correct recollection, I think
the hon. Minister of Railways him.
self observed that we have had so
many surveys and we have so little
work to execute that it would be
absolutely futile to take up any more
fresh surveys. We have got so many
additional surveys already taken up,
and nothing is being done. The pro-
gramme for implementation iy ex-
ceedingly poor. It is not going to
match with the surveys undertaken.
Therefore, I hope the Railway Minis-
ter will give us an assurance that
these surveys were very necessary,
that he has revised his attitude and
he is possibly thinking of coming
forward with something much more
optimistic on the side of constructing
fresh lines and new lines.

If that sort of outlook is there, we
would not mind. In spite of my
fervent appeal for the development
of roads, we know that there is tre-
mendous scope for development of
railways. Railways have to lift u
particular pattern of freight. It can-
not be said that there is no room for
expansion in railways. But what we
say is that unnecessary surveys just
to satisty this or that should not be
taken up, and omnly those surveys
which are very necessary and which
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conform to our fu.ture programme of
execution should be taken up,

Then, I' would also like, in a way,
to congratulate the hon. Minister for
the very successful programme for
the purchase of those raw materials
the lack of which has hampered the
progress and the programme of pro-
jects on the Railways. Quite a large
amount of money has been asked for
because these stores are coming from
outside the country and Dbecause
certain surplus stores were prepared
in the workshops here. So far as that
goes, it is perfectly all right. We all
welcome it if it is only that type of
material which is given and which is
to be covered by the supplementary
demands. But you will remember
that yesterday we were just asking
the question about metre-gauge
wagons and we found that we are
now getting surplus in the matter of
metre-gauge wagons. There is no
indication of any fuller picture given
here, to show whether the raw mate-
rial is kept in view in making these
purchases of these stores and whe-
ther the rules and regulations re-
garding the percentage of stores to be
kept have been fully observed or not.
We do not know all that. Perhaps,
because a certain programme has
been let loose and now that they
find that so much of stores have
been purchased, they come here and
ask for the supplementary grants. 1|
thought that they must have made
provigion in their original budget to
cover the necessary material which
would be required to cover the pro.
gramme which was to be executed
during the year. I think it would be
only reasonable to presume that they
had provided for their requirements.

Now that they have come in for a
huge amount, asking for these stores
to be covered by the supplementary
demands, I think a fuller explanation
is necessary. It is not enough if |t
is said that so much is the production
and that we are providing for Rs. 2
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crores and so much has to be pro-
duced in our workshop and another
sum of Rs. 2 crores is required, and
so0 on. We wish that a clearer
picture was given to us.

The next point which I wish again
%0 make out—and which is fully
covered under Demand 16 and was
in a manner referred to by my hon.
friend over there—is that a sum of
Rz, 161 lakhs had to be diverted from
the development of road fund. I
think it is not very fair. There is &
genuine apprehension in the minds
of the people that the railway admi-
nistration is sitting like a dead
weight over the development of road
transport. That sort of apprehension
is more than justified by the various
indications which we get. The hon.
Deputy Minister of Railways is all
the time talking about the cream of
the railways being taken away by
the road transport. Ithink he should
be satisfled with all the cream that
the railways already had, with the
big, lion’s share which the railways
already enjoyed. They are in a
very good health, I am sure, and 1
do not think they should get worried
about a little more cream going to the
growing......

Shri Jagjivan Ram: To persons
like Shri Mathur to put on a little
more flesh !

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, I might assure the
Railway Minister that if I have any
personal interest, it js only in the
railways and not in the road trans-

port.

Shri Jagjivan Ram: 1 am talking
of the cream!

Shri Harish Chandra Mathar: I
would very much like the cream to
be preserved for the railways, but it
I was talking in the sense of having
a personal interest, I wish that the

growing baby gets some cream. Let
# have some cream. But then where

MARCH 6

1969 for Supplementary 4876
Grants (Railways)

is the road transport here? Let us
compare the figures and know where
road transport in this country stands.
Where are the roads? 1 think a big
cry has been raised about roads and
road transport, and the railways of
course will have to bale out in the
course of the next 30 or 40 years.
There is the least doubt about it.
Road transport will come up. But
the railways, I know, not unneces-
sarily give this impression and that
sort of impression is very much justi-
fled.

I shall say why the Railway Minis-
ter was good enough to assure us
that he had %o hand in thisy new
decision. Already, just now, a friend
of mine was showing to me what
happens at present. It is perfectly
relevant to this demand and it shcws
why the amounts have not been
channelled. What has happened is,
for the development of road trans-
port, they have just planned that
there should be corporations and
only when they have certain corpora-
tions that central aid would be given
and otherwise, it would be denied.
Central aid cannot be given, it is
said, unless and until the States form
their corporations. The States are
not prepared to form corporations,
and that is for various reasons which
I need not go into now. But on
these corporations which are formed,
the railways are fully represented.
Even at the present moment the
railways are represented on all these
State Transport Authorities. My
friend was just showing me a letter
which has been written by a railway
representative on a Road Transport
Authority which I think is absolutely
indefensible and obstinate.  That
letter is written to the President or
the Secretary concerned, in the
P.W.D, and says that the 32 permits
should not be given. He wrote it
like that straightaway as if he is
the sole dictator or authority. A
copy of that letter wasg also sent to
the person concerned. It was as
though bte was the finel authoritw
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who could decide the matter, when
the Road Transport Authority was
functioning.

Shri Oza (Zalawad): May I make
the position clear? He has referred
to what I have shown to him. Let
us be specific about it. The General
Manager of the Western Railway has
written to the Regional Transport
Authority that he could not issue
permits to those who had applied for
registration and permits of public
carriers. A copy of it has been en-
dorsed to the applicant, saying that
his application would be rejected.

Shri Harish Chandra Mathur: That
i8 exactly what I am saying.

Mr. Deputy-Speaker:. There are a
few minutes left to the Minister. The
hon, Member should conclude,

Shri Harish Chandra Mathur: 1
shall finish in just two minutes or
in one minute if you like. I do not
see what justification is there for all
the money for road transport to be
channelled through the railways.
That is absolutely unfair. It is as if
the railways are the guardian angels
of road transport.

The Deputy Minister of Raillways
(Shri 8. V. Ramaswamy): Better co-
ordination.

Shri Harish Chandra Mathar: If
this is co-ordination, then I am sure
very shortly, the demand will be
coming that the Railway Board
should be aimilarly controlled by
those people who are managing the
road transport. This is a very
strange idea about co-ordination.
Co-ordination from the railway side
means complete domination by the
railways and dictation by the rail-
ways. This has been 30 all the time,
and I may quote just once instance.
If this is co-ordination, then, God
help this co-ordination. Now, where
do they get the funds from? From
the allotments made by the Planning
Commission and from the general
revenues. Thesg are to be channel-
led through the railways so that the
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railways could sit over the develop-
ment of road transport and be, as I
said earlier, like a dead weight.
About a sum of Rs. 165 lakhs has not
been utilized for the development of
road transport and # has been
diverted somewhere else, though the
purpose for which it was meant has
not been served.

Shri Jagjivan Ram: I am glad
that all the speeehes on the supple~
mentary demands for grants are
mostly to make suggestions, because
we have given elaborate explanatory
notes about the supplementary
demands for grants and so every
hon. Member could see the justifica-
tion for the demands. I am glad
that certain suggestions have been
made and I shall say a few words on
them.

Of course, certain Members have
presented their own supplementary
demands which were not quite
germane to the supplementary
demands presented by me.

Mr. Deputy-Speaker: The hon
Minister is taking advantage of them.

Shri Jagjivan Ram: I am not.
What I was going to say is that I
will consider those demands also, I
shall start with the last point raised
by my friend Shri Harish Chandra
Mathur and Shri Wodeyar. I will
not go into the question of who is
taking the cream and who is not
taking the cream. Of course, I do
not understand the argument that the
railways are sitting as a dead weight
on the development of road transport.
I genuinely feel that there 1is so
much scope for the development of
all types of transport systems in the
country. There is enormous scope for
the development of road transport.
But certainly the railways may feel
that the areas where they have done
poineering work and have developed
the traffic, it should be left to them.
If the development of road transport
means only going to the areas where
means of transport already exist, |
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¢
{Shri Jagjivan Ram]
feel it does mot amount to develop-
ment of road transport.

Shri Harish Chandra Mathur: This
is a monopolistic tendency.

shri Jagjivan Ram: It is not a
monopolistic tendency in a country
where there is much scope. There
are many areas Wwhere there is a
genuine case and demand 191' the
development of transport—railways
.or road. There are vast areas where
no means of transport exist, if the
railways are not in a position to do
that and if the road transport can
open those areas, it will be to the
advantage of this country.

Shri Naushir Bharucha: You want
40 take the cream and leave bones

4o road transport.

Shri Jagjivan Ram: 1 leave them
the cream, the curd and everything
to them.

The Deputy Minister of Raillways
(Shrl 8. V. Ramaswamy): After the
.cream, there will be only skimmed

milk.
Shri Jagiivan Ram: That 15 not

the main consideration. The poi:.n
‘ has been raised as to why this
money hag not been utilised. The

money has not been utilised because
the rallways are called upon to con-
tribute to the capital of the Road

‘Transport Corporation.  Several
Governments have not agreed for
reasons best known to them. I do

not want to enter into those ques-
tions. Several Governments have
formed Corporations and there we
have contributed to the capital of the
corporations.

What would be the pattern of State
transport is to be decided by the
Ministry primarily responsible for
that, viz.,, the Transport Ministry.
‘Some friends have held that when
transport and railways were together
under one Ministry, perhaps more
importance was given to the railways
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and road transport could not develop
Now road transport is the responsi-
bility of the Transport Ministry and
having taken all factors into consi-
deration, they have decided that State
transport should be run on the basis
of corporations. The railways are to
contribute to the share capital of the
corporations. We are doing that. If
the Transport Ministry decides that
even where road transport is rum
departmentally and railways are to
contribute to the capital, I do not
think the railways will resitate to do
that, because we feel that road trans-
port should develop.

One thing perhaps has not been
appreciated. Most of the road trans.
port run by' State Governments is
meant only for passenger service;
they are not carrying goods traffic,
and even if they do, it is to a very
limited extend.

Shri Harish Chandra Mathur:
Except in specified areas, the Stats
Governments are committed only to
carrying passenger traffic.

Shri Jagjivan Ram: That is what
1 am saying. I may assure the House
that I am not at all perturbed if all
the passenger traffic in those areas is
taken up by the road transport,
because so long as it is in the States’
hands, many factors which lead to
some unsatisfactory competition do
not exist. I need not elaborate on it;
many Members will understand what
I mean. So, whether they are cor-
porations or whether they are run
departmentally, railways will have no
objection in helping State Govern-
ments if the Ministry primarily res-
ponsible for that decides what should
be the pattern of road transport. I
have only that much to say on this
point.

Shri Mathur raised the question
about economy measures. When I
said the process has started, I meant
it. Only last month or so, the posts
of three deputy directors have been
reduced in the Railway Board and
the question of further reduction is
being examined. But one should not
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torget that when we have an ex-
panding economy, we may have to
reduce the strength in certain sectors
and increase the strength of the staff
in certain other sectors. My friend,
Shri Vittal Rao, enquired about the
functions of the welfare officer. I
told him at that time that this wel-
fare officer is attached to the Minis-
try entirely to look after the welfare
of the secretariat staff. As the
House is aware, we have taken a de-
cision that in every sizeable Minis-
try, there should be one whole-time
officer for the welfare of the secre-
tariat staff. But I have been person-
ally feeling that there is a case for
co-ordinating the actiyjties of the
welfare officers on the various rail-
ways. At present, the welfare acti-
vities are restricted to certain items,
but I want to extend that and it may
be necessary to create a post in the
Railway Board, something like a wel-
fare Adviser, who will co-ordinate
the activities of the welfare staff
on the various railways and also
give a new turn to the welfare acti-
vities such as visit to the workers'
colonies, encouraging certain arts
and handicrafts among the families
of the staff, etc. So, for this purpose
it may be necessary to increase the
staff on the rallways. That i why
I said that on the one hand the
process of reducing the staff has
started and on the other, it may be
necessary in certain cases to add one
or two officers for some specific

purpose.

About surveys, what I have said is
quite correct in the sense that I do
not want to undertake any survey
where I am not sure that after the
survey is over, the construction work
will start. I am not going to under-
take any survey work in order to
give certain temporary satisfaction to
certain people. But we will have to
undertake surveys where we have
to construct the lines. In the case
of all the surveys mentioned in the
supplementary demands, we have to
construct railway lines for one con-
sideration or other.
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About stores, in the railways we
have this accounting system. That
also is at times responsible for pre-
senting inflated figures to the House
and also sometimes there is double
voting. Our actual budget as passed
yesterday is nearly Rs. 452 crores and
odd, but the amount voted, as it has
appeared in the papers is Rs 1,016
crores. About the stores, I may
assure the House that I have taken
particular care to see that stores
which are not required are not pur-
chased. I have put a special officer
on this duty to see that the stores
balances of the railways are reduced.
As a matter of fact, there also the
process has started and we are now
drawing more stores than we were
purchasing, and at some places we
have to show a minus instead of a
plus. I may assure the House, with-
out going into datails, that we are
taking particular care to see that
stores which are not required in the
foreseeable future are not purchased
and money is not locked up.

About Igatpuri-Bhusawal, when-
ever electrification is done, power f»
required. The difficulty about this
line has been shortage of power. For
one end, of course, we are thinking
of utilising the power from Chola
power house. But for the other end,
power from the Akola power house
that is to be set up by the Bombay
Government will be required. But 1
am told that there is no chance of
power being made available from
that power house till the end of the
second Plan. So, we are co-ordina-
ting our plan on the Igatpuri-Bhuses.
wal section in such a way....

Shri Naushir Bbarucha: You are
slowing down the tempo of power
development.

Shri Jagfivan Ram: I am quite
frank; we are slowing down our pro-
gramme, because there is no use
completing all the work there unless
electricity is available. 80, we have
slightly slowed down our work. All
the civil engineering works wiil be
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.completed and as soon as the possi-
bility of availability of power is
assured we will finish the electrifica-
tion and introduce it. The real diffi-
.culty iy the non-availability of the
requisite quantity of power.

Shri Naushir Bharucha: At chola
you are going to have 18 megawatt
power house. Why can't you have
60 megawatt power house especially
‘when large size power stations are
more economical?

Shri Jagjivan Ram: If the railway
undertakes to start its own power
house, that will be another difficulty.
The capital outlay, the foreign ex-
.change component required for that,
all the difficulties will be there.

Shri T. B. Vittal Rao: 1 60 megawatt
power house will cost Rs. 6 crorea.

Shri Jagjivan Ram: It also means
something.

Regarding surveys, as I have said,
for the commitments made previous-
ly the surveys will be completed. I
am not ordering any new survey for
any area where I am not sure that
the construction work will be taken
up very soon. That is my policy.

About the concession in freight for
increasing our exports to earn foreign
exchange, as a matter of fact, a com-
mittee is constantly reviewing this
question. 1 think the Railway Minis-
try is not competent to judge which
are the commodities which require
freight concession in order to promote
export and earn more foreign ex-
change. It is the Commerce and
Industry Ministry which is competent
to judge this and their officers and
our officers are constantly in touch
to review which are the commodities
where some concession is necessary
and what should be the quantum of
the concession which should be given.
We are constantly reviewing that
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About the Kandwa-Hingoli line,
my friend Shri T. B. Vittal Rao
knows how difficult is the terrain.
The gradient is also known to him.
There have been some other difficul-
ties, and the number of bridges is
tremendous. There were difficulties
about girders also, though we have
been able to surmount that difficulty.
At that stage there was difficulty about
contractors too. So, the work has
been delayed to some extent. But
we are trying to expedite it.

With all my sympathy for the
labour. I do not know whether we
will ever ref#h the stage where we
can assure the House that we will
absorb all the casual labourers that
we employ on the railways. That
will not be possiblee. We make an
earnest effort to absorb as many as
we can, but it will not be possible to
absorb everyone. If my friend
Shri Vittal Rao, is constructing a
house of his own, I wonder if he
will maintain all the labour at his
cost after the completion of the work.
If he develops the argument that we
should absorb all the labour, I do not
think it will be possible in any indus-
try anywhere. Casual labour will
continue to remain.

Shri Harish Chandra Mathar: Your
process is a continuous process where-
as the construction of a house is not
a continuous process.

Dr. Krishnaswami (Chingleput):
Further, yours is in the public sector.

Shri Jagjivan Ram: Yes, and that
will be in the private sector.

About fuel, the Southern Railways
have to pay more freight on account
of transportation of coal from Bengal-
Bihar through coastal shipping. Now
that the wagon position has improved,
we have decided that the coal should
be transported by the railways. Also,
after the development of the Central
India collieries it will perhaps be
advantageous to transport coal from



Demaunds for
Supplementary Grants

(Railways)
there to South instead from
or Bihar.

4885

Bengal

Uniform Commiitee Report is being
considered by the Railway Board.
Well, I must admit that I have not
devoted any time for it. Now I am
going to personally look into it and
will expedite it.

In the railway schools we are
following the same pattern as is
followed by the State Governments
concerned in respect of charging fees
from students. Regarding the ques-
tion raised by Shri Vittal Rao, as he
is aware, we have referred the matter
to the State Government. If he ex-
pedites the reply from the State Gov-
ernment, it will help us in taking a de-
cision in the matter.

Then, I was personally very an-
xious about the second shift in
Perambur and for the furnishing
unit. As my friend is perhaps aware,
I had ordered this furnishing unit in
a temporary shed. Now I may inform
the House that it has been cleared
from the Planning Commission and the
foreign exchange has also been found.
So, the works are going to be under-
taken very soon.

As 1 have said, many suggestions
have been made and I will have all
of them examined.

Shri T. B. Vittal Rao: As it is not

vet 230, Members can take some
more time.

Mr. Deputy-Speaker: The Supple-
mentary Demands of the Ministry

are sure to be accepted. But the
Supplementary Demands of the
Members have no likelihood of being ™
accepted.

Shri T. B. Vittal Rao: I want to put
a question. Regarding the over-
capitalisation of Rs. 100 crores, both
the Railway Enquiry Committee and
the Railway Convention Committer
have recommended that some formula
should be evolved to write off that
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amount. Now we are in 1959 when
we have to appoint anoth:r Conven-
tion Committee. The intercst is in-
flated because of this.

Shri Jagjivan Ram: At this stage, I
will not like to go Mto the detail of
that question, because a second Con-
vention Committee is to come. But
1 am gratetul to my friend for that.
It is constantly under our consider-
ation, because that will be to the
advantage of the railways.

Mr, Deputy-Speaker: Cut motion
Nos. 8, 14, 185, 12, 18, 16, 17 and 18 are
the ones that have been moved. 1
shall now put all those cut motions
to the vote of the House.

The cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
18!

“That the respective supple-
mentary sums not exceeding the
amounts shown in the third
ocolumn of the Order Paper be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1959, in respect of the
following demands entered in the
second column thereof—

Demand Nos. 1, 2, 4, 8, 6, 7, 8
10, 12, 16, 17, and 19.”

The motion was adopted.
Mr. Deputy-Speaker: The  House

will now take up Private Members’
Bills and Resolutions.

14.28 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
THIRTY-SIXTH REZPORT.
Sardar A. 8. Saigal (Janjgir): I
beg to move:

“That this House agrees with
the Thirty-sixth Report of the
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Committee on Private Members'
Bills and Resolutions presented to
the House on the 4th March, 1959.”

Mr. Deputy-Speaker: The que:tion
is:

“That this House agrees with
the Thirty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 4th March, 1959."”

The motion was adopted.

Mr. Deputy-Speaker: Bills to be
introduced.

Shri Hem Raj. Absent.

Shri Ram Shankar Lal. .. Absent.

Shri# Arjun Singh Bahaduria.

14.30 hrs.

HYDROGENATION OF OILS
(OFFENCES) BILL®*

it waiafeg  watfaan (e
I AEIRW, § wEE w7ar g ofw
gy wfafedt st faam w
wafra $77  aq1 9@ | AwwT 5@
o O faw w1 aw w7 & wwiy &
e 1

The Minister of Law (Shri A K,
Sen): Sir, I have a point of order in
regard to this. As you know, it is
not the practice of the Government...

Mr. Deputy-Speaker: May 1 put it
first?

The question is:

‘“That leave be granted to in-
troduce a Bill to provide for pre-
vention of Hydrogenation of Oils
in India and for matters con-
nected therewith.”
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Shri A. K. 8en: That i3 not the one.
The hon. Member has moved for ¥eave
to introduce a Bill to consolidate and
amend the law relating to Co-opera-
tive Societies. He did not move for
leave to introduce the Hydrogenation
of of Oil Bill.

Mr. Deputy-Speaker: He is not
moving for leave for that Bill?

Shri Arjun Singh Bhadauria: 1 am
moving for leave to introduce the
second Bill too.

Mr. Deputy-Speaker: First on the
Order Paper is the Bill that I have
mentioned and* it has preference.

=t wafeg wltfear . Sumeaw
#Ere, § e F¥ar g & wia 7 qar
T FAT 9 TF T AR JeqeawHy
T W gErT §@ F v ow faw
) 377 w1 Y eyt s
Mr. Deputy-Speaker: The question
18

“That leave be granted to in-
troduce a Bill to provide for pre-
vention of Hydrogenation of Oils
in India and for matters con-
nected therewith.”

The motion was adopted.

Shri Arjun Singh Bhadauria: I
introduce the Bill.

14.32 hrs.
CO-OPERATIVE SOCIETIES BILL

st waiafey  wdltfan ( wmm):
Iqreqw wEgEg, # wwwy s § e
aeerey  wfnfedl @l faar Wy
wif & T aq7 39 & AT w7 A
o% fae 8 9w $ Y wwfa & ag

*Published in the Gazelte of India Extraordinary Part II—Section 2,

dated 6th March, 1959.
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to consolidate and
amend the law relating to Co-
operative Societies.”

The Minister of Law (Shri A. K.
Sen): I raise a point of order.

If you will good enough to look
to the Seventh Schedule, item 32, you
will find that the law relating to co-
operation and co-operative societies
falls exclusively within the State
jurisdiction. Previous to 1919, we
had two Acts of the Central Legis-
lature. After 1919 co-gperation and
co-operative societies became a trans-
ferred subject. Under the Govern-
ment of India Act, 1935, it became a
provincial subject and under the
Constitution, it s a State subject. So,
1 do not know how the Parliament can
really entertain this Bill at all.

0t wfx fag watfanr el
T 7Y qgET 7 78 T Ife A
f& qfF ag fawg w=ig goFd w1
¥ wfan  fadas ® &w @
T masm d wEw F & 7g
fraree w =mgaT g R ot AT /T
® wEnifer QEEdy 0, 989 ¢
ag Wit % W - §, a7 wft a1
¥ 1 O g § gy #F e o wwa
2 e qoo gt T B g
7t fawr Ay smay o awaT 1

T @ S g st dag ¥ f
fafredy wrs g% vr oo 7 mad-
#Hz e Sfear e F WA W
Fromifer av Y aaré & A IAeT o
foivd &, 9w Mt @ T N A
fenr @, SwA Hramr e frdw $ o=
T Q@7 S AT WIfgq A agerfar
W ®Y Wit a7 a% 9 @ ¢F
¥ o agey arawqwa § fow w1 OF
381 (Ai) LSD—8.
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¥ Y WX T &9 e w17 O 2 o
AT § 9 f5 ST aewT ok S
T ar wrf e dae Wk g
afe wror g7 2w @ & o fafaw aray
% o= fafir st & qgFrdr wfafa iy
® IR A A whew g ak @
famh g T § & W ST ¥y gue W
i TET AN | WA s A
sr&dr gt 7€ & fF oF gar fadae g
T T, O QAT T T o W
fs aR WA AT R AW |

woft AT T AR W aE
e qu #t 7€ ¥ fir ag faeg s
TEd w1 Sdfew * gy
TaaT wTeaT g e &y guec @
g W £y wRw § d¥ foe
fewm=e waw § i 9% fF @ weE ey
AT foar o awar § 1 vy AT & e
g 5w fruas w1 &frerc fwar oy
g wrAeaw @ | F gwwar g % ey
ST AT 7 gaoEe ¢, oY avq
1Y F7G FEHT wT Y gadwe &

" Jfr wgET A o aefier dy
g Ow & A ¥ oy gy ot & fe
de TAAHE wT A wfer g
uw, {84R & ag Wit a% @l
o d ffFrowafid s 1% fogrfay
Y Gy w5 ¥} wepwia #a¥ T o )

Mr. Deputy-Speaker: Has the hon.
Law Minister anything to say about
Union Territories?

Shri A. K. Sen: Yes, it may be
applicable only to the Union Territor-
jes. Then, this Biil has to be chang-
ed. Ag it is, it cannot be introduced.
It says that it extends to the whole
of the State of India.

Mr. Deputy-Speaker: The hon.
Member can argue that during the
discussion or after the introduction of
the Bill perhaps that amendment
might be made.
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Shri A. K. Sen: It is for you to givc
a ruling.

Mr. Deputy-Speaker: I am not giving
a ruling.

Shri A. K. Sen: We are really here
to assist the hon. Member. As hon.
Members know, there is a National
Development  Council resolution
which says that the law relating to
cooperation and cooperative societies
should be made simpler. That is a
different matter. It may be that all.
the States may have to legislate
simultaneously after the agreement is
arrived at amongst the States.

The reason as to why the Act of
1812 is still in operation is article
872 which continues all Acts in
operation at the commencement of
the Constitution even though some of
them may fall within the jurisdiction
either of the Central Legislature or of
the State Legislatures, as the case
may be. But that does not mean that
it becomes .a Central subject. Tt is
true that only with regard to the
Union Territories it is permissible for
Paliament to legislate. But I pre-
sume that it is not the intention of
the hon. Mover to conflne his Bill
only to the Union Territories. In
fact, the objects proclaim otherwise.

It is a question of competence,
whether as it is you can introduce it
here. Unless you amend it, I think
you cannot even give leave for in-
troduction of this Bill, because as it is,
it is beyond the competence of the
Parliament. That is the point. It
the hon. Member wants to bring a
Bill which is applicable only to
Union Territories, certainly he can
do so. That will be a different Bill
altogether.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce 2 Bill to consolidate and
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Bill
amend the law relating to Co-
operative Societies.”

The motion was negatived.

14.38 hrs..

BANKING COMPANIES
MENT) BILL*

(AMENDv

Shri Ram Krishan Gupta (Mahen-
dergarh): Sir, I beg to move for leave
to introduce a Bill further to amend
the Banking Companies Act, 1949,

Mr, Deputy-Speaker: The question
is:

“That leive be granted to in-
troduce a Bill further to amend
the Banking Companies Act,

1949.”

The motion was adopted.

Shri Ram Krishan Gupta: Sir, I
introduce the Bill.

BANK OF PATIALA MERGER BILL*

Shri Ram Krishan Gupta (Mahen-
dergarh): Sir, I beg to move for leave
to introduce a Bill to merge the
Bank of Patiala wilth the State Bank
of India.

Mr. Deputy-Speaker: Is there not
a Bill already? Perhaps there is
one.

An Hon. Member: There is a great
difference.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to merge the
Bank of Patiala with the State
Bank of India”

The motion was adopted.

Shri Ram Krishan Gupta: Sir, I in-
troduce the Bill.

*Published in the Gazette of India Extraocrdinery Purt II—Section %,

dated 6th March, 1958.
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14.39 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion
of the motion moved by Shri Radha

Raman on the 20th February, 1958
that the Bill further to amend the
}%epresentation of the People Act,

1951 be taken into consideration,

Out of 1%. hours allotted for the
discussion of the Bill, 1 minute was
- taken up on the 20th February, 1959
and 1 hour and 29 minutes are now
available.

> Shri Radha Raman may now con-
tinue his speech.

"Shri Radha Raman (Chandni
Chowk): Mr. Deputy-Speaker, Sir,
while moving for consideration my
Bill in this House, the other day I
said that it was a very simple and
harmless Bill which seeks to amend
sections 56 and 123 of the Represen-
tation of the People Act, 1951, by
adding a few extra provisions in il.
You will agree that we have learnt
many things by our past experience
and have already made weveral
amendments in this principal Act in
order to make it more helpful and
effective. Our main object in accept-
ing these amendments had been to
hold our elections to different legis-
latures as democratically and economi-
cally as possible

In a vast country like our, it is
ratner difficult to plant democratic
traditions in every sphere in all res-.
pects all of a sudden, or within a
very short time. These traditions
are gradually evolved, and allowed
10 grow. Therefore, I believe it will
take time before we achieve that
high standard that we would like
_to establish in this country. B is
with this end in view that I have
been prompted to place this small
Bill before the House for the consi-
deration of the hon. Members and
the Government.
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(Amendment) Bill
The principal Aet in section 56
deals with fixing time for polls. My

amendment seeks that there should
be a provision in that and it should be
a legal provision that the day so fixed

for poll in a constituency shall be
declared a holiday.” My purpose in
bringing this amendment is this.

Though in practice the Election Com-
mission has exercised its own power fo
have the elections held on holidays
or on days which were declared as
holidays, there is no legal provision,
and there has been a lot of difficulty
sometimes when the Election Com-
mission fixed a day which was not a
public holiday. Particularly, in the
private firms and big industrial houses,
there has been always a lot of quarrel

between the management and the
workers to find time to go to the
polls and exercise the franchise

which has, after a hard struggle, been
obtained, and which is required to

be exercised in order to have the
principle of democracy fully estab-
lished. I therefore with that this

provision be made in section 56. And
a proviso may further be added to
the effect that the day so fixed for
poll in a constituency shall be dec-
lared a holiday.

Each time there is a general elec-
tion, thousands of people have to be
recruited in oder to man the mahinery
that is required for electioms, and it
is not only on the side of the Gov-
ernment or the Election Commission
which holds the election that so many
thousands of people are required; even
the persons who contest or the parties
who set up candidates have to recruit
a very large number of people as
election agents and the like, and it
becomes very difficult, if the day
fixed is not declared a public holi-
day, to make those people come and
man the machinery, or to provide
the machinery that is required either
by tke Governmeht or by the con-
testants. In fact, insthe case of the

h] -
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Government, it is just possible that
any person who is called on duty
is considered to be on duty and he
does not suffer, but in the case of
others it becomes absolutely neces-
sary that there should be some kind
of provision in the Act so that every-
body who is interested—and in fact,
every man who is an adult and has
acquired the age of 21 is interested
in the election—may have the spare
time or be able 1o provide the
machinery or the cadre that is re-
quired either by the contesting party
or by the Government. I therefore
feel that this is a provision which
is very appropriate, and there should
be no difficulty in the Government
accepting such a provision to be
included in section 56, which is to
help the nation to exercise its fran-
chise as vastly and as widely as it
desires or as is required.

I need not say much on this subject
because the convention has been
practically established and generally
elections have been held either on a
Sunday or other public holidays.
Since this practice is alfeady being
observed, there should be no difficulty
in having a legal provision to facilitate
the work of the Rlection for the
Government as well as the parties
concerned.

Then I come to the second part of
my Bill, the two amendments. They
relate to egection 123 which deals with
corrupt practices and electoral offen-
ces. You will notice that corrupt
practices have been defined quite
elaborately; we have tried to make it
as comprehensive as possible and
included amon¥ the practices such
practices which actually were either
non-economic or were leading to bad
results or leading to some kind of
disturbance or difficulties. I am only
suggesting two more additions to be
made, and I have reasons to do so.

Firstly, I have stéen from perSonal
experience that eaxch time election is
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held, a lot
the contesting parties or by the
contestants in having long and broad
stencils cut and pasting them, thus
spoiling private and Government
walls and so many other buildings
and structures that fall within the
constituency. They are sometimes im
bad colours, or sometimes, in black~
colour, and they continue to exist
there for very many years. I think
this is a very unclean habit.

In the first general election I had
to fall in line with other people, but

I had some kind of a reaction, a very .

adverse reaction, to it, and I felt that
it did not look nice, and it did not
help at all the candidate who put up
such stencils and since it is in black
colour, it only spoiled the private
walls and other walls in the streets
and in the bazaars and made the face
of the city ugly. So, I have sugges-
ted in my amending Bill that this
should also be included in corrupt
practices. It is for all partiesg™—=d
it is to be applied uniformly, and i%
should have no effect on the results
of the election. I have seen it
myself.

Last time when I was fighting the
elections, there were many
who came to me and insisted that I
must follow the line which other
parties were following, and that these
stencils should be made or cut or
placed on the walls, but I resisted,
and I resisted it to the end success-
iully I would say. And I can say
that even today if you go +to the
bazaars and galis and lanes and by-
lanes of Delhi City, you will find
that the stencils which had then’
been plastered or engraved on the
walls are still existing, and they look

very ugly, and they do not at all ~

add to the good standard or clean-
liness of the. town or of our habits.
So, I am just suggesting in my
amendment that this should be in-
cluded among corrupt practices.

of money is spent by .

people

f
4
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Then there is another small pro-
vision in the amending Bill, and that
is this. We find that every time we
fight the elections we have to spend
a lot of money on very big banners
and sometimes the bazars roads are
too wide and we hang big banners
10 to 12 feet long. Sometimes, they
are hung with a stone or with =@
bamboo stick on both sides; and
sometimes, that stick falls down or
that stone falls down, and sometimes,
they hit the people. Apart from
this, what I find is that these banners
are removed overnight. Today, you
fix them, but some of them are
removed overnight; again you fix
them, and again you will find that
they are removed the next night. By
the time the elections are over, so
many of these things are removed; I
have myself found that many of these
have been taken away or have been
robbed away. So, it involves a lot
of money without getting much of
advantage thereby. When I say that
there will be a uniform practice, and
every party will be following the
same line, I do not see why a huge
amount should be spent on them.

On the one side, we want that the
elections must be economic, and there
should be the least expenditure in-
curred, so that even a commoner or a
person who does not possess money
or on whom the party cannot spend
much money can also stand for elec-
tions and participate in the elections;
we also want that the elections should
be made simple. So, I do not see any
reason for not accepting the amend-
ment that I have proposed. I do not
think that if these things are removed,
there will be any change or there will
be any adverse effect on the results of
the elections. On the contrary, it will
save a lot of money to the contesting
parties or that set up candidates for
the elections.

1 sm, therefore, very keen that
Government should take these three
amendments into consideration. In
support of this, I would also say that
we have passed the Representation
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of the People Act in our country on
the basis of the UK. Act. I find
that in that country also, there is a
prohibitory order against banners
etc. and there is legal sanction be-
hind such prohibitory order. I shall
just read out a relevant extract in
that connection.

The Representation of the People
Act, 1949, (UK.), which is a consoli-
dating measure, declares (i) expen-
diture for flags etc. and (ii) pay-
ments to voters for exhibiting bills
and notices as illegal pratice. The
statutory prohibition on the use of
flags and banners etc. is contaiped in
section 97 of the said Act which reads
as follows:

“97.' (1) No payment or con-
tract for payment shall, for the
purpose of promoting or procur-
ing the election of a candidate
at an election, be made on account
of bands of music, torches, flags
or banners.

(2) If any payment or contract
for payment is made in contraven-
tion of this section, either be-
fore, during or after an election,
the person making the payment
and, if he knew that it was made
contrary to law, any person being
a party to the contract or receiv-
ing the payment shall be guilty
of an illegal payment” . . . .

I have also more or less mentioned
the same provision in my Bill, as is
found in the U.K. law which we have
adopted in our country, and the back-
ground of which we have been fol-
lowing not only in regard to election
law but also in regard to other mat-
ters.

In those countries, the habits are
quite different. And the standards of
cleanliness and standards of fighting
the elections also are also slightly
different. As I have said, in ne
countty in the world is the stencil
system adopted, because it is an un-
clean thing; it costs money, and it does
not in any way add to the succese
or fajlure of any candidate. All
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parties have to follow the same line,
and there has to be a uniform
practice, and it affects all equally.
So, I would say that these amend-
ments which are of a very minor
nature should be taken into considera-
tion; they only draw the attention of
the people to something that seeks
to improve the present Act and also
minimise the expenditure that is in-
curred by every candidate that stands
for clection.

So, I feel that this amending Bill,
which, as I said; is a very harmless
one, and which seeks to make three
amendments to be embodied in sec-
tions 56 and 123 of the Representa-
tion of the People Act, should be
acceptable to Government. If this
Bill is accepted, then we shall have
a better practice prevailing in our
country, and less expenditure will be
incurred in the elections, and people
who are of lesser means or who are
of common means will also be enab-
led to take full advantage of the
democratic institutions that we have
set up in our country.

With these words, I commend my
Bill for the acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Representation of the People
Act, 1851, be taken into consi-
deration.”

Shri S. M. Banerjee (Kanpur): I
have read the Statement of Objects
and Reasons appended to Shri Radha
Raman's Bills. I do support the
first amendment in regard to the
holidays. We have been facing this
difficulty in the last elections also.
In the industrial areas of Kanpur, in
the working class areas. that is, in
the areas where the mills were
working, less than 50 per
cent, or 1 should say, 33-1/3 per
cent of the workers only could cast
their votes. So, I feel that the Gov-
ernment of India should accept this
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first amendment, or the Home Minis-
try should issue some orders by
which the polling date should be
declared as a holiday.

What happened actually during the
corporation elections in Delhi? I
remember that an adjournment
motion was sought to be moved to
that effect on that particular day,
because it was feared that the ruling
party or any party which had suffi-
cient means would carry the voters
with it by arranging trucks and
buses even without caring for the
corrupt practice or anything of that
sort, and the poor candidate might
suffer, because he would not be able
to carry the® voters in trucks or in
any other conveyance. So, this is a
matter which should receive the
sympathetic consideration, not only
of the Law Minister but of the entire
Government of India. For, we are
facing this trouble every time,
especially in those areas which are
dominated by the working class peo-
ple. The absence of a holiday has
been one of the reasons why in certain
areas the percentage of polling was
very much less than what was ex-
pected. Therefore, I support the first
amendment suggested by Shri Radha
Raman.

As for the second amendment, 1 do
not know what has irritated or pro-
voked my hon. friend to bring for-
ward that amendment and thus make
the list of corrupt practices as lnang
one. He has stated that people do 'ise
stencils or festoons. I fully reali: ®
that the walls may be spoilt If
stencils are used. And my hon.
friend has cited the position in
England and other countries and said
that nowhere in the world is the
stencil system in elections used. But
1 do not think anywhere in the world
the percentage of illiteracy is so
much. Here, a candidate has to
popularise a particular symbol or the
name of a candidate. So far as the
ruling party is concerned, you will
find that they do not give their sym-
bols, but everywhere you will find
that they give Shri Jawaharlal
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Nehru's picture, a distorted and dis-
figured picture of Shri Jawaharlal
Nehru even, because they want to
catch votes in Shri Jawaharlal Nehru's
name,

I was also one of the candidates,
and to-day, I can say I was a success-
ful candidate, for that is why I am
here to-day. And what was the money
spent by me? The hon. Member said
that a huge amount was being spent
on this stencilling business. I can
tell you that I had only three stencils,
because I fought the elections on a
meagre amount, and two or three
people were doing this on their own
accord. I never spent money on this
business; and these werg not put on
walls where it had been written
“Restricted’ or any notice was there to
the effect that anybody who did that
was liable to be prosecuted. I admit
that young boys sometimes do like
this; but, nobody spoils a building
deliberately. Can he show me any
‘building in New Delhi which has
been so spoiled. This is actually a
wrong thing and it cannot be taken
as a corrupt practice in any case.

I would have welcomed his Bill
had he brought certain basic things—
certain defects in this particular Act.
Every provision of this Act is being
smashed to pieces by the Supreme
Court every day. If you read the
judgments .of the various Election
Tribunals, if you read the judgments
of the Supreme Court and High
Courts you will find that this Act
really requires to be amended in al!
respects and a comprehensive Bill
has to be brought in in the larger in-
terests of our nation and our demo-
cratic traditions, if we want to have
elections.

So, T oppose this Bill and I would
request my hon. friend not to pres
for this. If the ruling party feels that
they need not do anything and 1f
they feel that they have got Nehruji
with them and they have also the
ideology of Gandhiji, and as long as
they are there. there is no need for
Propanganda and no need for festoons,
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no stencilling business and yet they
will win, what will happen to the
other candidates. They depend upon
these festoons. If one festoon is pro-
perly displayed, it popularises that
candidate and it is absolutely wraug
to say that this festoon should not
be used in the elections. My hon.
friend is forgetting this thing. I have
my own experience in my own cons-
tituency. He is after the stencilling
business and he is after the festoona.

I will mention what happened in
my constituency. A shameless thing
happened. Our unfortunate sisters,
the prostitutes, were taken in a pro-
cession and they were shouting
Congress ko harana khel nahin hai-
This should be avoided as a corrupt
pratice. Casteism should be avoided.
I would have really welcomed his
Bill if he attacked caste sentiments
which are generally roused by this
party or that party. But, he has nos
touched the real point......

Shri Shree Narayan Das (Dar-
bhanga): I would like to know whe-
ther the hon. Member is  accusing
any party in general at a particular
place by stating that processions were
taken of prostitutes. I would like
to point out that this is not befitting
the dignity of the House.

Shri 8. M. Banerjee: I said, Sir,
our unfortunate sisters.
Mr. Deputy-Speaker: Some other

hon. Member can say that they were
shouting some other slogan.

Shri 8. M. Banerjee: [ am sorry I
had to say this. With all the elo-
quence at my command, I do support
the first amendment that there should
be a holiday either by legislation or
through special orders of the Home
Ministry of the Government of India.
But I do feel that the other amend-
ments should be totally rejected. He
wants these things to be included as
corrupt practices. What is the cor-
ruvt practice in displaying properly
a symbo] popularising a man's name?
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Is it because a building will be
spoiled? I do not know how many
of his voters had big buildings. But
our voters had no buildings absolu-
tely; they live in huts and I do not
think they mind it if it is pasted
there.

So, I request him to withdraw this
amendment. Let there be pressure
on the first amendment which, I am
sure, this side will also support.

Shri C. R. Pattabhi Raman (Kum-
bakonam): Mr. Deputy-Speaker, Sir,
by the first amendment of my hon.
friend, Shri Radha Raman, dealing
with the public holiday, I am sure
he really means that there must be
a holiday in the polling area. The
word used is ‘constituency. If it is
80, a whole weck may have to be
declared a holiday. I am sure Shri
Radha Raman has got that in mind.
I am all for there being a holiday.

In fact, in some countries there is
even compulsion used to see to it that
people exercise their franchise. One
cannot go to sleep over his demo-
cratic right of franchise. It is very
important that people should exer-
cise their franchise; and some coun-
tries even compel people—unless they
are sick and are able to produce a
medical certificate—to go to the polls.
So, I am all for a declaration of a
public holiday for a polling area. I
do not think the word ‘constituency’
is apt in a country like India where
there are huge constituencies and
large areas, particularly rural areas.

I am afraid the second amrendment
is a bit wide. You will please note
that what he is aiming to strike at
is this, the spoliation of walls. First
of all, we will have to define what
spoiling a wall is. Supposing we got
over that hurdle, what is next? The
sponsor could stop with putting up
any election stencil over any public
or private building by any candidate
or his agent. But if yeu say, Dy
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any other person’ it is an asbolute
responsibility,. If I do not like the
face of the opposing candidate I can
see to it that some sort of stencil
supporting him is put there and he
gets knocked out.

Mr. Deputy-Speaker: The candidate
shall have to guard all the public
and private buildings of his consti-
tuency. ¢

Shri S. M. Banerjee: He will have
to withdraw.

Shri C. R. Pattabhi Raman: I am
sure he does not want it to be an
absolute refponsibility so far as
spoiling the wall is cafcerned. And,
I do not think his objection is so
much to stencilling as to long ban-
ners at different places.

There again—indicating the name
of the candidate, by whom? Is it by
the candidate or at the instance of
the candidate or on the instructions
of the candidate? Nothing is made
clear. 1 will suggest that he with-
draws the second part of his amend-
ments.

Shri Ajit Singh Sarhadl (Ludhiana):
Sir, the Bill under discussion has
two parts. One part pertains to the
amendment of section 123 of the
Act by making additions to the cor-
rupt practices; and the second part
relates to the declaration of the pol-
ling day as a holiday.

Dealing with the amendments
which relate to the addition of cor-
rupt practices, there are certain
fundamental objections to the pro-
posed amendments. I concede that
the suggestion of my hon. friend Shri
Radha Raman is very good. Certain-
ly, we must have a sense of clean-
liness; and cleanliness should be
maintained during the hustle and
bustle of elections. Yet the question
is whether the cleanliness in the
civic life of the town can be brought
by legislation—by an amendment of
the Representation of the People Act.
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Corrupt practices have got a certain
limited scope and these corrupt prac-
tices only relate to the corruption in
elections, bribery, undue influence and
such things which have got a direct
connection with the election and its
furtherance. These practices which
are unwholesome must be declared
corrupt. But whether @ matter which
pertains to the civic life of the town
should be brought in by an amend-
ment of this Act is a question which
is worth consideration,

I would say that if things of the
type which my hon. friend has said
are there, an amendment of the Cor-
poration Act or the Municipal Act
would be the best thing. The offence
of spoliation of a building, public or
private, can be punished and the
punishment can be more deterrrent
and the scope can be made wider. It
is not that we should have an amend-
ment of the Representation of the
People Act. This is the first objec-
tion to the proposed amendment.

The second is this. I need not talk
about legal terminology. I would res-
pectfully submit to the House that the
proposed amendment, as the hon.
Member who preceded me said, is
wide of the mark and widens the scope
of corrupt practices. In the present
Representation of the People Act the
definition of agent under section 79
has already been eliminated and only
that corrupt practice can be attribut-
ed to the candidate and he can be
accused on this basis if it is commit-
ted by himself or by his election agent
or with the consent of his agent or any
other person. The parent Act says
that a practice is not corrupt unless it
is committed by the candidate him-
self, his election agent or by some
other person with his consent. But
this amendment widens the scope and
says that this is a corrupt practice
even {f it is committed by his agent
or by any other person, without his
consent. It is too serious a thing on
which we are embarking and we are
creating comp'ications which, I am
afraid, may reflect on the Members to
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a great extent. I am leaving aside the
lose language of the proposed amend-
ment for the moment. It will be very
difficult. I feel firstly that a legisla-
tion of this kind should not be incor-
porated in a statute like the Repre-
sentation of the People Act. Secondly,
it is basically against the fundamental
principle which is in the parent Act
which says that under certain cir-
cumstances the candidate is guilty of
corrupt practice. Thirdly, this should
not be deemed to be a corrupt prac-
tice. Otherwise, candidates would not
be able to run for the election at all.
Even the small fixing of a mark on
a private building would be become
a corrupt practice. I do not know the
position of the Government and natu-
rally their position wou'd be that they
could not accept an amendment of this
kind. This suggestion should be incor-
porated im the municipal and corpora-
tion Acts. So, I strongly urge upon
the hon. Mover to withdraw this Bill.

Shri D. C. Sharma (Gurdaspur):
Sir, I welcome this Bill brought for-
ward by my esteemed friend, Shri
Radha Raman. I whole-heartedly sup-
port both the clauses of this Bill. I
think no objection has been taken to
clause 2. It has been said that the
days fixed for polling in a constituency
should be declared a holiday. One
hon. Member was pleased to say that
some distinction should be made
between the day when the polling
takes place in a polling station and
the days when polling takes place in
a constituency. I do not &now the
practice in the different States but so
far as Punjab is concerned, 1 know
that polling takes place in one cons-
tituency on one and the same day.
Therefore, I think this distinction
between a polling station where poll-
ing takes place and the constituency
where polling is going to take place
is artificial and more or less imagi-
nary. I think that all the sections of
this House will be happy if this day
is declared a holiday.

Mr. Deputy-Spesker: Does it hap-
pen in the parliamentary constituency
also?
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Shri D. C. Sharma: I was going %o
submit that so far as parliamentary
constituency is concerned, it was in
some ways a subsidiary election; it is
.a kind of a supplementary election
which is tied on to the legislative
assembly’s election. Therefore, if a
holiday is declared when the legisla-
tive assembly elections take place, 1
do not see the reason why the some
provisions should not apply to the pol-
ling in parliamentary constituencies
also. It has been said that ail the
elections whether they are of the
Assembly or of the Parliament should
take place on one and the same day.
It is not possible to do so. I think
there may come a time when we will
be able to hold elections to the
Assembly and also Parliament in the
same day. So, I think that distinction,
is not a very valid one.

My friend over there was talking
-about the workers. I know that some-
times the workers are not given a paid
holiday on that day and also that other
wage-earners are also not given a holi-
day. There are some schools and col-
leges where the teachers are not given
the right to go out and cast their
votes. There are all types of persons
in our country who require this privi-
lege and I hope it will be given to
them for the effective functioning of
democracy in our country. Democracy
needs all kinds of facilities and I think
this facility is needed so that the peo-
‘ple may realise the value and the
privilege of voting, so that they may
‘know that it is a privilege which has
got to be exercised.

There are some persons who said
that clause 3 could not or should not
form part of section 123 regarding
corruption. They thought that the
scope of that section should not be
widened. I do not know what they
have in view when they talk about
corruption. Bribery is corruption:
undue influence is corruption. But I
would say that anything done, say
unclean thing that is done in connec-
tion with an election, whether in the
hyglenic sense, sanitation sense or in
any other sense, should constitute cor-
ruption. I believe that no harm would
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added to section 123.

One hon. Member has said that this
is the only way in which we can make
a candidate known. Human being are
not so poor so far as resources are con-
cerned that they should have recourse
to such crude devices to make their
parties or candidates known. These
are very vulgar devices and should be
done away within our country at the
earliest possible opportunity. They
are not only vulgar but sometimes
they create a lot of class and caste
hatred and also hatred between one
political party and another. My friend
was generalising from his experience
and he is welcome to have that expe-
rience. Someeof us have fought elec-
tions from constituencies which are
conterminous with districts and we
have seen that this stencilling on public
walls is very much used to the detri-
ment of some of the political parties
in the country. I do not want to name
the parties. I have seen it in my con-
stituency and I am sure that hon.
Members will bear me out when I say
that. On the walls of the houses in
my constituency stencilled pictures of
all kinds, which do not only offend
your taste or sense of decency but the
values of life, were there, It also
offends your sense of a clean fight in
any parliamentary or assembly con-
stituency. We aim at a clean fight,
and I believe anything that goes
against the principles of a clean fight
must bé done away with. Sir, you
will forgive me if I say that in my
constituency I saw a picture—I am
very sorry to bring it to the notice of
the House—of a cow.with a gentleman
who had a sword or a dagger in his
hand as though he was trying to
slaughter that cow or something like
that. I think it is not only my experi-
ence. If I remember aright, Dr. Katju
also referred to this thing in one of
his speeches on the floor of the House.
What do you think of that? You are
using these stencilled pictures not to
popularise the candidates but to bring
some political parties into disrepute,
into bad order, into all kinds of shame
and disgrace. I do not know why we
are fond of this kind of practice.
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I would, therefore, Sir, say that this
is not the function of municipalities to
run Assembly elections, it is not the
function of corporations to frame laws
for election to Parliament. It is not
a matter of sanitation or drainage, it
is a matter of clean public life, whole-
some parliamentary functions, whole-
some parliamentary standards. I do
not think that such important things
can be delegated to municipalities and
corporations. The Ministry of Law
should therefore take notice of these
things and do something so that this
kind of thing is made a thing of the
past.

It has been said that there is no
‘harm in putting up banners. If the
principle is that everything is far in
love and war and everything is far
in elections, there is no harm; you can
do anything you like. If the ends jus-
tify the means, nothing is wrong there.
But, Sir, we have been taught to
believe that good ends should be
secured by good means, and I believe
that this practice of putting up banners
is not something which is going to
further the publicity with regard to
a candidate or to the publicity with
regard to a political party or to the
publicity with regard to the pro-
gramme of a political party.

I would therefore say that these
things which are childish, I should say,
and which show some kind of political
immaturity should be done away with.

Shri S. M. Banerjee: Our voters are
not intellectually developed.

Shri D. C. Sharma: My hon. friend
says that our voters are not mature.

Shri 8. M. Banerjee: [ said that
they are not intellectually developed.

Shri D. C. Sharma: With due
deference to my hon. friend, I may
tell him that our voters are much more
mature than some of those whom they
returned to this House. I would take
my hat off to the voters for their
shrewdness and for their hold on the
issues of public. If they had not been
mature, I think some of them would
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not have been the;-e and some of us
would not have been here. Therefore,
it is no use calling into question the
political maturity of the voters,

I would therefore suggest very res-
pectfully that all these things should
be done away with. My hon. friend,
Shri Radha Raman, referred to the
UK. Act in which provisions like that
exist. Well, it is good, because our
law is based upon the UK. pattem
and if a thing like that exists there
we are very happy for we are doubly
armed to get a thing like that done.
But even if it does not exist in UK.
or in any other country, I think we
can take a decision of this kind on
our own.

Now, there are some foreign visitors
who come to India during the election
days. I know some persons from other
countries come and watch our polling.
They watch persons who go to polling
booths. They want to have some idea
of the way in which India conducts its
elections. Of course, they are all very
happy about the way in which we con-
duct our elections, but I have met a
few foreigners, Sir, who have been
simply appalled and shocked on seeing
those stencils on the walls of some of
the cities and villages. I also submit
very respectfully that some of the
persons who come from other countries
cannot understand these banners
which are put up. Moreover, these
banners sometimes create, I should
say, some kind of controversy, some
kind of fight between one group and
another group. Therefore, even in the
interets of civic harmony, even in the
interest of civic peace, I think these
banners should be done away with.

One of my hon. friends said that in
this Act the candidates or the agents
or other persons are responsible for
corrupt practices and that happens
only when the thing is done with the
knowledge of the candidafe. 1 agree.
That is true. But I do not think Shri
Radha Raman wants that this thing
should be accepted as it is framed.
He wants that the substance of what
he has said should be accepted. I
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you want to make a change here and
there he would not have any objec-
tion.

At the same time, I would submit
very respectfully that the Representa-
tion of the People Act and the Pre-
vention of Disqualification Act with
reference to all of us are pieces of
legislation about which at least I can-
not be proud and about which I can-
not feel happy. It is, Sir, due to the
fact that we have not given as much
thought to these Acts as we should
have done. I think that these Acts
shoald be under constant revision.
They should undergo, if I may be per-
mitted to say so, a revision every year,
so that we can make these Acts as
foolproof, if I can use that word, and
as good as they should be. The diffi-
culty is this. While we are passing
these Bills, the High Courts, Supreme
Court and other courts are picking
holes in those Bills and we wake up
only when some defect has been point-
ed out in those Bills. But that is not
the path of wisdom. The way of wis-
dom lies in this, that there shou'd be
a Standing Committee of this House
consisting of the representatives of all
the parties, and that Stand‘'ng Com-
mittee should keep these two Acts
under constant revision. As time goes
on they should undergoing modifica-
tions and revisions so that hon. Mem-
bers like Shri Radha R-~ynan or some
other Member is not put to the trouble
of bringing in these Bills.

Sir, I know the fate of these Pri-
vate Members' Bills is a very unhap-
py one in this House. There was a
time when people used to think that
India was a country in which infant
mortality was the highest. Now, of
course, we have got over that on
account of better sanitation and other
things. But, Sir, so far as Private
Members' Bills are concerned, it is not
a case of infant mortality, it is a case
of general massacre. I have yet to
see in this House a single Private
Members' Bill accepted by any Min-
jster. 1 think there was only one ex-
ception and that exception belongs
® my hon friend Shri Feroze
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through a private Member’s Bill suc-
cessfully. There may be some other
lucky person, but the number of such
lucky persons is infinitesimally small.
Therefore, I should say in the end
that the House should appreciate the
spirit in which this Bill has been put
forward. The Minister of Law should
appreciate the spirit which has actuat-
ed the hon. Member for bringing for-
ward this Bill, and he should not only
give thanks to the mover of this Bill
but also should accept in substance, if
not in words, the spirit and the con-
tentions put forward in this Bill.

With these words, I support the Bill
of Shri Radhas Raman wholeheartedly,
and I hope this will make for a
cleaner, more decent and more effec-
tive democracy.

Shri Shree Narayan Das: Mr.
Deputy-Speaker, Sir, although the
Bill, as presented to the House may
not be acceptable 1o me or to the
House, it has raised a very important
point. Firstly, if it had been possible
in India to have polling on a single
day, it would be quite practical and
proper that the polling day should he
declared a public holiday. But
at present polling takes place
on a number of days. There-
fore, it is not possible, even if
this Bill is accepted, to declare a holi-
day on polling days. My hon. friend
said, there should be a holiday when
polling takes place in constituency. In
my constituency polling continues for
over 20 days and a holiday is not pos-
sib'e. Then, the hon. Member who
spoke first said that leave should be
declared in a polling area for all the
offices. That is not possible. The
courts or the government offices or the
factories are spread over a number
of areas, and the voters belong to
different offices and work in different
areas. Therefore, if a holiday is
declared in a polling area, that will be
a small area, and that would not be
of any avail. Hence, I suggest that
we should make efforts to see that in
our country polling takes place on a
single day. If that is possible, I think
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it would be better. 1 think efforts are
being made now. The Election Com-
mission has given an indication of it
and said that it would try to get the
polling work finished in ten days. At
present it takes a month or so. But
efforts are being made by the Elec-
tion Commission to amend the proce-
dure. If the amendment to the Act
is possible, it would be better. In the
‘meantime, I would suggest that every
employee, including those employed in
the courts, could be allowed leave for
this purpose. If any person applies—
a person employed in a court or under
any Authority or in a factory—when
‘there is polling in his constituency and
*when he says that he has to go for
‘the polling, he should, be granted
leave by the manager of the factory
or by the employer or by the presid-
ing officer of the court, as the case
may be.

Dr. M. 8. Aney (Nagpur): There
are police constables on duty on the
polling day. One man told me: “How
can I go? I cannot move from my
place”. There are no provisions, so
far as I know, in the Act, in regard to
this matter. Government  officers
engaged as polling officers and pro-
bably army officers can exercise that
right but not the police.

Shri Shree Narayan Das: There is
provision for police and the army. Bug
others who are engaged in the factor-
ies and who are engaged as govern-
ment officials are not free to go for
voting, either in person or by post. I
may suggest that leave may be grant-
ed to those who have not the privilege
of voting by postal ballots. My sug-
gestion is only meant for them.

Then again, another point that has
been raised by my friend is with
regard to pub'icity and propaganda
which are carried on. This Bill puts
a curb on the method of advertisement
and propaganda and publicity. We
have some experience, and there are
certain factors under the Election
Commission which are under consi-
deration at present. The points that
have been made by my hon. friend
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are there. In a young democracy like
India, it is necessary that there should
be political propaganda. We have to
educate the electorate and carry on
such propaganda as will give the
voters an idea as to how Parliament
functions, what is the right of the
voters, etc. All these things require
propaganda of an educative nature.
But at present, the propaganda that
is being carried in in our country is
not meant for political education.
Most parts of the propaganda and
publicity are limited to just nullify
the importance of a particular candi-
date although that may not be befit-
ting and proper. You will see that
most of the propaganda is meant only
to vilify others.

As has been pointed out by my
friend, pictures of cows in Maharash-
tra in connection with the demand for
Samyukta Maharashtra are posted,
perhaps by way of accusing some per-
sons as not having banned ccmpletely
the slaughter of cows or the killing of
cows. Such things are distributed
among thc electorate, and that was
only to vilify the Congress and other
parties. But I am not speaking of any
ruling party. This is a general ques-
tion in which everybody is interested,
and every party should be interested
in provisions for proper elections and
propaganda.

Therefore, I may suggest, as put in
by my friend Shri D. C. Sharma, that
after cvery general election there
should be an Electoral Reforms Com-
mittee appointed by the Government,
and in that committee the Election
Commission should be represented,
and the Members of Parliament should
also be represented. After every
general election, all the practices that
have been made and observed and
that might have been brought to the
notice of the Election Commission
should be scrutinized and suitable
amendments made.

As I said, the point that has been.
raised is that of proper method of
propaganda and pub'icity in an elec-
tion to which any candidate or any
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voter or a supporter may be entitled
to. So far as the amendment of the
section under consideration is concern-
ed, that is, so far as section 123 is con-
cerned, I should like to point out that
formerly in the Representation of the
People Act, there were two categories
of election offences. First, there were
corrupt practices and secondly, there
was a provision for illegal offences. 1
think that was good. If corrupt prac-
tices were proved, the elections were
set aside. But there are certain elec-
tion offences which cannot be cate-
gorised as corrupt practices and for
which there was punishment and in
which case the elections were not set
aside. Now, under the Representation
of the People Act, as amended, we
did not make a provision for such
illegal offences as would come within
the purview of the Act.

One category must relate to those
offences involving the commission of
such acts which, if proved, by the tri-
bunal, would result in the setting
aside of the clection. That is very
important. That provision should be
there. But for minor offences as
pointed out in the provisions in this
Bill, while I support the idea in gene-
ral, I feel that they are not such cor-
rupt practices as would invalidate an
election. But when the Government
comes forward, after considering the
report of the Election Commission
which has been presented now, with
an amendment to the Representation
of the Peop'e Act, this question should
be considered, namely, there should be
certain offences which may not inva-
lidate the election, but should be penal
offences, and if the voter or anyone
who commits such offences during the
election, he should be punished suffi-
ciently, Deterrent punishment should
be provided for them.

But, as pointed out by so many hon.
Members, if the provisions incorporat-
ed in clause 2 of the Bill are accepted
by this House, they will lead to a very
complicate position. Corrupt practice
may by themse'ves affect the healthy
conduct of elections. Supposing any
person stencils anything in the name
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of any candidate on walls of a build-
ing, it will be very difficult to find out
whether it was done with the con-
nivance of the candidate or not. So,
I do not support the Bill in its pre-
sent form. As I have already pointed
out, the importance of this Bill lies in
the fact that it has raised a matter
of very great public importance and
the Election Commission as well as
the Government should consider it.

I would like to suggest that before
the next general elections, there should
be an electoral reform committee
appointed by the Government, on
which Membgrs of Parliament and
other interested persons may be re-
presented. This committee should go
into the whole matter thoroughly, in
the light of the experience gained in
the last two general elections.

Therefore, I do not support the Bill
in the present form. The idea is very
good and I think my friend deserves
congratulations because the matter has
been put before the House and the
public. I hope the Government will
give sympathetic consideration to it.
It it is acceptable to Government, I
woul!d suggest that this Bill along
with the three or four other amending
Bills which are before the House may
ke circulated for eliciting public opi-
nion. After public opinion has been
elicited on those Bills, the House may
consider them. With these words, I
conclude,

qOOC Wo Tao Tgus : (S(orfiT):
IuTenet AERE , A faw 7 fw off TAv
THY AT &, I§ FEEeg § ¥ WA famw
A% AT e gnIg |

& «ft 7T W § TF %A & faw-
ww agwy g fw fow O difem @ 9w
Av ded B gEA e wfgt afw
& GO HAETE 1 WfQET QWA § AT o
oz & wrgan g f v ag N ANt
w ue fvd oy wfgd o
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% 919 & ag N foieeuw %
& fige T, AU F i xg WR
gRaFIAHE FH & fag 38 wHEEe
fawr orar & Sew fag A wgv § f
WTOHT I G HT qATo9@ WR TH g0
fr Tl & #h 9T g wfed) & g
ST HT WEEH § 2 TW AE & oy
wTaT § yaifa w<a § o &, gk
wTew fafrees qrge & awi} & @y
¢ o oF 7 1 ow TgET O § |
frarf AT @ Wl 9 9 AT THET WY
e & fT grw 7 g4 o gf gnt €
WX § axg & Swar # TAEg wR
HeFEW At oA &7 g9 gard aw
F T4l 7 g & fapay orar & M TS
faare w1E wrdardy 4 Y ot § 1 F
wHeraT g fF gw g A i weEr At
g o 394 I wfaay s &Y wma-
T3 @ | T aXg A & dET 1)
TEHY WIS qX oY qA@r FY AeF 7 ATH
R g fag ArF € W 99 qug
TR 9T Qs fauwd wd §, &
HaTgA § WX 39 & g9, 3 &1 I ar
FEEETIHT qF &7 7 5
TR AL g awAT THEE O
& &t ST 5o #) oY agT WA gUE
YT FATIEI R W qE
W f ® e & fag e S
s sfaay AT afer ot 3
=T § @A §T §F 7 $ qA 98 4R
Ny @Hra§ o RE SF
&eT w1fgd WX 3 fa=re w<ar wifed
fF ¥ war SrdATY FT AR § W wET AW
IHARATERIE | TG *g qwAT
fe gu Wi & Q@ T & a7 A arax
7 grar o R o g o @ 4w
i Ay waw A T G @
T & IR o % ywrc & Wt F
Wy e &7 gt § g S Y &
v g S ug § a1 waf @f @)
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§ 97 % fag Swn & e § @ s
&1 FT HF T & | T AR WA
AT &aT AT & A ) g )
ATFrIaT ® WINT 9 7 97t faww #
WK 9% af% ¢ frer Y 919 e &
NAIF AN E | R FEA FTAAA TG A
wwr foar wrg f & frelt o o WY
YA A9 AARTATH] ® AW @ &
AT TEAT § | % qg WOAT ANTH
s FFaT WX A F qTHT R
"ot aTEf FT ST @ | SfEe g
7z & fr 7 ¢ foewr &) fearg Wit o
wifs aied § e & oy W feredt
gt &t & | W qATaY & 97 W) den
t fs g oy ol T AR W
F@d W g frafa aff§wag
WAW F THFGH GEEAW AT E AR
& ATuwa gl 5 @ g arEf WY
arwa faentr o ¥ a<g area faem &
W woAY O &) gy gwa, & agwar
g fegrer qar mumr A @ &
I & G FTAT A o § Ot OF
T % wewar A7 fagr A A
W "9t qTE 1 ST Fig ag A
% A AT 4T § ITRT T qAC
wd 9 @ wew ¥ af ggd 9t
AT AT ATET § A7 FOAC A | ITHY
qU &% % fog g ok 39 9T e
¥fzw foeht forer o 7 gt SifeT oW
syfe T wreAy fasft o aEf & e
% fa=rs a1 fedt o qrf &7 A IeT-
fawrd & a1 ¥ & W g W
faes aT & awwar g fr ag e
! faraf g

WY & 47g At TEr W AN
faw ard § & 3§ w1 @l W § Afew
5t wgag & ag Ard wo § e o
o W AN Ty WK AT 6T AYER
wreft W ATaY # A 93 farelY arfeat
a1 @V T ¥ aref §, I Qe R
fag ot 37 o FAT sfaiv R €
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[zr.a"(wo. fao ag =)
feg orf <@ acg #1 faw a3 A e
wf 7 q fF 378 Swar N T ARE
oTg WX aft & 91E @ I§ IwAr v 9
s % fod da awa g )

W wimiv @® (¥ TR)
quTeqe wERY, § qHwd § 5 oAt aer
WY 999 W fada & gy AER #F;
G AT N F AT D E,
I a7 fewrn WwEe & sRoSw
# qUIT Fq F FEQ § TAT qqTAT
qEa g |

q @ 9 g gu ot g @ o
R & 7 % fyegee swfeat #5713
gRfidiwrarfr et a8 awa
g ST AETH A DA § T w1lg ) AT
TE® g OX ag A ® A LR A
o ®T @ Y It €, 99T @ R
sRAT AN T F AR A
fedy &1 79 @UE FET wW @
well AT § | NE T AT BT gU A
9 QO E AfFT I W T R
qag & woft ff Fd-FE I TR FY
A o3 39 g97 @ @ AR TR
w9z & o ik 70 v F A @ Snfed
SR AT gETE g fEgd wud & R
o fag fofas s aifed fr § ot
i 7 w2 o) gafau gy faw s )
ATE A T W AT § A AT Qg
¢ W ag AW TgT W@ &m0 gaAr
6 T & wwh g 5 ot T @ §
7Y ¢ WX g OF BT ¥ @@ o F
YWTE HIE T 7 5 a9 o A W
w1 aedfas) & &% &7 IF@
¥ N T @ AR § gk v f
W T § S § R wn afadT
A A Iea § fom & fr e Ow
o I B | uAwE § AN W A
fererr ot ag QY ferer Y oot wifed
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f& fag & sl fre oYX g9t Afaw
qY.99F § 9 | 7T 39 ¥ fq ag
T 37 fr T g & 7 W
9 92 fa@ v 7Y & gafag fard
o wEH 9 foew & a5 g6r §
a1 792 X fa@ T oF qFW @
THH § A9 T SFE FT JEIG 98T §,
# T gg T AL AT | @R
AN § AR AT NI T F I ITH
FYATEH FT TATT TGI & R T 99 57
R §Fd & W AT AT q4 A%
ghawermasd | saTgan &
WA @ T WE F ASEH are e T
feramael T agt & e T WET 92T Y
o 1 % faw fgem aw e AR
framaei ¥ g Mg aT 99 ¥ I|H
w9 7 fed §Y oy ST gai A
o afedm T & I @ 97 F e
AW A g | AfT AT FEF AT X
w0 @ fF ag N @ AR A g
weEm A oA Wi faaraet &
T AR wEE Y fad ) fow
% fesl am saar qrfeat gy &
AT §, 78 Sfaa A & o) O B
WY e 7@ Y wifgd N fr o +°y
fraqd aet gl | WA ReRT A E
TR & gra fgg 6 wf e
o & I g7} @fag g #
FT W & & N A g 6%
qf@ds aigAa & AR & S/
w1fg@

ot ®o wre i@ ( iYL ) -
Iqreqe wEET , # & faw & wwaw §
QN TF FEEH AT WA ATEAT E
qgelt a1 aY g & fe oy e @ 2an
fr v A afew wf gwree frdar @
A d qr@ gT ¢ ST WY AW
R? wroor ug ¢ e gAwiw @ e
Wt weafea @ § IR N e
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IAW et &, IAHY TTH AT FOTA
Y frmg 7Y Iy | g A
wfaaaT Tad § 895 % TV a1 AT &
a9 & fag 39 § faw I Al w7 &
FREW AT S TR s &
I AN S | e ¢ fe
ST QAR ¥ FIH! AT TF T A0 67
W @™ @ Tifed f& aawr & .
IENEATT q2 g1 § w9ar g fas &,
ZER N OReA F ot 99 § I
At F1 A TR AR w5 AT @
oY qEEi § et a9y ¥ ARy
& swfeat av weateat dan gt § o
37 G« T A 3 w7 A A By 17
A & O @ AW IF A/ I qrA
qT G @ FT AT AT A3 AT
wae fFar J13 Ay ag fawas T Y
gFdr | wfywa< qag g5l 7 gaar
faum ol & gegl 4 ™ | B
A oy ¢ e difaew fomieam fas
& w7 weafeat @ wh § o wTw
FE-TLY FfoATEaY BT GTHAT FIAT AT
® 1§ U3 IRTERT A ATRATE | A
TR §aq 7 ur @ fgawe 3w
¥ I AT OP 4, IR 0F AfE &
T qF foban | TR aET A a1
I femmr et fear d o dfFa
ag e BY & AT a7 | I A
IR FHE 9T T @A F74 G I€ IFA
*T & F5 g o oqrg A A AW
W FT UFE g7 &7 faar | AT 9w
J qaT AT R By w7 wIEH W A
HT gwaT A I FH ) fwar | Afe
wfF ag 3¢ gl ¥ G a1
tafan ag v @ w7 frar mm
wrr fax § awfy gure w7 fray
FlaT aY W TH HRA Y T A,
THRA T T S 1E AT AATE

FAQ qH AT ST IA AT A
aTE A s wrfgd o f oA AT T
381—LSD 7.
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off 7 I & sarfeers A 3 & gAY
56 W FT GG QAT E | AT &
fer gy dAr wrawmw ¢ A
fe o w7 felt sTeER &
sHaT AR Sw fmgfra@r at
IaE IaNr e o fr faeer 2
a8 faeft Wik @Y ag &q@r & Twar
39 faq w7 awar & € wwr 9@,
A I AT W7 | OE g F W
¥ fov g & At ag e X awr d
O g qHE A AE g

T ag ¥ aga ¥ wHATh N W
¥ FT7 F@ & ITET qAIT ) O
saeqT A 9fed R 9 A ¥
areT § I I far g faadr
w1fEd WX 37 e g@T @ & wreet
T 9T FIH FL W W AT FW AN
T T & 1 A oA @ A gf
qAfgew & 7@ 9T aga wAwT ¥
¢ o geiEETd wY fed ae fya
aFy T T oy Wty R AW A
TG {7 AW aw G dfeT QAT AN
uTe At ¢ f ufuw & afus S
N ww fad I | W §HE WX
gt o smaeqr A g€ v« afomw
g 1w gy 7 Ay wE A I Any
g g fF oY WTaEE Yo AT Yo wfa-
o 31T ¥R &, 39 97 0 wfawa
qg §hT | TN waeqr & faa g
fom w® & g9 @ @ gH o
aga IE ¢

a3y wrd ot sfATTme g o @
T frdw fear & 1 & www g fw
gr @1 I W A § A
o fear a1 W AW FT TEA W
fry w1 fadry fear 8 1 & A9AAT §
fis w1e soft qaer #eTe A 5T A
arz & sy wEEg A I wTrEear

N oA TG )
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e = & ft ggr fadw
fear war | 3few §F Fgm AT
fe sowe @R IEfER @2 g I
¢ f& wagmam #Y qar A€ 9war fE
®HH @7 T § | TH wEedr #
AT IFNEATT AE-AR e § waq
A 1T o fagward feast swar
* AT A @ Y AT AT I AR
® qreTa % g 1 ar oy feafq &
favoe T AEEE & 1 WL -
®TT COHT T FT AT qMEAT &A@
IR 4 JAeqT FO Arfgd B
T Nfew @uw & ow o9 Tg qE
W@ T qIfe 39 I IEEAT WO
9 ST TT q%F 6 HAZTATHT T
IAF AT § FEHT & aF | T THT
¥ O (I T 9 AR AH
qifgd  alft A 9= 9 R Re-
T IefRa &S g7 & | ug saAedr
& A a@ fETd Ov g ST
T AT |

# wrgat § & @ fa=r § og awnvw
s feg ol | & @ 3y W gux
W gumT ATEAT 97 97 F ¥ faw
afcfy & amge &1 wafed a8 qumar
ax AT WA WERT WA faw A
I GAG T AT W QA @ W qH
BT 39 X qFF W W ATHH ¥ )
19 T QY a9Y 9 3 fa= 9 o« e
AT F § 7 QWG Al wwew
AW WYA  ATATATHT WNT qAqT
% W I A AG W JET &R
& wx faw ¥ sfea swrew feg o
§ quwat g 5 @ awT W sunw
frdas wr@w ¥ gEEE @ e
aft ag s g "war g
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™ U=l & qra & »ff T oy S
Y auré [T § fF SN 5w I FT
faar w9 ST W e &1 9H
™ WX wrefvg fear

Shri Achar rose—

Mr. Deputy-Speaker: I am afraid,
Shri Achar has made up his mind very
late.
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Shri Achar (Mangalore): I will not
take more than four minutes.

Mr. Deputy-Speaker:
it is too late.

The Deputy Minister of Law (Shri
Hajarnavis): Mr. Deputy-Speaker, I
hesitate to do so but I must state that
I oppose the Bill. My hesitation arises
from the fact that no less a person
than Professor D. C. Sharma has
accused the Government of infanti-
cide of Private Members’ Bills. I
stoutly deny the charge. But in fair-
ness to him I must disclose my own
personal feeling—what he regards as
probably death of a Bill, my own per-
sonal feeling is an optical illusion. T
am sure he must have witnessed some
of the tricks of magicians where a
live person is brought on the stage and
cut into two.

I am sorry

Mr. Deputy-Speaker: He can do
that himself,

Shri Hajarnavis: I did not know
that among his many achievements

this was also one. As he knows well,
no good Bil], like a good word or deed,
is ever wasted. It may be that a pri-
vate member’s Bill is spirited away
by magic and brought in new garb as
a government Bill but the private
Members do not get the credit; the
recognition for their devotion and for
their study which they deserve. If
that was the charge made, probably I
will consider whether I may not plead
guilty to it. If anything is said, either
during discussion here or if any mea-
sure is brought in this House or else-
where by a private member, I can
assure him and I can assure everyone
that Government takes it very seri-
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ously into consideration and then in
all probability brings it as their own
Bill. I must, before I leave this point,
thank the hon. Members who, in spite
of the fact that they get very little
encouragement from us, do their duty
to this House and to the country in
drawing the attention of the Govern-
ment to the many important problems
which arise, and I hope that we will
continue to receive the same kind of
co-operation from them in spite of the
fact that we appear technically to
oppose them.

As regards the first point, the Bill
says that there shall be a holiday.
Shri D. C. Sharma baseg his speech
in the House on the supposition that
it is going to be a paid holiday. The
Bill as introduced in the House does
not say that what is provided is a
holiday with pay, and advisedly so.

Shri M. L. Dwivedi: Holiday means
holiday with pay.

Shri Hajarnavis: If it is a holiday
with pay, he would probably meet
with the initial difficulty that it would
involve expenditure from the Conso-
lidated Fund and he would have to
take certain preliminary steps before
we proceed to consider this Bill. After
all, this holiday which would be a
statutory holiday would involve Gov-
ernment—at least Government, in
certain expenditure. If that is so...

Shri M. L. Dwivedi: We observe
the 26th January as a public holiday
and Government certainly incurs a
large expenditure in that holiday.
Similarly, the election is also a natio-
nal holiday, once in five years, and
some expenditure may be involved,
but I know in tour and several other
matters large sums of money are being
spent by the Government on officials
in the election machinery.

Mr. Deputy-Speaker:
different thing.

Shri M. L. Dwivedl: Similarly, a
holiday is necessary because the voters
cannot exercise if they are Govern-
ment servants.

That is a

(Amendmedt) Bill

Mr. Deputy-Speaker: Not a new
speech now.

Shri Hajarnavis: I am not suggest-
ing this cannot be done, but if it is
sought to be done by this Bill, then
it becomes a Bill in which expenditure
from the Consolidated Fund would be
necessary. If that is the nature of the
Bil], then . . .

Shri M. L. Dwivedi: 1 ask whether
they provide from the Consolidated
Fund for the 26th January or any
other day which is a public holiday.

Shri Hajarnavis: It has a statutory
backing.

Mr. Deputy-Speaker: That is a
different aspect. If Shri Dwivedi
recognises that that would be a differ-
ent thing, then this thing can proceed.
That is the point that is being made.

Shri Hajarnavis: So far in prac-
tice by executive action in the polling
areas all the Government offices are
closed. As 1cgards commercial and
industrial concerns, whether private
or public, the Election Commissioner
appreciate the difficulty of having a
closed holiday for all the workers.
What they have done is to request the
employers’ organisations and other
authorities to give reasonable facilities
to the workers in these undertakings
to cast their vote without being made
to suffer any loss of wages. It has also
been suggested, and I will draw the
attention of my hon. friend Shri Ban-
erjee to this portion, that if in a par-
ticular establishment a substantial
portion of the workers apply in
good time for a substituted
holiday on the polling day, a holiday
in lieu of another to which the
workers are entitled, the management
should agree to such an arrangement.
These arrangements have been work-
ing quite satisfactorily and no com-
plaint has 30 far been received.

Shri 8. M. Banerjee: Those orders
are there, but suppose a mill is run-
ning on three shifts—that can only be
done if there is one general shift; they
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vote on a Saturday and compensate
the lost hours on Sunday. Where there
is shift duty, it cannot be done, unless
it is declared a holiday.

Shri Hajarnavis: The Election
Commission says that so far they have
not received any complaint that the
right of actual voting has been denied
because they have not been given any
holiday. What the Members have
indicated at the most is a possibility of
such interference, but nothing has
been placed before the House or men-
tioned here to show whether in fact it
interferes or not.

Shri M. L. Dwivedi: If the Election
Commission has failed to observe
certain things and if the Members
have known from personal experience,
shall we not take a lesson?

Mr. Deputy-Speaker: Now, the hon.
Minister is not yielding.

Shri Hajarnavis: I merely suggest
that what has been said is a mere
possibility; no concrete case has been
quoted in the House so far in the
course of the debate to which I have
listened very carefully.

Shri S. M. Banerjee: He did not file
an election petition. Otherwise, he
would have mentioned the point.

Shrl Hajarnavis: Then, the other
question would arise whether if it is
a paid holiday, which has to be paid
for by Government or by the com-
mercial or other industrial concerns,
this would not be the only election
in which a holiday would be justified.
If the same electorate goes to elect
members for another authority, say,
corporation, or any other authority,
would there not be justification for
having a holiday for each election.

An Hon. Member: This is only for
the general elections.

Shri Hajarnavis: The question then
would be whether the industry or
Government would bear the expendi-
ture for the whole day, merely
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because half an hour or one hour is
required for voting. I do not think
that with the present arrangement
that the Election Commission is
making whereby it is making it easy
for the elector to come to the booth
and cast the vote, it will take any-
thing more than two hours. We can
probably still improve the arrange-
ments in that direction.

" 'Shii M. L. Dwivedi: May I submit

once again that in some places the

election booth is about five miles
away, and it takes two hours even to
walk to the polling booth?

[

Mr. Deputy-Speaker: Order, order.
When the hon. Minister is not yield-
ing, the hon. Member should not con-
tinue.

Shri Hajarnavis: So far as the rural
population is concerned, I do not think
this Bill is going to affect them at all.
There is no question of a holiday so
far as the rural population is concern-
ed. The question merely relates to the
facility which is to be afforded to the
electors in urban areas.

Shri Shree Narayan Das: So far as
they also are concerned, the courts
are not closed; therefore, the voters
are not free to vote.

Shri M. L. Dwivedi: They work in
the fields also.

Shri Hajarnavis: I have already said
that so far as Government offices in
that area are concerned, they are
always closed by executive orders.
Therefore, there can be no complaint
on that ground. The question is whe-
ther there should be @ statutory
foundation for a public holiday. That
is the simple question which we are
considering.

The question is whether the expen-
diture that would be involved in
having a number of holidays would
be justified in the light of the actual
time which is required for the voting
itself. There is a complaint already
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that we are enjoying too many holi-
days. Are we going to add to them?
I might inform the hon. Mover that in
the UK. no holiday is given on the
election day. I have myself seen that
in the urban areas people who work
in private firms etc., that is, private
servants, go and ask their employers
permission to go and exercise their
right to vote, and no one has ever
been prevented from voting.

Then, there is another class of
workers who will be affected, namely,
the class of workers who are paid
according to piece work. Why should
the establishment in which they work
be closed so as to deprive them of thé
opportun‘ty to earn theit income dur-
ing the whole of the day because there
is an election? If they say they will
like time for voting, they would go
in the early morning and vote and
then come and work in the factory,
should we refuse it? Why should the
factory be closed; when we are all
interested—I am addressing this to
Shri S. M. Banerjee in particular—in
increasing production, should elections
be regarded as a good ground for
closing all the commercial and indus-
trial concerns? Government do not
think that it is justified and they feel
that the present arrangements are
quite satisfactory.

As regards the second point, my
observations on that part of the Bill
have already been anticipated by my
hon. friend, Shri Ajit Singh Sarhadi,
and Shri C. R. Pattabhi Raman, who
are able lawyers. They are right, in
my opinion, in pointing out that the
subject-matter of the Representation
of the People Act is the holding of
free and fair elections. All that the
Representation of the People Act will
ensure would be that as a result of
the activities of the electoral appara-
tus which is erected, people’s political
choice would be reflected in the result
obtained, uninfluenced by financial or
communal considerations. That the
process of election shall be free and
fair is the subject-matter of the
Representation of the People Act and
the provision in respect of corrupt
practice in particular.

of the People 4930
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Here, the objection that is being
taken is the objection to the dis-
figurement of the walls. That is to
say, the objection is aesthetic rather
than electoral. It is to the manner of
communication rather than to the
communication itself. I submit that
if the observations of Prof. D. C.
Sharma and my hon. friend, Shri
Amar Singh Saigal are true, they
reveal indeed a deplorable state of
facts. But, the objection is more to
the content of what is written than
to the manner in which it is written.

Our Constitution guarantees—and
even if it did not guarantee it would
be a matter of essence of free elec-
tions—that there should be the greatest
amount of freedom of expression. And,
freedom of expression would mean
not only freedom as to what 1s said
but also as regards the media through
which it is said. The word of mouth
may be used; visual representation
may be used; you might print it; you
might write it in the sky; you may
speak it on the loud-speaker. If the
essence of what is being said is not
objectionable, the fact that you say it
in a particular manner is not objec~
tionable at all unless, of course, the
manner is anti-social. Shri Ajit Singh
Sarhadi was quite right in saying that
if the banner is an obstruction o the
traffic, if it is indecent, if it affects the
comfort or safety of the people who
live in the locality, then, surely, these
grounds of objection shall be looked
into by the Municipality or by the
District Board. You are objecting to
it not because what is written is bad;
you are objecting to it because it
affects the health or the safety or the
movement of the people of that
locality. So stated, the qQuestion very
properly falls within the sphere of the
local authorities. It can come within
the sphere of electoral offences only
it what is being done is to transgress
the limits of contesting a free and fair
election.

If I have a house and if on the
walls of that house 1 write an appeal
of Shri Radha Raman and wrife that
in & manner I choose, what is the
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offence committed? It is my property.
I may print a handbill; I may put up
a board. I might say that so far as
my walls are concerned, on those
walls, I will write that I want every
elector to vote for Shri Radha Raman.
Even though it might be regurded by
some as disfigurement of the wall—
some may regard it as artistic—what
is wrong in it? It is the inherent
right of property of a person that he
can use that property in any manner
he chooses, provided he does not
transgress any law. It is a right
which is guaranteed to him by the
Constitution. So long as what he
does is not anti-social, so long as it
does not affect public morulity or
health or safety or it is not one of
the grounds on which the rights of
property may be curtailed, so long is
he entitled to the right to property.
He is also entitled to the right to the
freedom of expression.

12, therefore, we suggest that if a
person writes only on the wall of his
house that we should vote for Mr. X
he commits a corrupt practice, it is
something which is entirely foreign to
the subject of corrupt practice. I can
say by word of mouth, Vote for X; I
can print a pamphlet saying, Vote fcr
X; I can probably escape the provi-
sions of this Bill if I put up a board
on the wall which I can remove, say-
ing Vote for X. But, I cannot write
it on the wall of my house. It is
something which, to my mind, is not
quite logical. That being so, so long
as a person writes on his own house,
uses his own property, he is free to
do so. The Constitution guarantees to
him the right to do so. So far as
writing on others’ houses is concern-
ed, any lawyer will tell my hon.
friend, Shri Radha Raman, that he
commits the offence of trespass, if he
is doing that without the consent of
the owner of the house, damage the
house, so that if any hon. Mewmber of
this House finds that some cne has
written on the wall of his house with-
out his consent, he is liable to be
proceeded against in a civil court and
he will be able to clkim demages from
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the person who causes damage to his
property. If people allow others to
exhibit their political opinions or pre-
ferences on their property, surely we
must leave it at that. Therefore, Gov-
ernment did not think that ihere was
anything to be gained by acccpting
this Bill before us. That being our
position, I request the hon. Member to
withdraw the Bill.

So far as the other suggestions
which are made here and which the
hon. Members intend to make, I may
point out to them that the Election
Commission at frequent intervals calls
the leaders and representatives of all
the parties and at various stages they
discuss the suggestions made by the
Election Commission or the cther
parties. It is a body established under
our Constitution and it 1s the final
authority for holding the elections. No
complaint has so far been made either
here or anywhere else that the Elec-
tion Commission has disregarded any
suggestion which any Member regard-
ed as valuable. I find that i1 most of
the discussions which the Election
Commissioner holds with the various
parties, near unanimity is reached on
all the points and I am quite sure
that this practice will be continued by
the Election Commission and that it
will continue to receive the full
co-operation from the various parties
which it has so far received.

‘Mr. Deputy-Speaker: Shri Radha
Raman may take two or three
minutes.

st Tar ™ SwTsRw Wy,
A7 aga @ ¥ o wEw ¥ faw
g4 | IR 9g wafa W ¢ fe g
fawr s & W @ T o enfew
N & o7 927 ¥ gEL AT FEey
7 onfee fear & ag g Y & st
WH @A g@ & aWwar g, a7 f
R ATaw e ot A = T v
¢ R @ few # wifex & arw v
& ¥ Sur fe g A wfsfraw
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fae F AR H QAT & | WAY Wy A
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The Bill was, by leave, withdrawn.

16.23 hrs.
INDIAN FIRE-ARMS BILL

Shri U. C. Patnaik (Ganjam): Sir,
1 beg to move that the Bill to con-
solidate and amend the law relating
to arms, ammunition and military
stores be referred to a Select Com-
mittee consisting of the following
Members, namely, Shri Mahavir
Tyagi, Sardar Amar Singh Saigal, Shri
Bhakt Darshan, Shri Narendrabhai
Nathwani, Shri Jagan Nath Prasad
Pahadia, Shri Shraddhakar Supakar,
Shri Radha Raman, Shri Raghunath
Singh, Shri Ram Garib, Shri Ajit
Singh Bhatinda, Shri Raghubir Sahai,
Shri Deen Bandhu Parmar, Shri
Diwan Chand Sharma, Shri K. P.
Kuttikrishnan Nair, Shri M. Thiru-
mala Rao, Shri L. Elayaperumal, Shri
Jaganatha Rao, Shri Radha Charan
Sharma, Shri K. G. Wodeyar, Shri
Bada Kumar Pratap Ganga Deb
Bamra, Shri N. Keshava, Shri Naushir
Bharucha, Shri Satis Chandra
Samanta, Shri Pramathanath Baner-
jee, Shri M. S. Sugandhi, Shri Hem
Barua, Shri Motisinh Bahadursinh
Thakore, Shrimati XKrishna Mehta,
Shri A. M. Tariq, Sheikh Mohamimad
Akbar, Shri P. K. Kodiyan, Shri X. K.
Warrior, Shri A. E. T. Barrow, Shri
Dinesh Singh, Shri Subodh Hansda,
Shri Rameshwar Sahu, Shri M. L.
Dwivedi, Shri Shree Narayan Das,
Rani Manjula Devi, Dr. N. C. Samant-
sinhar, Shri Baishnab Charan Mullick,
Shri Krishna Chandra, and the
Mover, with instructions to report by
the end of May, 1959.
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Shri Raghunath Singh (Varanasi):
What about the Minister?

Shri U. C. Patnatk: I beg your
pardon. I consulted the hon. Minis-
ter in charge. He is also moving for
another Select Committee. The pro-
visions of the Arms Act as proposed
by him and the provisions of the
Indian Fire-arms Bill as proposed by
me are somewhat different in scope.
So, it is necessary that I will have to
move this motion with the gentlemen
who have given their names and their
consent, and then abide by the
decision of the House. I am to sub-
mit that apart from those friends who
have given their consent to be on the
Select Committee, there are many
others who are interested in the sub-
ject. Probably they prefer to speak
and, therefore, I have not added
their, and some others’ names.

Mr. Deputy-Speaker: Those who
have given their consent have forgone
their right to speak?

Shri Raghunath Singh: I shall seek
your permission to speak.

Shrimati Ila Palchoudhuri (Nabad-
wip): I would also like to speak.

16-26 hrs.

[Surt Mo#HAMMED IMAM in the Chair}

Shri U. C. Patnaik: Mr. Chairman,
while moving this Bill for considera-
tion of the House, I would make a few
submissions about the Act which is
subsistent today, 11 years after free-
dom. That was the old Act of 1860
which was revised in 1878. You
remember history tells us of our first
war of independence which foreign
historians call the Indian Mutiny.
After that war of independence, the
Britisher tried two methods of sup-
pressing the Indian nation; for dis-
arming the Indian nation and making
it impossible for another rebellion of
that kind. On the military side, they
had some committees,—the Eden Com-
mittee and others—which took zffec~
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tive measures whereby the army was
so re-organized that a rebellion was
impossible. In the army reorganiza-
tion concepts were introduced like the
so-called martial races and non-
martial races, martial classes and non-
martial classes, martial areas and
non-martial areas and so on. Then
the Indian officers were relegated to a
minor position—Viceroy’s Commis-
sioned Officers. The Indian Officers
were removed and the Viceroy's Com-
missioned Officers were introduced, to
be a liaison between the young British
officer on the one hand and the men
on the other. Various other methods
were adopted whereby it was sought
to ensure that no future rebellion
was possible. A

On the civilian side, as was referred
to in the debates of 1919, the purpose
of the Britisher was to see that there
was no scope for trouble from the
civilians. So, the entire nation was
disarmed except those who were the
henchmen of the Britishers, who were
their camp-followers and who were
prepared to do anything against the
country for the British rulers. That
was the time when the Indian Arms
Act was passed. It was in 1860 and
that Act was so formulated that
Indians would be disarmed for all
time to safegugrd British strangle-
hold over this nation.

I would refer only to one sentence
from what Mahatma Gandhi had said
during his lifetime. He said:

“Among the many misdeeds of
the British rule in India, history
will look upon the Act depriving
the whole nation of arms as the
blackest”.

The Act was thus passed in 1860
and revised in 1870. There were
some minor revisions in 1919 and so
on. But I need not trouble this House
about them. The entire purpose of
the Act was to disarm the entire
nation. Rules were framed under the
Act. Then, there were rules in 1879
and again in 1909. Then, in 1818,
there was a resolution by the hon.
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Member, Shri Kaparde in the Central
Legislature and it was supported by
Sir Surendranath Bannerjee and the
late hon. V. J. Patel and others. They
wanted a relaxation of the Indian
Arms Laws clause, making them
analogous to those in other free coun-
tries. The then Government did not
agree to it. Some rules were, how-
ever, framed in 1920 and 1924, In
these rules, there was just a little
relaxation. One relaxation would be
of great interest to this House, viz.,
members of the Central and State
Legislatures were granted exemption.
for having arms. That was in the 1924
rules.

After attaining freedom, we had not.
thought fit to change this outmoded
law, which had been calculated to
disarm the whole country especially
the patriotic elements. All that we
did after freedom was that certain
changes were made in the rules by an
order of the Government of India,
dated 28th April, 1960. The exemption
clause—section 27—was rather tighten-
ed. Some of the exemptees were
removed from the list; members of
the Legislatures who enjoyed exemp-
tion from arms licences since 1824
were removed from the exemption list
and there were only a few classes of
exemptees, e.g., ex-rulers, members of
their families, their aides-de-camp and
80 on; they were allowed to continue
as exemptees. Except for this retro-
grade step, the law is still continuing
today as it existed before.

In the meantime; in 1950-53, the
then Speaker of this House, Shri G. V.
Mavalankar, gave a lead to the ~oun-
try by organising the National Rifle
Association and having annual com-
petitions. He began with Delhi and
then Bangalore, Ahmedabad ind
so on. In Delhi, there were com-
petitions sometimes in 1851 to 1953,
which were attended by Members of
this House. There was great enthu-
siasm aroused and that was the time
when we all felt that the outmoded
laws should be changed and that Gov-
ernment should do something to
encourage the rifle organisation and
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‘help the training of our youth in
marksmanship and discipline. In
1953-54, a number of activities showed
themselves in this House. There was
.a Resolution moved by about 70 Mem-
.bers of the then House that in order
to train the youth of the country,
rifle organisations should be encourag-
-ed by Government. The hon. Mem-
.ber from West Bengal who is in our
midst today, Shri S. C. Samanta,
moved an amendment, supporting it
but giving it a slightly different turn.
The resolution was accepted by this
House in 1954 and since then, Gov-
ernment has been giving some support
1o the rifle organisation. Our Home
-Minister himself is the President of
.the organisation and there is an
-attempt to spread the organisation
-throughout the country.

At that time, Shri Tyagi, the then
Minister of Defence Organisation,
evolved a scheme for civilian rifle
training in the whole country and he
.gave indications to all the States of
-his offer. But the States have not
followed up the efforts made by the
- Defance Ministry who offered ‘303 and
22 rifles and the necessary ammuni-
~tion at cheap rates. But on account
-of various difficulties that could not

be done.

At that time I had also introduced
.a Bill to give some exemptions under
the Arms Act. I introduced in this
House Bill No. 49 of 1953 whereby I
wanted that the Arms Act should not
extend to certain categories of persons
e.g., Members of Legislatures, mem-
.bers of the Home Guards, officers of

.gazetted rank, Territorial Army, civil

defence organigation and so on. I
‘wanted also a provision for registra-
tion of arms. 1 also provided in the
Bill that the rules under the Act
-shall be laid on the Table of the
House, as State Governments had been
.framing executive orders of different
‘types in pursuance of rules which
also were not properly publicised.
-

There was a discussion and very
-many members Trom both sides nnt
* ]
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only took an active part in the dls- .

cussions on my Bill and supporied the
measure but they also went much
beyond it, and they said that not
only that amendment but very many
other changes should be adopted and
the outmoded Arms Act should im-
mediately be scrapped and a new
Act substituted, which shall be com-
mensurate with the needs of a free
country, not based upon suspicion
but based upon a positive approach.

The Bill was discussed on the 26th
March, 1954 and 9th April, 1954, and
the House resolved that the Bill be
circulated for public opinion. At that
time the then Home Minister gave
an assurance that public opinion will
be called for from the whole country
not merely on the limited scope of
the Bill that I had introdaced but on
the entire Act. It was referred to the
whole country so that people could
give their opinion about proposed
changes in the- entire arms laws of
India. As per the resolution of this
House the extracts of proceedings
were also circulated to all the States
and about 30 sets of opinions were
received from different State Govern-
ments, incorporating their own views
and also incorporating the views of
High Court judges, District judges,
senior- officers, Bar associations, Mem-
bers of State Legislatures and others.
A number of opinions, hundreds of
them, were received and they were
again codified or summarised by our
Secretariat and placed on the Table
of the House from time to time,
After these opinions were received,
“which covered practically the entire
Act itself, there was a discussion in
the House on the 10th December,
1954,

The hon. Minister gave an assur-
ance on 10th December, 1954 that
Government would be bringing a Bill ™
to change the entire arms laws of
India. Several hon. Members have
since been tabling questions in the
House. as to when the new Bill would
be coming, and ultimately the new

1



4941 Indian

Bill has come during the last session.
The hon. Home Minister has intro-
duced the Bill. Though he has not yet
moved for the “next motion”, we
hope it will be moved soon. I con-
gratulate the Home Minister and his
Ministry for they have introduced a
Bill wherein many of the rigorous
provisions of the old law have been
sought to be rectified. But, still there
are so many other aspects that have
to be considered. In view of the
lengthy discussions in the House
during the three days I have refer-
Ted to and in view of the various opi-
nions that have come from the differ-
ent States and from legal luminaries
and other individuals and organisa-
tions from all over the dbuntry, cer-
tain changes have to be made in the
arms laws, and probably the scope
of the Government Bill and of the
present Bill has to be reconsidered.

Here, two Bills have been intro-
duced. I do not take much credit
myself. I give all the credit for my
Bill to the gentlemen and to the or-
ganisations and to the Government
that had given opinions in 1954. It is
practically on those opinions thatmy
Bill has been drafted. Almost simul-
taneously, the Home Ministry has
drafted a Bill. I do concede that it is
an excellent Bill. It is based on the
provisions of UK. and US.A. where
they are very liberal about weapons,
but then we have to take into con-
sideration both sides of the question.
We have to consider the liberal
grant of licences, lesser punishments
and all that on the one hand, and at
the same time, we have also to con-
sider the necessity of law and order
in the country.

I would not draw comparisons with
the other Bill. I need not anticipate
the provisions of the other Bill just
at present except to say that it is a
good Bill but that it requires new
orientation to fit into our national
requirements. I would now simply
state a few points to which I have
given some prominence in my Bill
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As I stated just now, it is very
much based on the discussions in the
House and the opinions received
from others. It is to meet the require-
ments of a free country and at the
same time to see that arms and am-
munitions, particularly those of a
dangerous type, do not easily get into
the hands of reactionary elements,
anti-social or anti-national elements,
because that is also a point that we
have had to bear in mind in recent
years. We are finding by experience
that on account of this outmoded
Arms Act, patriotic citizens, bona
fide persons who require arms and
ammunition do not get licences; if
they get licences, they do not get
arms and ammunition freely or
cheaply. At the same time anti-
national or anti-social elements are
finding it easy to get the wmost dan-
gerous type of weapons.

You read in the papers every day
of bombs, of bomb explosions here
and there even in a city like Delhi,
the metropolis of the country, with
your police and military forces, and
there is no check, no arrest, no ac-
tion, nothing whatever. You read of
explosions with a view to sabotage
railway lines or to kill innocent per-
sons, in crowds and otherwise, These
things are going on. You read of
dacoit gangs and we are not able
to control them, gangs which are
using not the ordinary 0°12 bore
guns but more serious weapons—
0-303, bren guns, sten guns, hand
grenades, rifle grenades and so on.
This is the position in our country
today which any arms law must take
into consideration. You have got to
ensure that anti-social elements,
those who are a danger to the
country, those who by a single bomb
can destroy a number of innocent
lives or destroy property, do not get
weapons so easily as they are doing;
on the other hand, we have got to
ensure that people who are law-abid-
ing citizens do not find it difficult
to get weapons. We have got to sce
that those, whose antecedents or
whose inclinations do not disentitle
them, get the proper facilities to get
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licences and get weapons and ammu-
nitions also.

I have suggested that in the case
of one category of weapons, that is,
the dangerous type of weapons,
bombs, hand-grenades, military type
weapons, the automatic or semi-auto-
matic or autoloading weapons and
“gangster” weapons, as far as possi-
ble, they should not get into the
hands of dangerous e¢lements. Unlike
the Government Bill which provides
the same punishment in respect of
these dangerous weapons as for ordi-
nary crop protection weapons as well
as even knives and other things in
declared areas, I have provided the
maximum punishment in the case of
these dangerous weapons. I have pro-
vided that no licence can be granted
for these—what I call—“prohibited
weapons.” I have also tried to change
the criminal procedure to this extent
that bail may not be given in cases
where prohibited weapons are posses-
sed or used.

I want that as far as dangerous
weapons of any kind are concerned—
and I respectfully submit to Govern-
ment that they should also have that
approach—deterrent punishment shall
be provided, and action should be so
facilitated that none of the dacoit
gangs and saboteurs get these wea-
pons easily or venture to use them
for fear of the punishment and other
liabilities involved.

Regarding the other weapons, I
have suggested that there should be
two categories; one category, name-
ly, the ordinary 12-bore (smooth
bore) guns, the .22 bore rifie for
shooting practice, and muzzle-loaders
should be given to people more easily
than the higher-bore rifles, pistols
and revolvers. In every case, how-
ever, normally, the antecedents of
the people or the applicants are to
be considered, and it should be en-
sured whether they are lunatics or
not, because if they are lunatics, they
cannot be given; it should also be
ascertained whether they have been
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convicted for serious offences against
property or person. That is a com-
mon reason for refusal. As far as the
higher bore rifles are concerned, that
is, rifles with higher than .22 bore,
and revolvers and pistols, I have sug-
gested that they may be refused also
on some special reason, but then the
person to whom they are refused has
the right to appeal, and has the right
to get a copy of the order and to ap-
peal against the order refusing the
licence, to the next higher authority.

Mr. Chairman: I hope the hon.
Member will conclude soon. How

much time will he take?
L §

Shri U. C. Patnailk: I shall take
another twenty minutes, if I am per-
mitted, because we are changing -a
law after nearly eighty years.

Mr., Chairman: I think the wusual
time permitted for the Mover is half
an hour, If the hon. Member wants,
he can take another five minutes.

Shri U. C. Patnaik: I am sorry; I
may find it difficult to conclude so
soon. I would take at least the ten
minutes that remain today, and a lit-
tle more if you would permit me.

Mr. Chairman: I think the matter
will be thrashed out in the Select
Committee if it comes into being.

Shri U. C. Patnalk: I should not
anticipate what Government will say
in regard to the Select Committee; it
all depends on the Government's
desire.

To continue what I was saying, I
have tried to divide arms into three
categories, but it is not all arms, but
only fire-arms. To that extent, I have
adopted the American Fire-Arms Act
of 1937 and the British Fire-Arms
Act of 19837.

My Bill relates only to fire-arms;
it does not relate to swords, sword-
sticks, bows and arrows, knives and
other things which may be weapons
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of offence and defence, and which,
at the same time, in no other country
than India are treated as “arms”. That
is another point that I have provided
for. Of course, Government also takes
into consideration firearms; but it has
also “arms” to be prohibited in certain
contingencies to be considered as
objectionable. For that, I would
submit, it is not necessary to incor-
porate in this Act, but it can very
well be prevented under section 144
of the Cr. P. C. or under any other
law.

I have also added one proviso. Of
course, it is for the House and for
the Government to consider it. It was
more or less the contemt of my old
Bill, namely, that certain classes shall
be given exemption under the Act.
Originally, I had proposed that they
should be removed altogether from
the purview of the Arms Act because
under the Arms Rules of 1924, until
1950, some of these classes, particu-
larly, the Members of the Legislatur-
es were granted exemption. I wanted
that concession to be extended to all
gazetted officers, officers of the Home
Guard and other organisations. Now,
in view of some of the opinions, I
thought it better to bring it under the
exemption clause,

As you know, there is a class of
exemptees even now under section 27
of the old Act. That is, certain people
have been exempted either as a class
or in their individual capacity from
the operation of the Arms Act. The
result is that they are having wea-
pons, a lot of them; they are having
a lot of ammunition, but there is no
register maintained in any govern-
ment office as to how many weapons
and how much quantity of ammunition
they possess.

1 have had the opportunity of see-
ing some of these exemptees and
others and I find that there are people
who have got hundreds of weapons
including weapons of the dangerous
types. Of course, some bf them are
very good men; some of them are
good sportsmen. But, then, there are
some in that category also who, we
hear, are selling their arms and am-
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munition. And, it is said, that the
arms and ammunition that go to the
dacoit gangs on the border areas
have sometimes been sold by some
of these people.

So, I have made some changes
under the corresponding clauses of
my Bill that those classes of exemp-
tees who are now enjoying the ex-
emption will continue to have that
exemption but to a limited extent.
Along with them, walso Members
of Legislatures, gazetted officers
of Government, members of the
Home Guards, Rifle Associations
recognised by Government, semi-De-
fence organisations, civilian Defence
organisations, all these people will
enjoy the same privilege also to a
limited extent,

I have put down the limits, that all
these classes cannot be refused licen-
ces but they must have some sort
of licence or permit which is entered
in some register with Government.
Government must know or the con-
cerned District and other officers
must know how many weapons a par-
ticular person under that category
possesses. Then, think of limiting it
if necessary; at any rate, keep a list
of the weapons and ammunition pos-
sessed by them, taking control over
the ammunition purchased by them,
because we do not want these exemp-
tees to have a huge armoury; keep-
ing all sorts of arms and ammunition
and clandestinely selling them to the
dacoit gangs who are creating trouble
on our borders.

There is another provision which
I have tried to put in and that is
about the supply of arms and ammu-
nitions in our country. Althourh tne
Government decided to rclax the
laws and help the rifle movement
and the rifle organisations in the coun-
try to develop marksmanship and dis-
cipline in the nation, for the last two
years, since the imports of arms and
ammunitions had been banned the
prices of arms and ammunitions had
gone up. For instance, the Eley car-
tridge which was selling previously
at 2 much lower price is now selling
at Rs. 100 per 100, one catridge for
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a rupee. Similarly .22 which was sell-
ing at Rs. 6 per 100 is now selling at
Rs. 25 or Rs. 30 per hundred. Wea-
pons which were costing Rs. 100 or
Rs. 150 have now gone up to Rs. 600
or Rs. 700. The old stockists are now
making huge profits at the expense
'of the nation taking advantage of the
ban 'on arms and ammunitions. On
the supply side, Government has
taken no steps to see that weapons
are available to people at reasonable
cost. We are paying ten times the old
cost for these weapons because of the
so-called manufacture here. I have
suggested that the Government of
India should take into consideration
the needs of the country to see that
arms and ammunitions are manufac-
tured either in the ordnance facto-
ries or otherwise.

Mr. Chairman: I hope the hon.
Member will conclude his speech to-
day. There are a number of hon.
Members who are anxious to take
part in the debate and I am sure
the hon. Mover himself is anxious
that they should take part. I request
him to conclude his speech at 5 today.

Shri Joachim Alva: We do not
grudge him, Sir, any time because
he has taken enormous interest in
this matter and has done all the
spade work.

Mr. Chalrman: That is why I have
given him more time. But only 1 hour
and 30 minutes have been allotted.
There are others also who want to
participate and I am sure the hon.
Member will himself accommodate
others on this important Bill, ..
(Interruptions) 1 will request him
to conclude at §, if possible.

Shri D. C. Sharma: Sir, I agree
with Shri Joachim Alva that he
should be given the time he wants.

Mr. Chairman: I have no objection
if that is the pleasure of the House.

Shri U. C. Patnaik: I have suggest-
ed tnat rifle clubs and others should
not be refused permission for ‘12 bore
and muzzle loading guns for person.
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al defence and also for the defence
of crops.

There is another thing. The High
Courts have always interpreted the
Act to the benefit of the accused per-
son with the result that many ac-
cused have got off on the ground that
exclusive possession was not proved
as there were other adult members in
the family and so on. I have suggest-
ed that on the one hand we should
grant “retainer-licences” not only to
the person who gets the licence but
also to some members of the family.
But at the same time I want to
close up the avenue to escape.
If he possessgs any licensed weapon,
I say that all the adult male members
of the family may be liable for action
being taken against them.

These are all questions that may
be considered at the Select Commit-
tee stage either in this Bill or in the
other Bill. What I want to say is this.
These are the points that we have to
keep in view....

Mr. Chairman: The hon. Member
may resume his seat.

Shri U. C. Patnaik: I will take only
five minutes.

Mr. Chairman: If the House is
agreeable to sit for five minutes....

Shri Joachim Alva: No, Sir. He can
continue the next day.

Shri D. C. Sharma: Sir, he has
material for more than five minutes.

Mr. Chairman: What does the
Mover say? Is he willing to conclude
his speech today?

Shri U. C. Patnaik: It would be
better, Sir, if 1 get 5 or 10 minutes
on the next day.

Mr. Chairman: All right. He may
continue on the next day.

17.01 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Monday,
March, 9 1959;Phalguna 18. 1880
(Saka)
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1529 P.T.O, concession for
Coffec Board Staff . 4808
1530 Industrial Policy Re-
solution of 1956. 4808
1531 French documentary. . 4809
1532 Land for refugee markets
and colonies. . 4809-10
1533 Export of Indian goods
to Afghanistan. 4810
1534 Nangal Fertilizers and
Chemicals (anatc)
L., 4810
1535 Textile Mill, Khargon 4811~12
1536 Raids by dwolts from
Pakistan, 4812-13
1537 Export of Gunny bsgs
to Burma. . 4813
1538 Import of cotton. . 4814
1540 Hindustan Machine
Tools (Private) Ltd.
Bangalore. . . 4814—16
1541 Khadi Gramodyog
Bhawan, New Delhi. 4815
1542 Employees’ State In-
surance Scheme, 45815-16
1543 Plan Publicity in
Punjab, . . . 4816
1544 Prime  Minister’s Re-
lief Fund. . o 4817
1545 Cost structure of in-
dustries. . . 4817
STATEMENT BY PRIME
MINISTER . . 4818—21



4953

PAPERS LAID ON THE
TABLE .

The following papers were
laid on the Table

(1) A copy of each of the
follo Reports under
sub-gsection (1) of Section
639 of the Companies Act,
1956 :

() Annual Report of the

{ DarLy Drazer ] .

CoLUMNS

4823-24

Indian Rare Earths (Private)

Lumted for the
57-58 along with
A ited Accounts.

() Annual Report of the
Travancore Minerals
(Private) Limited for the
year 1957-s8 along with
the Audited Accounts.

year
the

(2) A copy of Notification No.
G.S.R. 208 dated the 2ist
February, 1959 under sub-
section (3) of Section 13 of
the Central Silk Board Act,
1948, making certain further
amendment to the Central
Silk Board Rules, 1955.

(3) A copy of Notification No.
S. O. 250 dated the 31st
January, 1959 as amended
by Notification No. R
291 dated the 7th Februﬂry‘
1959 under sub-section (6)
of Section 3 of the Essential
Commodities Act, 1955.

(4) A copy of the Report on
the working of the Coir
Board for the half-year
ending the 30th September,
1958 under sub-section (i)
of Section 19 of the Coir
Industry Act. 1953.

REPORT OF COMMITTEE
OF PRIVILEGES PRESEN-

Ninth Report was presented.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shrimati Ila  Palchoudhuri
called the attention of the
Prime Minister to the re-
sumption of activitics by the
hostile Nagas in Assam.
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4824

- 4824—27

CALLING ATTENTION TO
MATTER OF URGENT
PUELIC IMPORTANCE—
com

The Députy Minister of Bx-
ternal Affairs (Shrimad
I..akshmi Menon) made a
statement in regard there-
to.

STATEMENT BY MINIS-
TER. . . . .

The Deputy Minister of
Labour (Shri Abid Al)
made a statement regarding
notice of closure of the
Maheshwari Devi Jute
Mills, Kanpur.

BILL INTRODUCED .

The Appropriation (Railways)
Bill. 1959.

REPORT OF BUSINESS
ADVISORY COMMITTEE
ADOPTED
Thirty-sixth Report  was
adopted.
DEMANDS FOR SUPPLE-
MENTARY GRANTS
(RAILWAYS), 1958-59

Discussion on Demand for
Supplemen Grants in
respect of ways for
1955-59 commenced and
concl The Demands
were voted in full.

RiZPORT OF COMMITTEE
ON PRIVATE MEMBERS'
BILLS AND RESOLU-
TIONS ADOPTED. .

Thirty-sixth  Report  was
adopted.

PRIVATE MEMBERS’
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4827-28

4831

4832-33

. 4833—86

4886-87

BILLS INTRODUCED 4887-88, 4892

(1) The rogenstion  of
Qils ( ences) Bill. 195

Shri Arjun Sin;
llxudmmn.

(2) The Banking
(Amendment) of
and insertion of new lecuon
s3A; by Shri Ram Krishan
Gupta.

3) Th: Bank of Puatisls
Bill, 1959 by Shri
Kmhln Jupta

Companics
Bill, 1959
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PRIVATE MEMBER'’S
BILL—MOTION FOR IN-
TRODUCTION NEGA-
TIVED . .

The Co-operative  Societies
Bill, 1959 by Shri Arjun
Singh Baadauria.

PRIVATE MEMBER’S
BILL—WITHDRAWN

Further discussion on the
motion to consider the Re-
presentation of the People
(Amendment) Bill (Amend-
ment of sections 56 and
123) by Shri Radha Raman
was concluded. The Bill
was withdrawn by leave of
Lok Sabha.

[ DarLy Dieest ]

CoLumns

4888—092

- 4893—4935

MOTION TO REFER PRI-
VATE MEMBER’S BILL
TO SELECT COMMITTEE

4956

CoLumMNs

UNDER CONSIDERATION 4935—48

Shri U. C. Patnaik moved
that the Indian Fire-Arms
Bill be referred to a Select
Committee. The conside-
ration was not concluded.

AGENDA FOR MONDAY,
MARCH 9, 1959/PHAL-
GUNA 18, 1880 (SAKA)

Consideration and passing of
the Appropriation  (Rail-
ways) Bill, 1959 and
General Discussion on the
Budget (General), 1959-60.
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